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Thursday, March 28, 1968/Chaitra 1,

1885 (Saka).

The Lok Sabha met at Eleven -of the

Clock.
{[MR. SPEAKER in the Chair]

'ORAL ANSWERS TO
QUSESTION -+ :. s

qEAR . 17, GOTEARL F A m
+
{fftz_'qo Ato frrer:
*533.4 s avfad) fem
Lsit wo @0 wrwer :

wr fadin, waEw aac gAata
HXqqg qaH w7 FAO FAT {5 ¢

(%) v maTde w6 {¥AT R
wiEER § wf | qiage
JAA FT AN TX AAAT AT qT IAH
XA R JARA HIGE F E
aW W ¢ ; AR

(%) afz =, @ xaF w1 FOON
g
fetn, sraww aqr gAA® ww ww
& IIAAY (WY go o ATEHR) : (F)
g
(=) w1 & 7 IzAT A
=Y "o @to fy e} : & Sy STRAT
g 5 foa smF w377z o fEm
F I § wR faad v; fafaw faamt
g FATT A &, T 99 F TF BLIT-
3206 (Ai) LSD—1.
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e F AT F arAT § av Ty
TR AT {i&aT q9 AR gElr sy
¥ IEE 9w § 9 afg g ar ey
aem o # 7

frafm, v &@1 gATE woAY
(st Agram @Y ) S qF W
ATeAF &, A g wifeRr o, @ A
gfeargd 7 v & | I T WA
§ TTHHTA S quewTeen fafaegy
¥ g7 ara g |9 AT 97 gl
g f& s 9 ¢, T3 I A
¥ SaTeT wrAy % g A | e A
og TXF ATS fewr vw A Smar @
€aHT & sara )l ¥ gwar §

st 7o ®yo fIMY : 7y YR
Y AT ¥ AT A 2, v ¥ 9 oA
T Ewigar @ W Oo gore gRE
& T, AAA 9 gweAT AT 91, S
T Mo § 0 }, 39 A B TR
s ey fFmmr & AT &
¥ I Fma 1§ av HOq AR ?

ot Ygrax &«F gAK@
g | WA g A1 a5
& TR T /qY F 99 Ao 9l
g

Shrimati Savitri Nigam: What s

‘the position regarding the blocks? Are

all the blocks required for the print-
ing of Government documents pro-
duced here, prepared herc in the Gov-
ernment Press, or are thcy rrepared
in some other press?

The Minister of Works:, Housing
and Rehab'litation (Shri Mehr Chand
Khanna): The position is this. thao' we
have a large number of presses under
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the Government of India, and my
Ministry deals with those presses.
Then there is also a department which
ig called Audio-Visual Publicity, in
the Ministry of Information and
Broadcasting, My attempt now is
that all the work that can be under-
taken in the Government of India
presseg should come to us. When we
are not in a position to handle any
work we can go to ap outsider. That
is the line on which I am working
now. I have increased the capacity in
my own presses, and I think we will
be able to cope with the work of the
Government of India except in a
serious emergency, where I may
have to go the outside presses.

8hri S. C. Samanta: May I know
whether the full capacity of this
plant is being utiliseq at present?

Shri Mehr Chang Khanna: Full
capacity in the sense that we did not
increase the capacity in our Gov-
ernment of India presses. I am
arranging double shifts in my
presses, and to that extent when the
double shifts have taken place, I
should have enough capacity in the
Government of India presses.

Shri Inder J. Malhotra: May I
know if technically speaking, this
press compares favourably with
the other presses, for example, of
the Times of India?

Shri Mehr Chang Khanna: It will
be very difficult for me to sing my
own praises, but I can certainly
answer this question in this way.
All our beautiful magazines like
March of India are printed in the
Government of India presses, and in
the time of emergency we have
delivered the goods completely;
whatever order was placed upon us,
whether Chinese documents or other
documents, whether in our owp lan-
guage or other languages, we have
printed them in time and made them
available to Members of Parliament.
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Acquisition of Land for Colonies

+
623, J Shri Yashpal Singh,
\_ Shri Bishanchander Seth:

Will the Minister of Works, Hous-

Ing and Rehabilitation be pleased to
state:

(a) whether it is a fact that Gov-
ernment are considering schemes for
acquisition of land in Delhj for more
colonies for Government employees;

(b) if so, the details thereof; and

(c) the total area of land acquired
in different placeg in Delhi?

The Deputy Minister in the Minis-
try of Works, Housing and@ Rehabili-
tation (Shri P. S, Naskar): (a) Yes.

(by and (c). Proposals are under
consideration for the acquisition of
about 2,220 acres of land in the fol-
lowing localities:—

(i) 220 acres south of Rama-
krishnapuram,

(ii) 200 acresg in the Masjid Moth
area,

(iii) 1500 acres on the Badarpur
Mehrauli Road, and
(iv) 300 acres in Shahdara.
Y qAATEATE © @1 9T gEEH ST
&, g wfsEe & q & g &
I, dT AT F M H gg A @ 7
fom waTTa 1 fra a%F A9 f@dE
A A Q@ A, I F A gA T @y
3 aFarfIdl &1 g 9@, ;| a8
WimaAE s @m # g ?
farm, wEm aq gRaE W
(Y Ay wir @A ) ¢ faege qFhaa
BN E WX 3% q19 gAT T gH-
& & 3, enfew oy & fr fow am-
1 &1 s o7 AF 1S 99§ AT
W TR D aga § o (A of fa
NI ¥ §, 3% Ted & A QU FY
q, fox &l #0 a 91S |
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ot gfe faoop wrme @ w9 Wt

& s & & g oo

M AIm AT : a9 @* &
T\ A grEmR e 9@ AR aga
& i &1 FucanT fHar 9T AR &-
gt frar o, 9 fe € 1RE o
A F 9 I3 & a1 d § o fewr
R a1 SA SN F a9 5o
g, 97 ® Ao €RE N F;Y |
O I7 THAT T G A AT Y
T FE AT A A Wr g ?

qYAgra wAr - ug o @
qifest & f w8t o @ §% g0 "e-
B Fegamad X | afwq forw Jr
¥ Fed Y AR @ G § AR
R FTITT a1 H4Y T &, 99 aF
IHIA M AGY #x SmaA, gEr
sefgra O A & whar |

Dr. Ranen Sen: May I know whe-

ther any scheme ig under contem-
plation for other big cities where

thousands of Central Government
employees live and work?

weq WEAT ¢ UG wAT ey
T2

YT : OIF TF A G1¢ A
it frag g § o & 39 @@
FHAL ®Y 4 1§ JHAT Angar §
fF =z "waA qaE ¥ A faqar
qug AT ?

A AT QAT @ TG THA &
T F | AR OFT AT WA W
@l 2

Shri Bhagwat Jha Azad: Could we
have any idea as to how the prices in
this arca just referred to would com-
pare with the prevailing prices in the
market?

Shri Mehr Chand Khanna: Acquisi-
tion is done through the local adminis-
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tration, the Chief Commissioner and
compensation is fixed under the Act
through an arbitrator under the Land
Revenue Act. There is a procedure
laid down for it.

Shri A. P. Jain: What are the un-
fulfilled requirements of the Govern-
ment for housing in New Delhi?

Shri Mehr Chand Khanna: Our re-
quirements are in the vicinity of 90,000
—1,00,000 and our availability is any-
thing between 30,000—35,000, We are
short by more than 60-70 per cent.

Electricity from Rihand Dam Project

*624. Shri Vidya Charan Shukla:
Will the Minister of Irrigation and
Power be pleased to state:

(a) the electric generation capacity
which has been duly installed in the
Rihand Hydel Works; and

(b) how much of it is being utilised
at present?

The Parliamentary Secretary to the
Minister of Irrigation and Power (Shri
8. A. Mehdi): (a) The installed capa-
city is 250 MW and the generation is
105 MW continuously at 100% load
factor.

(b) The present maximum demand
is about 160 MW.

Shri Vidya Charan Shukla: Why is
there a difference bctween installed
capacity and generation?

The Minister of State in the Minls-
try of Irrigation and Power (Shri
Alagesan): There is bound to be
difference. Naturally, the gencrating
capacity is much more than what we
can get firmly out of these units es-
pecially in the hydel power station.
The generating capacity comes to 5 x
50, that is, 250 MW whereas conti-
nuously at 100 per cent load factor the
generation comes to 105 MV/; there
is no contradiction.

Shri Vidya Charan Shukla: Out of
five power units only two are working
at present. May I know whether full
load is not takcen oul of the power
houses mainly because transmission
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lines have not been prepared and elec-
tricity consumers are not there?

Shri Alagesan: It is possible to con-
sume the power that is being produc-
ed at present. I do not think there is
any deficiency because the transmission
lines have not been put up, As to the
number of units that are working, they
will work it according to the exigen-
cies. When they have to pass more
power at peak load, they may work
all the units. They may not work all
the units when they get power in re-
turn, For instance, Rihand power was
passed on to DVC. The maximum that
was passed on to DVC wag 80 MW
whereas during certain hours of the
day power was returneq from DVC
to Rihand, when the units will not be
working. That is the nature of the
working of the system.

Shri S. N. Chaturvedi: May I know
whether the grid system that is com=-
ing into force will be able to meet the
shortage that is being experienced in
Uttar Pradesh?

Shri Alagesan: As I explained, the
shortages may be there in certain sys-
tems and many not be there in certain
other systems. As far as the Rihand
dam system is concerned, it will be
more or less self-sufficient. Now, if
the consumers are not ready, this
power is being passed on to other
areas for the benefit of other State
Electricity Boards. It will also be
taken back on a phased basis and pass-
ed on to the consumers as and when
they are ready,

Shri S. N. Chaturvedi: My ques-
tion has not been answered. My ques-
tion was, whether the grid system that
is coming into force in Uttar Pradesh
will adequately fulfil the needs of
Uttar Pradesh and meet the shortage
that is being experienced there.

Shri Alagesan: I am not able tn
sav; perhaps there may not be any
shortage with reference to the Rihand
gystem. But there are other systems
in Uttar Pradesh, where there may be
some shortage.

E I | .
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Shri U. M. Trivedl: May I know (f
there is any connection between the
non-utilisation of these generators and
the dispute on the question of distri-
bution of electricity between Madhya
Pradesh and Uttar Pradesh? Is it be-
because of that that full utilisation of
power is not being made?

- Shri Alagesan: There is no connec-
tion between that dispute and this.

Shri M, L. Dwivedy: May I know
the quantity of electricity from Rihand
that is being given to the aluminium
plant owned by Birlas and what quan-
tity is being given to the railways?
How is it distributed?

Shri Mehdi: Out of 159,000 kw,
40,000 kw are given to the Hindustan
Aluminium, and the railways have
16,000 kw. The rest is given to the
other consumers,

qY @ IAT AT 5 S F
it qaamn fF e & aee wfes
T & AT ¥ TioToo Hio Fr fwE
¥ @ 39 A faar o & @y & 9
gFar g fr 9@ #1 gax 92w w5
& arq F7 4G ¥ w9 5 oagl
faoref; & v 41 ?

Shri Mehdi: The DVC is being sup-
plied on a temporary Dbasis. It is
about 20,000 kw. It is not a perma-
nent arrangement.

Shri Hem Barua: In view of the
fact that there is a general com-
plaint that the irrigation anq other
facilities made available by the
multi-purpose projects are not fully
utilised, may I know what special
steps the Government have taken to
see that the facilities available under
the Rihand dam are fully utilised?

Shri Mehdi: As I have said, al] the
power available is already allotted
and is being utilised. Therefore, the
hon. Member’s question doeg not
arise.

Shri A, P. Jain: May I know what
positive efforts, if any, are being
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made to utilise the electricity in the
areas for which it was meant, and
how soon it will be withdrawn from
the other areas such as the DVC?

The Minister of Irrigation and
Power (Hafiz Mohammad Ibrahim):
As far as that area ig concerned, that
does not require just at this moment
as much power as there is. It has
to be given to other places.

Shrij A, P. Jain: My question has
not been answered. It is: What posi-
tive efforts, if any, are being made
to utilise the surplus in the area for
which it is meant?

Hafiz Mohammaq Ibrahim: Let me
put it this way. Already, there are
three power houses in that area of
the Rihand system and the power is
being consumed there, A part of the
power which is being produced at
the Rihand dam is also going there,
and part of it is going elsewhere.
Because of it, it cannot be consumed
there at present.

Shri A. P, Jain: My question still
remains unanswered what positive
efforts, if any, are being made to
utilise this electricity in the area for
which it was meant, so that it may
be withdrawn from the other areas
where it is being temporarily given?

Hafiz Mohammad Ibrahim: That
sort of effort is made‘by the Indus-
tries Department and I believe they
are making efforts.

ot 1 7 fagTQY AT AT ST AR
¥ off forefl 8§ Y Zadw § 9 A1 fe™
& Y fawefr & S04 arer Y 1 &
qrAAm A wERT @@ &1 T
RifFagamIRrg?

gshri Alagesan: T may inform the
hon. Member that 4000 kw of power
is being utilised now far the tube-
wells,

CHAITRA 7, 1883 (SAKA)
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River Boards

+
( Shri P. R. Chakraverti;
Shri R, S. Tewari:
l Shri Bibhuti Mishra:
*625. { Shri Rameshwar Tantia:
Shri P. Venkatasubbaiah:
Shri Yashpal Singh:
\_ Shri Sidheshwar Prasad:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
States have agreed to the immediate
formation of River Boards for their
inter-State rivers for the scttlement of
disputeg over river waters;

(b) if so, when thesc Boards will be
constituted and start functioning; and

(c) the exact nature of the working
of these Boards and the sanction that
their decision will carry?

The Minister of State in the Minis-
try of Irrigation and Power (Surf
Alagesan);: (a) Yes, Sir. The State
Governments concerned with the Mabhi,
the Mahanadi, the Narmada, the Tapti
the Sutlej, the Beas, the Ravi and the
Chenab have communicateq their con-
currence in the proposal of establish-
ing River Boardg for these river basins.

(b) Necessary action is being taken
and some of these Boards are expected
to come into being within a couple of
months.

(c) The River Boards will function
under the provisiong of the River
Boards Act, 1956, and the Ru'es framed
thereunder.

Shri P. R. Chakraverti, What will
be the exact composition of these
boards?

8hri Alagesan: We have appointed
an officer on special duty, who Is just
now going into that question.

“SBhri P. R. Chakraverti: May 1
know how far the Centra] Govern-
ment will asociate itself with these
river boardy that are being set up?
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Shri Alagesan: All this hag been
laid down in the River Boards Aect
More than that, the special officer is
working out the lines on which the
River Boards, when set up, will
work,

Shri Basappa: The reason for
river water disputes is that more
irrigation facilities are given to cer-
tain parts at the cost of others by
giving clearance to some projects
and not to others. Will these mis-
takes be corrected as a result of the
functioning «f these boards when
they are set up?

Shri Alagesan: The hon. member
is just now very much thinking of
the Krishna-Godavari dispute,

Shri Basappa: I am referring to
all river disputes including Krishna-
Godavari

Shri Alagesan: These River Boards
will prepare a plan for the river
valley as a whole. In that plan the
coopcration of the State Governments
will be availed of. It will obviate
any dispute that would otherwise
arise, i

Shri S. S. More: May I know whe-
ther the inter-State river disputes
will stand referred to these boards for
adjudication?

Shri Alagesan: No inter-State river
disputes would be referred to these
boards, But they will make an
attempt in the boards to resolve such
disputes when they arise.

Shri P. Venkatasubbalah: By con-
stituting these river boards may I
know whether such of those authori-
ties that have been already consti-
tuted like the Tungabhadra Project
Control Authority, now existing, will
be replaced by another river board?

Shri Alagesam: There is no such
idea.

Shri Sham Lal Saraf: Besideg set-
tling inter-State disputes, may I
know whether these river boards,
when they are constituted wil] look
into other important matters like
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training of the river and flood con-
trol problems like construction of
bunds, etc.?

8hri Alagesan: The function of the
river boards is not to give awards in
the matter of inter-State river dis-
putes. They are charged with other
duties like preparing a river valley
plan, working out multi-purpose pro-
jects, soil conservation, etc.

=Y ammg fag: @ @ A A
g fFaarm I T iaFmay
i asH ®T GTEAT IWNTST &, A0 FE
g T e ¥ gwr 7w gT & fay
FFR it ofaraT &1 97 ag)
7 arq frm g fragd@ grang?

Mr, Speaker: It is a matter of opi-
nion, o il
faard " famy vl (oW

e gW) : gET 5.8 @a| A
€1

Shri Jashvant Mehta: When the
Government is considering the prob-
lem regarding the Narmada river,
may I know what has happened to
the committee which was appointed
by the three States and the Central
Government under the chairmanship
of Shri H. M. Patel regarding the
problem of the Narmada project?

Shri Alagesan: There was no com-
mittee appointed. Mr. Pate] was
asked to look into the question of a
guitable authority we might set up
for the development of the Narmada
valley. He hag submitted his report,
which is under consideration.

Shri Mansinh P, Patel: What will
be the approach of the Government
in appointing such river boards, to
appoint members from other States
not concerned with such inter-State
river disputes?

Shri Alagesan: All that is laid
dcwn in the River Boards Act and
it is also being studied a! present by
the officer on special Aduty, about
which 1 mentioned sometime back
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Committee for negotiation with foreign
Collaborators

Shri Yashpal Singh:
*626. { Shri Bibhuti Mishra:
(_Shri P, K, Ghosh:

Will the Minister of Finance Lte
pleased to state:

(a) whether it is a fact that a
permanent  negotiating  ccmmittee
of senior officials is going to be
set up by Government for conducting
negotiations with foreign collaborators
on all projects costing more than
rupeeg five crores; and

(b) if so, the reasong therefor?

The Deputy Minister in the Ministry
of Finance (Shri B. R. Bhagat); (a)
A Committee of senior officials has
been set up for guiding negotiations
with foreign parties concerning the
establishment of major projects costing
more than rupees five crores in the
public and private sectors.

(b) The main reasons for the set-
ting up of the Committe are (i) to
bring about greater coordination and
pooling of information and experience
between different Ministries/depart-
ments in matters relating not only to
the various technical aspects of the
project but also to negotiations with
foreign parties relating to the estab-
lishment of major industrial projects:
(ii) to avoid unnecessary duplication
of industrial capacity; and (iii) to
secure better terms of collaboration,
from Government'’s point of view, bet-
ween foreign investors and Indian
enterpreneurs,

=Y e Fey - v & o waa g
fo o femzr qT & fag ot
FIAINTA FT I ¢, A TF TF §AA
gvar # afaffa aff od1 99 aF @
A g 78 A v, fad afanfal
¥ FH AL T3 ?

‘Mr. Speaker: It is a matter of opi-
nion.

=Y Wo To ey - WY A ALY §
wu gq miefmes § 1w XA
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7T T AT TP A I 6T
qg A AT

Ao Y S F N EA
e § 9w faoee frg §?

Y &o o AT T FAIT oY
T §, SuH FiaaT ¥FTQ § Ak faw
faam & ag Miawe gralaa §F saF
qAMT F FHR A, AR BRI
fafredl &1 or waffy fm, wk
TR Fade §FQ 93 fF gaX WK
faat & gafafedi &1 qsw@ & ar
JAGT A G GHA §

Shri Indrajit Gupta: 1 want to
know whether in the case of any
privale sector concern in our coun-
try which wishes to enter into a col-
laboration project of thi magnitude,
refcrence to this official commiitee
for advice will be purely voluntary
or is it intenced that no such nego-
tiations should be conducted by the
rrivate sector unless tacy rcfer it
first to this committee for their ad-
vice? 1 want to know whcther it i3
compulsory or voluntory.

The Minister of T'nince (Shri
Worarji Desal): It wi'l bhave to be
with the knowledge of ‘his commit-
tee, but it will have to he done in a
very informal way,

Shri Shivaji Rao S. Deshmukh: In
view of the recent observations of
the Planning Commission that our
fertiliser industry which was based
on German collaboration and which
was expected to come into operation
in the First Five Year Plan period is
likely to be dropped because the
Germang now propose to withdraw
from the collaboration in regard to
the setting up of the fertiliser fac-
tory, and also in view the collabora-
tion arrangements that failed to keep
according to the schedule in the case
of the heavy plates industry....

Mr. Speaker: That ig a different

question altogether.
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Shri Shivaji Rao C. Deshmukh:
“Yhese are very ‘vital collaborations.

MIr. Speaker: Not every collabora-
don.

Dr, L. M. Singvl: May I know
under what Ministry this committee
will function and whether the final
decision would always be taken by
the Minister concerned?

Shri B, R. Bhagat: It will function
ander the Cabinet, and the Cabinet
Secretary is the incharge or the
€anvener.

Shri Hem Barua: May I know if
# is not a fact that the increased
flow of British investments to the
ECM countries might deflect invest-
ments in this country. if so, may I
know whether the situation is being
reappraised in the light of these pos-
afbilities?

Shri Morarji Desal: T do not know
how it arises out of this question.

&hri Hem Barua: It arises.

Mr. Speaker: Swaml Ramesh-

waranand.

AT FAT T T8
AT F 97 3T TER & S5 i
FfrgE A A ? Pnag AT A aFN
F T A 8, 9w Ay ar?

&Y SRt 3 qwd @Y, A
TFT 79 F aff 7, w9 BT ¥ gAHw
maeTFar 79 33 ¥ 0

Power Supply for Industrial
Purposes in Delhj

"

( Shrl J. B. 8. Bist:
“g27.{ Shri Shiv Charan Gupta:
( Shri D, C. Sharma:

Will the Minister of Irrigation and
Power be pleased to state:

(a) how muh electricity is available
for sanction for industrial purposes in
Dalhi*

MARCE 25, 1065
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(b) the steps taken by the Delhi
Power Control Board.to utilise this
load; and

(c) the steps taken to ensure that
load is sanctioned to industries and
factorieg in accordance with the provi-
gions of the Master Plan for Delhi?

The Parliamentary Secretary to the
Minister of Irrigation ang Power
(Shri S, A, Mehdi): (a) to (c). A
statement giving the required infor-
mation is laid om the Table of the
House.

STATEMENT

(a) 12,000 KW are available for gis~
tribution at present and additional ins-
talled capacity of 36,000 KW will be
available by the end of June, 1963, on
the commissioning of the ‘C’ Power
“'1tion of the Delhi Electric Supply
Undertaking. Though industries are
given preference in the matter of sanc-
tion of power, no specific quota of
power is earmarked for them,

(b) The Delhi Administration have
invited applications for industrial day
load through Press Notes.

(c) Applications for industrial load
are entertained by the Delhi Adminis-
tration only from those persons who
are in possession of municipal licences.
The Municipal Corporation of Delhi,
before issue of a licence, satisfies itself
that the requirements of the Master
Plan for Delhi, are met.

Shri J. B. S, Bist: Before electri-
city could be obtained one has to
have a licence. May I ¥now what
steps Government have taken to stop
the holding up of these licenceg for
years when applications for the same
are filed?

Shri S. A. Mehdi: This is an inter-
nal matter concerning the Delhi Ad-
ministration. They are the people
who have appointed licenees and
they give the licences.

Shri J. B. 8. Bist: That is my point
I find that when an application is sub-
mitted for a licence it takes more
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than one-and-a-half years for a
licence to be obtained. Is if ‘not the
duty of the Government to issue
mnecessary  instructions to  these
bodies so that they do not take so
much time in granting these licen-
ces.

Shri S. A. Mehdi: As I said ear-
lier, these matters are the concern
of the Delhi Administration. It is an
internal matter. Al] the applications
go to them, and they take time to
examine them and approve the issue
of licences,

Y Ho wro frift amag e fr
T & oy 9 taad & w § 9
s aTsidfrrassga T
FTOT § ag g1 aff? owdr oW &
gma. T ¥ @i € %5 ur aEfea
TIELF AT AL TTF AL TEHE TEH
g &% 31 6 A | F T TEdm
i 347 GTHIT 39 .9 A1 FF @Y

87

Shri S. A, Mehdi: Due to the emer-
gency new licences were not enter-
tained now and a notice has been
given to that effect. The Delhi Ad-
ministration is keeping all these
licences. Up till now DESU has got
5,000 applications, and the quantum
of power given to them is about
43,000 kw.

St AT IAT: T4 fAqor A AT
a1 3 fosefi wamem 7 MImA-IT
faya fro &) & s A g 5
frg @& § aator frar s aTife 39
TR F g7 47 favad § 7w wrd 7w
el T § A1 fF 3g &7 g0 awg oA
]!

Shri 8. A. Mehdi: In 1961 a com-
mittee was formed to go into the
method of entertained applications
and giving power, As far as I know,

it has prepared a report and the ad-
ministration is going through it

CHAITRA 7, 1885 (SAKA)
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Shrimati Savitri Nigam: May I
know whether any assessment has
been made regarding the increasing
requirements of power in Delhi and
whether any priorities have been
fixed as to which industries will be
given priority in the allotment . of
power?

Shri S. A. Mehdi: The tota] avail-
able power in Delhi is about 1,18,000
kw. Another power house is coming
up in June, which will give another
36,000 kw. I spite of this there will
be shortage as compared to the
demand. I am sure it will be met,
not in this Plan but soon after that.

Mr, Speaker: The question was
whether priorities are to be given to
any class of industry in preference
to others,

Shri S. A. Mehdi: Yes, Sir. Delhi
Administration does give preference
to industries.

Shrimati Savitri Nigam: My ques-
tion was quite different. I wanted to
know whether any priority has been
fixed for the varioug industries as lo
which will be given preference and
which will not.

Mr. Speaker: That is too wide a
question to be answered.

dne & fmyAt afidsar

+
{sﬂfei:rﬂm:
EX5 st o wo mat :

o feand wtc faegq A TE T
FY gar F371

(%) o og 7= & fv anmw &
fagAr s T ¥ ART T AghT ¥
s 99 fagy A fanfag gd
2

(@) Imag = g g frav &
g0 g1 W F TIAT wwar F1 fawwr
A E,; AR

() ¥ar =g i g= & f5 Pyl
& fasell 9 & U F A Ay
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wgs & fair o aF aff g
27

The Minister of State in the Min-
istry of Irrigation and Power (Shri
Alagesan): (a). The Trisuli Hydro-
Electric Project in Nepal is under
construction by the Government of
India under the Indian Aid Pro-
gramme.

(b) Doeg not arise.

(c) The road has been constructed
but steps are being taken to make
it an all-weather road for use by
Jeeps and trucks,

ot 1§ ST : T AAAT FY
T 4 & fag fraar ew faEg
T AT A1 AR 3TF §F IF (7 A
Fi AR E 7
Shri Alagesan: The three units
which we propose to establish as a
first step will be commissioned by
June 1965,
oY 43T AR : 97 76 FoT &
R # w0 fawar faqn ?

Shri Alagesan: This is for the pur-
pose of consumption in Nepal itself.

WY AT IFA: FAT AR wA g 3w
fasry QAT FY T F qT Iy WG
fauifa fear mar a1 Sa# F160 [y
g an 7 afz &, av 3T FaT FII0
2 o ITRT W FT #T A4A fHar
ST oW g7

Shrl Alagesan: Yes, Sir, unfortu-
nately, some time has elapsed in the
matter of taking up these works, but
now all those bottlenecks have been
removed and we have started work-
ing in right earnest.

$ TRAAART : W WA,
v @t #fad ) ga D e &1
e FfAq )
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W A g At e o
m&éfﬁgéuﬁu}zmm@m
& | 9T AR Em ST wew fary ga
LI e T

A URATEAOTT

R & 7 fagmy
g @r 3

TR WD 9T W G5 o

Shri Bhagwat Jha Azad: May
know whether the hon, Minister has
go‘t any information that the Home
Mlpxster was told during his last
visit to Nepal that the people of
Nepal will appreciate if this scheme

is executed ag expeditiously as pos-
sible?

Shri Alagesan: Yes, Sir, that is our
intention.

Shri Harl Vishnu Kamath: Is there
any truth in recent reports that
China bhas made overtures to Nepal,
offering to build such projects, much
quicker better anq cheaper and thus
to seduce Nepal from India?

Mr. Speaker: That is a  different
question. We are talking of only one
project,

Shri Hari Vishnu Kamath: I said
“such projects”,

Mr. Speaker: “such projects” we
cannot take in this question.

oY gEvw AR aam § o
a1 § fF TRT F 7z AN o w7
qgTg A AT w9 fag A7 9Tt ae
# g@ M1 A7 afedmar #1 39X 77 4,
o #E & AT F o=y @ ' iy
feo € daw &Y 793 73 gam Rk
gl alcfew E Qv 7 ga1 &7

Shri Alagesan: Among the various
functions that he fulfilled in Nepal,
he also visited the Trisuli project
site. He has also said that it should
be carried on as expeditiously as pos-

sible. We are taking all necessary
steps.
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Nt wFnT : F a@T A § E
WA §FR T 59 a1 & fea Y
gty & § 7R 7@ a9 F g @
# A 53 FAY 2, T IF F FOT WK
YR W gty 3 &1 famk 7

Shri Alagesan: The cost of the pro-
ject is Rs. 8.9 crores of which a sum
of Rs, 69.65 lakhs has been spent. I
do not know whether that ig the im-
port of the question that the hon.
Member put.

Allotment of Land to Government
Employees

J Shri Masheswar Naik;
\ Shrimati Savitri Nigam:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

*629.

(a) whether a plan has been drawn
up under which the employees of the
Union Government and local bodies
in Delhi will be eligible for allotment
of land under the “Jhugies and
Jhompries” Scheme,

(b) the main features of the scheme;
and

(c) the localities in which the
scheme is proposed to be put into ope-
ration?

The Deputy Minister in the Ministry
of Works, Housing anq Rehabilitation
(Shri P. S. Naskar): (a) No, They
will be a charge on the Central Gov-
ernment or the Local Body as the case
may be, like any other employee. It is
not proposed to allot them any residen-
tial plots or tenaments.

(b) and (c). The main features of
the scheme are given in the Annual
Report of this Ministry for the year
1962-63, copies of which have been
made available to the honouratle
Members.

Shri Maheswar Nalk: May I know
what is the strength of the emplo-
yees of the Government and local

CHAITRA 7, 1888 (SAKA)
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bodies who will be denied the benefit
of this scheme?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): Out of 50,000 squatters,
their number is not likely to be more
than a few hundred,

Shri Maheswar Naik: What is the
total area of lang available for dis-
tribution?

Shri Mehr Chand Khanna: This
scheme js likely to take 4 or 5 years
to implement. Ag far as removal of
squatters is concerned, we are work-
ing on a plan to remove them within
about a year.

Shrimati Savitri Nigam: What Is
the percentage of Government em-
ployees amongst these squatters and
hew long will it take to rehabilitate
the first batch of these jhuggies-jhom-
pries dwellers?

Shri Mehr Chand Khanna: I have
just now stated that the number of
government servants and those who
are under the employment of locnl
bodies is not likely to be more than
a few hundred. T have answered that
i{ will take 4 or % vears to imple-
ment the scheme fully,

Y wirre iver o it A%
g7 fig eF & g2 Y I AW A
Mt o gl A & Jgm Y
Iq ¥ 3% 71 fowmgg & wgq ?

=Y AgT v @7 : g faferaq

Y &1 faegar #1807 Af § wATAT

gw 3R fond & 91 aga sgiwad
vy I

Shri M. L. Dwivedi: The question

asked by the gentleman was what

was the total ar?a of land that is

available, That has not been ans-
wered. )

Shri Mehr Chang Khanna: As far
o3 the Jand ig concerned, the scheme
is not implementedq by the Govern-
ment of India. It js implemented
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in.cugh the agency of the Delhi
Municipal Corporation. I could n.t
say offnand what is the total area.
They are developing about 8,000 to
10,000 plots. They have already made
a good, substantial progress in *his
direction.

Houses for M.Ps,

*630. Dr, L, M, Singhvi; Will the
Minister of Works, Housing and Re-
habilitation be pleased to state:

(a) whether there is an acute scar-
city of bungalows and large three
bedroom flats for allotment to Mem-
bers of Parliament; and

(b) if so, whether Government are
taking any steps to provide mecre of
such accommeodation and by when
this would materialise?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabili-
tation (Shri P. S. Naskar): (a )and
(b). There ig no proposal 10 construct
bungalows and large three-bedrocm
flats for Members of Parliament. It
is, however, proposed to construct 144
suites—24 double and 120 single—for
Members of Parliament on Rafi Marg
in addition to 20 flatg already under
construction on North Avenue.

Dr, L. M. Singhvi: The first part of
the question has not been answerel.
The reply is only in respect of the
proposal not being there. The first
part of the question has not been re-
plied to.

Mr. Speaker: Whether there is
scarcity or not: it shou!d not be in-
ferred; he says it should be stated
that there is.

‘The Minister of Works, Housing and
Rehabilitation  (Shri Mehr Chand
Khanna): Our own feeling in the
matter is that after we have built
about 160 flats, all Members of Parlia-
ment would be provided with ade-
quate accommodation.

Mr, Speaker: At present, there is
scarcity,
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Shri Mehr Chand Khanna: There is
scarcity to the extent that we have
not been able to provide Members of
Parliament, accommodation near
Parliament House. Some have to come
from as far a way as Vinay Marg.
Our intention is to given them
accommodation as near the Parlia-
ment House as possible. Both the
schemes have been sanctioned, One is
under implementation and the con-
struction of the other flats will be
taken up very soon, within a month or
two.

Dr. L. M. Singhvi: May I know whe-
ther it is a fact that the Housing Com-
mittee of Parliament have asked the
Government to increase the available
quota of bungalows and larger flats
available to Parliament in view of the
fact that the size of the Union legis-
Jature  has increased considerably
since the Constitution came into force?

Shri Mehr Chand Khanna: What I
have been told by the House Com-
mittees is this, that the Members who
live far away in Vinay Marg are too
far away for their parliamentary work
and we should provide them with flats
in Meena Bagh. Orders have been
passed to that extent what whenever
a flat becomeg available it will be
offered to a Member of Parliament who
is living far away.

Mr, Speaker: Shri Buta Singh,

Dr, L. M. Singhvi: I had asked only
one question, The first was a clari-
fication.

Mr. Speaker: I was taxing my me-
mory to find out whether I had made
a mistake. But he does not say that
the first supplementary was a question.

Dr. L. M, Singhvi: It was part of
the original question.

Mr. Speaker: I will see if I can ac-
commodate him.

Shri Buta Singh: May I know wkhe-
ther there are still MPs’ residences oc-
cupied by persong not entitled to
them, If so, may we have the details?
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Shri Mehr Chand Khanna: The
answer is in the affirmative, and every
possible action is being taken to evict
them. I have not been fairly success-
ful in that direction,

Shri Hari Vishnu Kamath: Why
not?

An Hon. Member: How many are
there?

Shri Inder J. Malhotra: What parti-
cular steps and action have been taken
in the past in thig regard?

Mr. Speaker: It is not in the Parlia-
ment'’s interest to disclose these things,

Shri Mehr Chand Khanna: We take
action under the Public Premises
(Eviction) Act which itself is a very
long and dilatory process. I am trying
to have the Act amended by bringing
it up before the House this year.

Shri P, R. Chakraverti: Ig it a fact
that 60 or more government bunglows
are in the occupation of individuals
who are not in the list of those engag-
ed in government service or social
service? If so, what steps have been
taken to release them and give them
to MPs.?

Mr, Speaker; It is a different ques-
tion, We have a different pool and the
number is fixed.

Shri Hem Barua: May I know whe-
ther the forces of nepotism and
favouritism are allowed to operate in
allotting flats to MPs? I know of
MPs. living in the same flats for the
last six years, who have run from
nillar to post and have not been al-
lotted new flats?

Mr. Speaker: That is not his job.
The House Committees are there,

Shri Rajeshwar Patel: The hon
Minister stated that some of the flats
occupied by MPs. happen to be far
away from Parliament House and
tharefore they have to be provided
with flats nearbv. Is it also a fact that
e~m~ of the bunglows which had been
in the pool of MPs, for a long time
have recently been taken out of the
pool and given to outsiders?
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Oral Answers 6588
Mr. Speaker: Has it been reduced?

Shri Mehr Chand Khanna: In one
case a bunglow which wag part of the
MPs, pool had been allotted to an ex-
MP and I have been asked to make up
the deficiency, In the case of an-
other ex-MP, a similar proposal is
under consideration.

Mr. Speaker: So far as I know, that
was the first condition made, namely,
that if one bunglow is to be taken out
of the MPs. pool, a substitute bunglow
shall have to be put into the pool, and
the pool shall not be reduced,

Shri Mehr Chand Khanna: No. That
is being done.

Shri Hari Vishnu Kamath: On a
point of order. The House Committee,
which is nominated by you, must be
consulted and its peimission obtained
before such a change is made.

Mr. Speaker; Unless the Committee
is consulted and its consent obtained,
it cannot be done. The Committee was
consulted,

Shri Hari Vishnu Kamath: It gave
its consent?

Mr. Speaker: Yes, it gave this con-
sent, that if a similar bunglow of the
sume statug with the same facilitieg is
provided, then alone it can agree to it
It was done.

Shri U. M, Trivedi: May I know if
this particular ex-MP got hig own
house in Delhj and yet he hag been
allotted a bunglow?

Shri Mehr Chang Khanna: I have no
idea.

I want to make the position clear
through you. As far as the Ministry
is concerned, we do not make any
allotments. We place certain accom-
modation at the disposal of the Ilouse
Committees. They make these allot-
menti W" nn‘v sl vimnan 1!”"1“ H”Ol'
ments. If an ex-MP does not vacate
it, then my duty a. wn¢ widding of the
House Committee concerncd is to see
that action is taken to evict him, No
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allotment is directly made to Mem-
bers of Parliament—either distinguish-
ed parliamentariang or other Mem-
bers of Pa liament—by the Ministry
of Works, Housing and Rehabilitation.

Shri Bhagwat Jha Azad: Why dis-
tinguished Mcmber of Parliament?
Way thig sting in the end? We want
to know the difference between Mem-
bers of Parliament and distinguished
Members of Parliament.

Mr. Speaker: All are equaily dis-
tinguished, (Interruptions). No
distinction shoulg be made. All are
equally distinguished.

Shri Mehr Chand Khanna: I did not
mean to cast any aspersion. I apolo-
gise to the House and to you. I did not
mean to cast any aspersion on any-
body.

There are two distinct pools. There
are eleven or twelve bungalows in the
first pool. Allotment out of that is not
controlleg by the Ministry. There is
another pool of 500 or 600 bunglows
called the M Ps. pool. That also is not
controlled by the Ministry. The allot-
ment is made by the House Com-
mittees. One allotment is controlled
by the Minister of Parliamentary
Affairs.

Steam Boilers

*631, Dr. U, Misra; Will the Minister
of Works Housing and Rehabilitation
be pleaseqd to state:

(a) whether it is a fact that steam
boilers of less than five gallons volu-
metric capacity which are exempt from
the Indian Boilers Act and Rules, are
boing made ani sold by Indian firms
and are being operated without license;

(b) whether it is a fact that there
are no standard specifications or
standard codes of practice for the
design, construction, testing and in-
spection of such boilers; and

(cy if so the steps if any, proposed
to be taken to amend the Indian
Boilers Act and Rules?

The Deputy Ministey in the Ministry
of Works, Housing and Rehabilitation

MARCH 328, 1963

Oral Answers 6590

(Shri P, 8. Naskar): (a) So far as
Government are aware, One firm was
manufacturing such small boilers but
they have since suspénded this line
of manufacture and are now manu-
facturing boilers covered by Indian
Boiler Regulations,

(b) and (c). The question of amend-
ing the Indian Boilers Act, 1923, so as
to bring boilers of less than five gal-
lons capacity within the purview of
the said Act ig under consideration of
Government.

Dr, U. Misra: Is it not a fact that
accidents are happening in the case
of the unlicensed boilers?

Shri P. S. Naskar; We have no in-
formation that accidents are more in
the category of .unlicensed boilerg be-
low five gallons.

Dr. U, Misra: Is there any sug-
gestion by the Boiler Board pending
with the Government regarding these
boilers, and if so, when is it expected
to become part of the statute?

Shri P. S, Naskar: I have stated in
the original answer that there are
certain amendments that we are con-
sidering to bring before the House in
regard to boilers, whether small or
big.

The Minister of Works Housing and
Rchabilitation (Shri Mehr Chand
Khanna): I might add for the infor-
mation of the House that one specific
amendment or recommendation has
been made, that no boiler unless it is
licensed to be five gallons shoulq be
manufactured. That firm has stopped
manufacturing these boilers, but we
are bringing forward legislation not
only for one item. The idea is that we
bring a comprehensive legislation co-
vering some other items too, and we
propose to bring it before the House
possibly in the next session.

Shri Priya Gupta; The Deputv Min-
ister just now explained that the
boilers below five gallons capacity
have been ordered to be stopped for
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future manufacture, and it is definite-
Iy for safety, Buil may I know what
attempt the Government propose to
make to see that the boilers already
sold and being utilised are also sealed
for purposes of safety?

Shri P. S. Naskar: If any registered
firm makes boilers, even if such a firm
has boilers below five gallons, such
boilers ,are also regularly examined.

Mr, Speaker: Next question.

Dr. U. Misra: I have got one adver-
tisement here.,

Mr. Speaker: Not now.

Seizure of Watches at Santa Crus
Airport

+
{ Shri Sidheshwar Prasad:
Shri D, C. Sharma:
‘832.1 Shri Berwa Kotah:
| Shri P. C. Borooah:
{ Shri Maheswar Naik:

Will the Minister of Finance be
pleased to state:

(a) whether Bombay Customg have
seized about 10,000 watcheg valued at
Rs. 10 lakhs at the Santa Cruz Airport
on the 6th March, 1963;

(by if so, whether any arrests have
been made in this regard; and

(c) the action taken in the matter?

The Deputy Minister in the Ministry
of Finance (Shri B, R. Bhagat): (a)
The Bombay Customs authorities
seized 9,719 wrist watches valued at
about Rs, 10 lakhg on the 6th and 7th
March, 1963, at the Santa Cruz airpcrt.

(b) No arrests have been made so
far.

(c) Investigations are in progress.

WA 3 0E  vn A T6aT

TF T WTE & a% o i ?

- w0 @ T WA : Og W Aear A
EEAIE T IR SOl
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] fogd 2 a7 wwT: 3q7 37 (T FT
qqT &MA F KT 1 wE 2 fF P
Tt & ¥ ufea o @ § 7

Maoqowa : fag Fmi T
aar fad & 3 W gk v ¥
oy T |

S fawm e & og A g
gfFfagyaa T amas qg ag «1
7.9 foaq 899 &7 o3 maT AR @ A
fer amri w1 ¥ 7

Y To o WA : WA {IHATT E&T
fager oa & a1 ¥ g 4y & ar
e 3 T & 2 @Far § |

oY WY IAA : TW AXG F WA I
e # 7% a9 § ana Ty @ & AR
FOAITAT § A FIAT AT gaR FEAT
W@ 21§ ag s g § 5w e
¥ T F2R X X &, IT F FIOF
fagy - 791 ¥ q¥ muwt § faadr
&5 mg g 7

st w> Mo WA : TIHEY I 9T
ug Fg qaae ¢ fm e i g
a &, afew ag g I & fF oA Tt
T A SATET ¥ SART 9T @ § |

R P gEwE A, RS
Froar A femm & & 7 qarar
fx 3@ g & W A # sm@ac
it # A & )

wegwy wyaq : fafes @gd F
sTamdfrfhaTEaaasamni g
AT TH @ A AT-GFAH AT, al AR
Uit T qET HAAT
Shri P. C. Borocoah: May I know

whether it has come to the notice of
the Government that certain foreign

missiong in India or their officials have
a hand in these transactions?

Shri B, R. Bhagat: Not in these.
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N FFR R T I AR Y
qEl 9t F AT G IRET Iy E,
¥ 3 FT AT aRar § ¢ & o
ST TEAr § R 9A A aey T A
TT¥E FA FRI E—FAT qg 9 FY
FAT FTITT & I0 ST &1 H N
g3 3 ?

S Fo o ATA : gA I 1IN
A FRET F WG AHKT ad
JWE

Shri P. C. Borooah: I asked whe-
ther it has come to the notice of the
‘Government that certain foreign
missions in India or their officials have
4ad a hangd in these activities?

Mr, Speaker: Not in this one, He
said so.

Shri Maheshwar Naik; May I know
‘whether some international gang of
smugglers had been unearthed and, if
so, to what country they have been
traced?

Shri B. R. Bhagat: There are many
gangg and we have unearthed some.
‘But new ones are formed, it is @ con-
tinuous process.

Indian Currency for Persiam Gulf
Countries

*633. Shri A N, Vidyalankar: Will
the Minister of Finance be pleased to
refer to his statement in the Lok Sabha
on the 6th March, 1963 in connection
-with the discussion on gold control
scheme regarding the circulation of
'special noteg in the Persian Gulf coun-
tries and state:

(a) the relationship of the new cur-
rency in the Persian Gulf with the
Indian currency, and whether the new
.currency is freely exchangeable with
the Indian currency;

(by the amount of new
‘printed; and

currency

(c) whether the action of Govern-
ment in the matter of change in cur-
rency has adversely affected the nor-
mal trade of India in this area?

MARCH 28, 1963
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The Deputy Minister in the Ministry
of Finance (Shri B. R. Bhagat): (a) It
is presumed that the reference is to
the special Indian notes which have
been issued for circulation in the
Persian Gulf Sheikdoms outside Ku-
wait. These special Indian notes can
be exchanged at par into Indizn cur-
rency at the Bombay office of the
Reserve Bank,

(b) The value of the special Indian
notes in circulation at the end of Feb-
ruary, 1963 including one rupee notes
of the Government of India was
Rs. 22.69 crores.

(c) No.

Shri A. N. Vidyalankar: May I
know if these new notes that nave
been circulateq are freely conv-rtibte
and if so, how the smuggling would be
checked? Because that was the difli-
culty being felt already. If they are
freely convertible, how will gold
smuggling- be tackled?

Shri B, R. Bhagat:
are special notes and they are not
ordinary notes. 1f they had been
ordinary notes, they would go from
here and be paig for for the gold:
they could thus be converted. That is
why special notes have been issued.

Because they

Shri A, N. Vidyalankar: What about
those in Persian Gulf who have been
holding Indian notes? W11 their cir-
culation be banned or what would they
do with these notes? What has been
decided?

Shri . R. Bhagat: A particular period
was given and in that period they
could change these notes into special
notes. After that they are completely
banned.

Shri Sham Lal Saraf: May I know
whether it will not adversely affect
the normal trade channels in the
Persian Gulf ports and Bombhay? Has
that been taken into consideration”

Shri B. R, Bhagat: I said that t!
had been no adverse effect on theé
normal trade. Smuggling has also, to
a certain extent, been prevented.
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Dr. L. M. Singhvi: In what precise
manner and to what precise extent
would it benefit us?

Shri B, R. Bhagat: As I said, it was
mainly done to prevent the smmuggl-
ing, The gold which used to be smug-
gled into India was got paid for by
these notes because those notes were
convertible for sterling according to
the regulations. When those notes
were changed by special notes, that
loophole was plugged.

wrAfaw qw

*:3¢. NI IR ;97 A
g QY AEEER, (R%R F mawifEa
T &7 ¥¥o F IR F qEq § I8
ATy # FaT X0 fF

(%) wfas Qi F aX ¥ g9
TN T4 &7 T FN F Frg ag &
I A gT §; AR

(@) =% fafws Tonl § wwfes
QA # fafsear gfaad am & fag
FYTH 21T FIW IBA MFE 7

EXTEST AFXY (Iro GatEr AM™Y):
(%) =aw, fagR, Twa, dqT AR
IAT TRA F TR qar ey w%
qfeeIq FT G A7 qTF 1w IAT
T TF AT faa<or FaT-929 9T &
faam sar § | [qewrera | <y w0
fewd demr gEo No—go¥R1g3] |
T I3, Weq F3W, A, Il
TEATT AT STFY F FIIATT FT AHIC
F A IF I AL FAT §

(@) wra ¥ fafqg  wmfes
IOAA ¥ WIAT F T T
T B HEAT 5, 8% 9T | 1@ @6y
Tl F) qEAT 23,388 } | gAfy A
gear A FETIRICA A ¥ fa
q73 AIATA § a9y ag 2y myw fw
Ta graed § gt g% ]

3206 (ai) LSD—2,
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Y ¥R IR - g A9 §F ¥ Afray
<t fafer £ gfram) ¥ g [ ar
1w &, Afew o o 737 AT &
e ¥ QY g o & fr g A ge
7 Qfira F1 37 seqora § 3w 78 fa
! afegA s fMIERY W
FIH TR A Q@ &, T 7 a1 famw
ST FATET AT G X Ay §
a1 FAT e § 7

o FaftaT ATAT : A, qETIET
FAA—&q @7 UT @i #AA—3
= IR § 73 fawfa & ff gk &
famrfed g7 3 Uo7 610 F 7 FAY
fiagmfsmImd ¥ AfFEga ¥
OT-9H X 3G &, QT T, ITH &
qET &Y TST I { TATAT F FI0T
Ta g9 39 fawg ¥ afvs wfy #2 o
¥ goAY qEHEar 95 #7 | T gy
§ AY gy 9 € for ag qaT @,
fre # 927 F19 T N WTFFA §
AT FF Y gATR TF FF AT 5 SO,
73 gfaad =fgs @ 9.3, 379 7%
e fear s )

! A¥F TR : g aF Aamfaw
QM £ Fafecr 1 avawy ¢, ag Ta-
Gay & Fx A & & 97 W@ ;1 4T w0
aradrg wfexo) agigar F 39 9@ 9%
fase fpar & fo omgafes A gear-
oY F T WY 37 QTN 7 TATH gY qFaT
7 afg g, @Y T agfad & 399 &
FaR AW ampgaT AL ?

o Faiter AT : wiAfeE T A
fedt 4qY &7 aga garwr gafaT FF
351 5 737 Tael & gy agd uer
fafear arfas QY F1 4  ory
21 99 F @9 T graed H13 &7, 39
7 B IART gL FA 7 AAFT §
faad 73 wEar a1 & | 395 tqaTs
g W § A WA ghaag ¥w
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Afe ot et 3ow ST AR
¥ gav @ 3z W@ & Fowd wgIfes
qgfa & Y IFY Tg JTAH Y A,
FRIT THTT & [HTS, A geavE § |

| AT AT AT g faar
¥ qar =var § fe gafy sl & @
%! fagma &7 ¥ e &1 faar &
forey ST & FRW § TAT FT TE
art & 1 & sverar seen g fF e awd
Ty 3w feaft ¥ § 5 ag fadn
AT 2 & IH FH ) A0 T,
| W F fagm 579 F N 37
F17?

Mo gt AT : Awq fra w=
NN A AT IQE | 376 T
g R A faqw g 9 T gww
JqA F7 GHT a7 37 Faoy ¥ gw TS
TEET FT TEIAT F TFI 2 |

wEqW AEE : IFA T AR e
fafv=Y & feur & 7 fa fewr feifeT
#F fag oo ¥ )

o GAYAT AR : AT 37 T TV
TR GAT §, I T FE AR AL L
X {7 faqw qgraar w@iEem gy
&Y faer a7 g9 39 AT T8 7=
T

Y Qo Ao FTETR : AHT AT
o fE v &1 T F qag ¥ Ew
gfaam & faeae a8 a7 @ €
s § 3@ & 5 zad o 44
| & o S O § aerad g
IAF AL FAT @ AZ i §
T w7Ew 92dt & fag gar ofr 7 frw
& & | & s =g § fF ogEE i)
Fam frar T wr 1

¥UA WA ¥F I qAA §
dar 7Y A 2

Shri Harl Vishnu Kamath: Igs the
Minister aware that the-modern trend
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is towards psycho-somatic medicine,
that is to say, not to separate the body
from the mind, but to treat them as
one single entity and trace the origin
of most diseases to the mind itself?

Dr. Sushila Nayar: Yes, Sir; this is
nothing new.

Shri Hari Vishnu Kamath: Nothing
new?

M amaw fag . smag aw d fp
#zar fefta F1 T4 FRO JEEH FT
s g 7 af g a1 Fa G
F T F foars FF g e
@y
Mr. Speaker: It is a sugeestion which

the hon. Minister would consider.

Y ™ wa1z : agr aF aTAN FY
T FY Jrar f g Hew meqamEt &
FAM A mar s W@ &
fagars a1 2T § w2 A Gare &
FHY gt &, S fewwil &7 o gar Ay
STy ?

o AeFIHeH fawdl : T T
wAfas IMT F IR & 99 9T
fiiy &9 ¥ -AREE geEty
#1E FTdwT A yETiad #X WY E |

o gEienr MET e g
gz o Hew §e TR ¥ €W
TR A FH A ERAR TN H M
qrafas T T geaara g A WY
T EY W]

Delhi Water Supply

+
( Shri Ram Harkh Yadav:
J Shri Sidheshwar Prasad:
) Shri Maheswar Naik:
(_ Shri Berwa Kotah:

*635,

Will the Minister of Health be
pleased to state:

(a) whether the supply of water in
the Capital is going to be further cur-
tailed from 1st April 1963; and
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(b) whether Government propose to
hold high level Conference to consider
ways and means to improve Capital’s
water supply?

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): (a)
No. Water supply in Greater Delhi
areas is normally restricted to some
extent during summer every year and
this will be done during the coming
summer also in such a away as to
avoid hardship to the consumers as far
as possible.

(b) Yes, Sir. It is expected to dis-
cuss the augmentation of water supply
for Dclhj at a ‘meeting which is being
called by the Ministry of Irrigation &
Power.

Shri Maheswar Naik: May I know
what is the tota] availability of water-
supply at the moment and what is the
per capita consumption?

Dr. D. S. Raju: At the moment the
water-supply is 97 million gallons. The
per capita consumption is 40 to 50
gallons

[ fagzaT qaTa : oigr Y R
§3 qrefy oy Y 2 7R §, gt o aredr A |
qeaTs afwat § 7 Fv S ?

Iro Fairer ATaT : Ay fa=mz § 5
UET & AR A & A a9 IF AR T
F T WRE a9 ¥ gag F AR A IF
T 1T a9 § YA F A A IF Iy
awg fFaT SITT )

Shri Harish Chandra Mathur: May
] know to what extent the water-
supply has been improved during the
last -year and what is the addition
which we have been able to make?

Dr. D, S. Raju: The pumping capa-
city of Chandrawal water-works has
been increased by about 3 motors; and
3 million to 4 million gallons will be
available this summer extra

o wgE : faeey & gl B
aqfesi § 73T 4T AT AG AR HT J
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T F faaar § og] &), wA W
qt F9 faar o W@y &, 4 FHET 59
=t gER g ? I faEiw w ¥
STET 9T 3 F I g AT AR
& 71 39 far s ?

o gaitar AwaT : I% foQ aga
a1 qrt fagr AT § AR gawa a8 €
fF M@ AR L IR g I §
37 &% Neq § T qEr F1 wwEs
g4 xar & i 7 ¥ qrelt v o
R afer FIRIRTA F 37 #1 /M THAW
Houlk gl

, AR &S ST@T : 57 G9F QY
FT FA F T FIAE FE ATA T
ft g 7 faac g 7 wn A gy
Y gard # ot agrrr o Wy

No gater AwT : FHT FT qEAY
faeet aret #1 fgemy a7 FE frgw
FTRT AT ALY & FifE sawy gfera adt
aaEr AT g a4t = F g3F A
AR &1 q9g A &: /) & 759 Ty
™ § W A I 97 afw W
arafe w1 a7 g q1 AT frd 9@ )

st o faro ayodm : ¢F TR T
A T AT F=3T JY 7 qqeay 91 fF
qiT J @gd § AfFT aTeT ArgA qw
21X F) aoig ¥ a7 AT T X vt 1§
STAAT ATEAT § 6 aY TR A3 I
& fag #|av sgaeqr 1 o @Y, A
Iq¥ fRaAT qHT T 1

o galter A< : aga @ gl
qT &Y qrzq arEA ST e fee 39
At FThr afaar  arY aifgd | 77
Gt g § gt 9X qUEq @A &7
FTH T AFATE | TG T QERY-RY
IF TATG A1 AT |
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1&? W | O
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T @R AW 4g T &b
T F fF o

(%) 7 38 v § fF o

J Tog FaTa #Y oAy fear @ f
IF FART Y T4 F fog @3 §AR
9T AF AMT FE; W

(w) 77z e } fr @i
* g & fag W wiewen et
sgEAT A AT R 7

TETEEq WA (Mo FATET AWT):
(%) s g

(@) o 7, =it aF 7Y

ALETO wiafedl w e o faan
E100]

e ay J N fRTTTC TR
*RO it T et

#a7 frafa, swrne aar g
) qg T FY FOFA fF

(%) w1 75 &= & f7 g H
¥ qER F FHAIAT F @
FT Waeq 37 F1 Af7 & of@d= fear
™R

(=) =fz &, @ @ T o
®qIE; AR

() = fom ey FHAEt
F feoolt § oy WA &, 3% @@
T & fag sAT ?
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famtor, sy Az graie weAY
(s AgT T w;a) (7) =R
(&) : === wfafa #r fawfart o

L FER F freEgl & wgEr, faer

I ¥ AT QLER FT T Tew@ T
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frr s wr @ @ ofanew Afa #®
GTH I 1 3 AATAT H1 4 L853—
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F mafEg T dEAT 193 WX
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() feeeft & amm @ @@
TIAYE WX HGger & g & 97
T T F qEAE F g ¥ uw
a& T fa gE & 7 AR

(@) et &1 futw s as
T g A wamE g ?

fearf 91T fagy weew § w
= (At ywarw) o (F) R (@)
ToEE & fAFe aAr A 9 AU
FATY &7 wEArE AT of faEerenE §
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FENT HITHTT & 1707 T[T FT
faar wmur &1
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° vGovernment’s Stationery Bill

*639, Shri D. C. Sharma: Will the
Minister of Works, Housing and Reha-
bilitation be pleased to state:

(a) whether Government’s stationery
bil] this year is expected to be close
to double the cost of paper used last
year;

(b) if so, the circumstances leading
to this enormous increase; and

(c) the steps taken or proposed to
be taken to economise the same?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) The total cost of station-
ery supplied by the Stationery Office
to the Government of India Offices
during 1962 and the estimated cost of
supplies during 1963 are of the order
of Rs. 3.00 crores and Rs. 5.38 crores
respectively,

(b) ang (c). The increase igs due to
the additiona] requirementg on account
of the Emergency,

KAy TqTEEY AT QISAT

*¢¥o. Wt ¥ IRV ;. F@T
wareey FA1 & A7, (8ER & IifEe
37 H&OT co & IWL ¥ gEH § TG
FAM FT FAT w47 ¥ foeett & I
FER & FAATT I FHA(AT 1
N AT E@reed v arar w7 giaan
W F g o Fuv fAora fear
g7

Tneeq wAT (FMo Faiten AR) ¢
FIMT GHe-F1A fegm & #1007 @
7= R a2t &@r ™ &7 o
TaT

Office Space in Capital

641 S Shri' . C, Sharme:
1 Shri Maheswar Naik:

Will the Minister of Works,
Housing and Rehabilitation be pleas-
ed to state:

(a) whether nine schemes for more
office space in Delhi have been sanc-
tioned; and

(b) if so, the details thereof along
with the amount to be spent thereon?
The Minister o Works, Housing and
Rehabilitation (Shri Mehr Chand

‘Khanna): (a) Yes.

. (b) A statement is laid on the Table
of the House [Placed in the Library
See No. LT-1043/63.]. The construc-
tion of buildings at Serial Nos. 1,7 and
and 8 has already started. The con-
struction of the remaining buildings
will commence in a few months.

Gold Production

1241 Shri Yallamanda Reddy: Will
the Minister of Finmance be pleased to
state:

(a) whether it ig a fact that the
production of gold in India has de-
clined from 1960-81 onwards;

(b) if so, the reasons therefor; and

(c) the tetal quantity of gold pro-
duced in 1960-61 and 1961-62, year-
wise?

The Minister of Finance (Shri
Morarji Desai): (a) Yes; Sir.

(b) The decline in production is
attributed mainly to an overall fall in
the grade of ore mined and rock-
bursts,

(c) The total quantity of gold pro-
duced in 1960-61 and 1961-62 was 4.95
and 4.89 million grammes respectively.

Govermment Officers’ Visits Abroad

1242. Shri Krishna Deo Tripathi:
Wil] the Minister of Finance be pleas-
ed to state:

(a) the number of Ministers and
Government officials who visited for-
eign contrieg on Government of India
assignment during 1962; and

(b) the foreign exchange sanctioned
in each case?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The re-
quisite information is being collected
from the various Ministries|Depart-
ments and will be laid on the Table
of the House as soon ag it is available,
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Dandakaranya Officials

1243, Shri Ulaka: Will the Minister
of Works, Housing and Rehabilitation
be pleased to state:

(a) the number of enquiries institut-
ed against Government employees and
officials of Dandakaranya Project dur-
ing the period from 1960 to 1963 so
far by the Specia]l Police Establish-
ment; and

(b) the number of caseg in which
enquiries have been completed and the
punishment awarded?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) Seven,

(b) Enquiries have been completed
in four cases which were closed with-
out awarding punishment,

Kerala River Waters

1244. Shri M, P. Swamy: Will the
Minister of Irrigation and Power be
vleased to state:

(a) the names of rivers in Kerala
whose water still runs waste into sea;

(b) whether Government have got
any schemes to divert these river
waters to Madras State for the pur-
pose of irrigation;

(c) whether the Central Govern-
ment have received any proposal or
suggestion from Madras Government
the diversion of Kerala rivers’ water
to the areas in Madras State adjoin-
ing Kerala; and

(d) if so, the action taken by Cen-
tral Government on these proposals?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): No proposals for irriga-
tion and power projects have been
received so far by the Government of
India on the following rivers of
Kerala:

1. Chandragiri
2, Karingote
3 Peruvamva
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. Kuppam

. Mahe

. Korapuzha

. Chaljyar

. Kadalundi

. Keechorj

10. Karuvannur
11, Mavattupuzha
12. Mcenachil
13. Manimala

14. Achenkol

15. Ithjkara

16. Vamangpuram
17. Kargmana

O O\ AN oD

(b) No.

(c) Yes. The Government of
Madras had proposed diversion of
some waters of Periyar from the pro-
posed Iddikki Dam in Kerala for use
in Madras.

(d) The proposal was not agreed
to, being uneconomical.

Kerala Collection to N.D.F.

1245. Shri P, Kunhan: Wil} the Min-
ister of Finance be pleased to state:

(a) the total amount so far collect-
ed for National Defence Fund in
Kerala; and

(b) the amount so far received at the
Centre?
'The Minister of Finance (Shri
Morarji Desai): (a) and (b). About
Rs, 1.66 crores upto 23rd March, 1963.

Ganja, Bhang, Charas and Opium

1246. Shri Krishna Deo Tripathi:
Will the Minister of Finance be pleased
to state:

(a) the quantity of‘Ganja, Bhang,
Charas and Opium produced in India
during the last five years (year-wise);
and

(b) the steps taken, if any, to dis-
courage their production?

The Minister of Finance (Shri
Morarji Desai): (a) The quantity of
Ganja, Bhang and Opium produced
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during the years 1958 to 1962 was as
follows:—

Year Ganja Bhang Opium at
“79°C.
Matric (Metic  (Metric
Tonnes) Tonnes) Tonnes)
1958 94 421 510
[N
1959 100 408 592
+
1960 104 382 710
1961, .0 . ., 18% ) Not yet ¢ 710
reported
1962 17 J byStates 754

*Figures incomplete.

As regards Charas, its production is
totally prohibited throughout India.

(b) Prior to the year 1956, cultiva-
tion of ganja and bhang was under-
taken under licences in the States of
Bihar, Madhya Pradesh, Orissa, West
Bengal, Andhra Pradesh and Mysore
and in the Union Territory of Mani-
pur. The All-India Narcotics Confer-
ences convened by the Government
of India in 1956 and 1959 recommend-
ed inter alia that are area under
cultivation of ganja and bhang should
be restricted to the minimum require-
ment. In pursuance of this recom-
mendation, cultivation of ganja and
bhang has been stopped in the States
of Andhra Pradesh and Mysore and in
the Union Territory of Manipur. As
regards opium, its production is limit-
ed to the requirements for medical
and scientific use in India and in the
export markets abr@ad.

S.C. and S.T, Employees in Danda-
karnya Project

1247. Shri Ulaka: Will the Minister
ot Works, Housing anq Rehabilitation
be pleased to state: .

(a) the number of employeeg belong-
ing to Scheduled Castes and Scheduled
Tribes at present in Dandakarnya
Development Authority; and

(b) the number of those who belong
to Orissa?
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The Minjster of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). The information
is being collected and it will be laid
on the table of the Sabha.

Irrigation and Power Projects in
Orissa

1248 Shri Ulaka: Wil] the Minister
of Irrigation and Power be pleased to
state:

(a) the major and medium irriga-
tion and power projects proposed to
be taken or already taken in hand in
Orissa during 1962-63; and

(b) whether necessary sanction to
undertake the works hag been grant-
ed?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan):

(a) (i) Continuing Irrigation &
Power Projects:
(1) Hirakug Stage I and II.
(2) Delta Irrigation Project.
(3) Salandj Irrigation Project.
(4) Salia Irrigation Project.
(5) Salki Irrigation Project,

(6) Budhi Budhiani Irrigation
Project.

(7) Godahado Irrigation Project.
(8) Dhanai Irrigation Project.
(9) Darjang Irrigation Project.
(10) Talcher Thermal Station Sche-
me.
(ii) Irrigation & Power
taken in hand in 1962-63.
(1) Bahuda Stage I,
*(2) Balimela H. E, Scheme,

Projects

*The Project report for Balimela
H. E. Scheme is stil] awaited from the
Project authorities. In the meanwhile,
preliminary works have been taken up
on the scheme, The project is expect-
ed to yield benefits in the Fourth
Plan.

(b) Yes.
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Machkund ang Hirakug Projects

1219, Shrij Ulaka: Wil] the Minister
of Irrigation and Power be pleased to
state:

(a) the total generating capacity of

Machkund and Hirakud Projects at
present; and

(b) the main scheme of the distribu-
tion of power to various regions to
which power supply was promised?

The Minister of State in the Minis-
try of krrigation and Power (Shri
Alagesan); (a) The present installed
capacity of Machkund and Hirakud
projects is 114,750 kW and 208,500 kW
respectively. Another 61.5 MW will
be added to the Hirakud system by
May, 1963.

(b) The Machkund Power Station is
already connecced by a 132 kV trans-
mission system to various places, such
as Tlennuboduvara, Rajahmundry,
Vijayawada one Ongole and 66 kV and
33 kV lines have been constructed for
power supply to many other towns and
villages.

For utilisating power from Hirakud
to meet important industrial loads such
as Aluminium Factory at Hirakud,
Orissa Cement Works at Rajagangpur,
Stecl Factory at Rourekela, Ferroman-
ganese Industry at Joda and other
mining loads, 132 kV and 66 kV lines
have already been constructed con-
neciing the power station with various
places like Cuttack, Rajgangpur,
Rourkela, Joda Bargarh, Koira, Kul-
diha, Noamunda and Betnoti. Power
from Hirakud to the extent of 15 MW
(which will rise to 25 MW) is also
being made available for Railway
track electrification at Joda and Rour-
kela. Arrangementg are being made to
supply surplug power from Hirakud
to the Damodar Valley Corporation at
Chandil to the extent of 25 MW, out
of which about 5 MW is already being
utilised.

The following transmission and dis-
*ribution schemeg are under implemen-
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tation for utilising Mackund and
Hirakuq Power:

(1) Duduma Transmission Scheme
estimated to cost Rs. 333.76 lakhs for
utilising Machkund power, compris-
ing 132 kV,line {from Duduma to
Royagada together with 33 kV and
11 kV lines in the Jeypur and Raya-
gada areas. Al] these lines have been
completed. The second stage of the
scheme comprises 132 kV line from
Rayagada to Berhampur along with 33
kV and 11 kV lines therefrom in
Gunupur and Parlakimedi areas. These
works are expected to be completea
by middie of 1963.

(ii) Hirkud Power Utilisation
Scheme invoiving the construction of
33 KV and 11 kV lines at a tolal esti-
mated cost Rs. 249.41 lakhs for utilis-
ing Hirakud power for the electritica-
uon of various towns and villages.
‘I'he State-I works of thig scheme were
taken up in the rkirst Plan and Stage
1] workg in the Second Pian. Part of
the works have been completed and
the rest are under execution,

Blood Denation in Orisse

1250 J Shri Ulaka:
\ Sarj Ramchandra Mallick:

Will the Minister of Health be
pleased to state:

(a) the quantity of blood collected
in Orissa during 1962-63 so far for
national defence; and

(b) the number of persons in Orissa
cnlisted so far who are ready to offer
blood in case of eventuality?

The Minister of Health (Dr. Sushila
Nayar) (a) and (b): The informatjon
is being collected and will be laid on
the table of the Sabha when available
from the Government of Orissa.

National Malaria Eradication pro-
gramme in Orissa

1251. Shri Ramchandra Mallick:
Will the Minister of Health be pleas-
ed to state:

(a) whether any jeeps given by the
UNICEF for use in the National
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Malaria Eradication Programme are
allotted for the State of Orissa; and

(b) the amount sanctioned for this
scheme?

The Minister of Health (Pr. Sushila
Nayar): (a) UNICEF have not sup-
plied any vehicles for use in the
National Malaria Eradication Pro-
gramme, ’

(b) Does not arise.
Hindustan Housing Factory

"Shri Subodh Hansda:
1252. 9 Shri S, C. Samanta:

Will the Minister of Werks, Housing
and Rehabilitation be pleased to state:

(a) whether it is a fact that the
Hindustan Housing Factory is manu-
facturing cement concrete sleepers for
Indian Railways;

(b) whether it has passed the ex-
perimental stage; and

(¢) if so, whether it has received
any bulk order from the Railways for
these sleepers?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) Northern Railway had
placed an order for 50,000 reinforced
cement concrete sleepers, out of which
47596 have since been supplied.

(b) The behaviour of the sleepers
is under observation by the Railways.

(c) Not yet,

Aid India Club

rshri R. G. Dubey:
| Shri Bhagwat Jha Azad:
Shri Bhakt Darshan:
1253. { Shri Kajrolkar:
" Shri P. R, Chakraverti:
| Shrimati Jamunadevi:
\_Shn Rameshwar Tantja:

Will the Minister of Finance be
pleased to state:

(a) whether the Aid India Club has
fixed any date for the next meeting to
discuss India’s need in view of the
national emergency; and
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(b) whether any proposals have
been put forward to the Club by the
Government of India keeping in view
the present needs?

The Minister of Finance (Shri
Morarji Desai): (a) The International
Bank for Reconstruction and Develop-
ment, which organises meeting of the
Consortium countries and institutions
interested in India’s economic deve-
lopment, has not, so far, announced
the date of the meeting; but it is like-
ly that the first meeting will be held
towards the end of April, 1963.

(b) The purpose of the meeting is
to assess India’s requirements of ex-.
ternal financial assistance in the con-
text of the current economic situation
and her development plans. An
LB.R.D. mission is at present in India
to assess the progress of India’s deve-
lopment plans and her needs. The
report of the Mission will be consi-
dered at the meeting of the Consor-
tium.

Tungabhadra High Level Project

1254. Shri P. Venkatasubbaiah: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the financial assistance given
during 1962-63 to Mysore and Andhra
Pradesh to complete the Tungabhadra
High Level Project; and

(b) when the work is likely to be
completed?

The Minister of State in the Minjs-
try of Irrigation and Power (Shri
Alagesan): (a) A loan of Rs. 1524
lakhs and two loans aggregating to
Rs. 1115'28 lakhs were advanced to
Mysore and Andhra Pradesh Govern-
ments respectively for financing ex-
penditure on their  Miscellaneous
Development Schemes during 1962-63,
which inter-alia covered the Tunga-
bhadra High Level Canal. The Cen
tral loan assistance under Miscellane-
ous Development Schemes does not
specifically earmark expenditure for
any particular scheme.
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(b) The work on the scheme is
likely to be completed by the end of
the Third Five Year Plan.

Fuel wastage

1255, Shri P, R. Chakraverti: Will
the Minjster of Irrigation and Power
be pleased to state:

(a) whether Government have stu-
died the observations made by the
National Council of Applied Economic
Research dealing with Indian Energy
Economy that 80 per cent of energy
available to the Indian Economy is
dissipated in the form of waste; and

‘(b) the steps taken by Government
to stop the use of non-commercial
fuels like cow-dung and draft power?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) The observation will
be borne in mind by the Energy Sur-
vey Committee recently set up by
Government.

(b) Information on action taken if
any, by different Ministries is being
collected and will be laid on the Table
of the House,

Pensioners

1256. Shri Hem Raj: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that accord-
ing to the agreement reached between
India and Pakistan at the Inter-
Dominion Conference held in Karachi
in 1949 it was agreed that pensioners,
military as well as civil, who were
residents in Pakistan will be the
liability of Pakistan Government and
similarly those Pakistani pensioners
who were residents in India will be
the liability of the Indian Govern-
ment;

(b) whether it is also a fact that
when such pensioners, military and
civil, migrated to East and West
Punjab, that liability continued; and

(c) whether such pensioners, mili-
tary and civil, are being denied the
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benefit of the temporary increase in
pensions (granted to old pensioners
from lst April, 1958)?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). In accor-
dance with the agreement reached
between India and Pakistan at Karachi
in Aprjl, 1949, the liability for a par-
ticular Central pension devolves on
the Government of India provided it
was transferred to India upto the 31st
December 1947, or the provisional pay-
ment of which was authorised by
them by that date. The liability for
pensions is determined with re-
ference to the residence of the pen-
sioners or their migration to East or
West Punjab.

(c) The benefit of the temporary
increase granted with effect from the
1st April, 1958 is available only to
pensioners whose pensionary liabiljty
devolves on the Government of India
in terms of the Agreement referred to
above and not to pensioners whose
pensionary liability devolves on the
Government of Pakistan.

Audio-metre Centres

1257. Shrimati Savitrj Nigam: Will
the Minister of Health be pleased to
state the number of audio-metre Cen-

tres opened by Government in the

country in 1961-62 to test the type
and nature of deafness?

The Minister for Health (Dr. Sushila
Nayar): The information is being col-
lected and will be lajg on the table
of the Sabha.

‘C’ Thermal Station in Delhi

1258 J Shri Bhagwat Jha Azad:
‘\_ Shri Bhakt Darshan:

Will the Minister of Irrigation ‘and
Power be pleased to state:

(a) whether a big fee is being de-
manded by the consulting engineers
for the proposed extension to the ‘C’
Thermal Power Station on Ring Road
in Delhi; and

(b) if so, what is the amount?
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The Minister of State in the Ministry
of Irrigation and Power (Shri
Alagesan): (a) and (b). The fee
comes to about Rs, 50:5 lakhs with
foreign exchange component of Rs. 21
lakhs approximately. This was con-
sidered to be reasonable and the offer
has been accepted.

Contributions to N.D.F.

1259. Dr. L. M. Singhvi: Will the
Minister of Finance be pleased to
state:

(a) the total quantum of contribu-
tions so far made to the National
Defence Fund by Indians abroad;

(b) whether any foreigners have
also made any contribution to the
National Defence Fund; and

(¢) if so, in which countries and in
what form?

The Minister
Morarji Desai): (a) and (b). Contri-
butions received by Indian Missions
abroad up to 16th March, 1963, am-
ount to Rs. 69'89 lakhs approximately.
Separate figures of contributions by
Indians and foreigners are not avail-
able,

(c) A statement showing the contri-
butions received by each Mission is
laid on the Table of the House. [Placed
in Library, See No, LT-1044/63].

Short-fall in Irrigation of Rabi and
Kharif Crops

1260 J Shri Subodh Hansda:
"LShri S. C. Samanta:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that therc
was a serious short-fall in irrigation
of Rabi and Kharif crops in 1962;

(b) if so, the extent of the short-
fall; and
(c) the reasons therefor?.

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) to (c), The total area
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irrigated from the major and medium
irrigation schemes at the end of 1961-
62 was 31:68 million acres. The area
estimated to be irrigated at the end
of 1962-63 is 33-07 million acres. Uti-
lisation of the potential added by Plan
Projects at the end of 1962-63, is ex-
pected to be 72.49%. Separate figures
for Rabi and Kharif crops are not
avaijlable,

Engineers in P.W.D. Manipur

1261, Shri Rishang Keishing: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) the number of Executive Engi-
neers and Assistant Engineers now
working under the P.W.D. of Manipur;
and

(b) whether offices of the officers
particularly the Executive Engineers
are all located at Imphal town?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) (i) Executive Engineers
—12.

(ii) Assistant Engineers—45.

(b) (i) Offices of all the 12 Execu-
tive Engineers are at Imphal town,

(ii) Offices of 28 Assistant Engineers
are at Imphal and those of 17 Assis-
tant Engineers are at out stations.

Smuggled Gold

1262. Dr.'L, M. Singhvi: Will the
Minister of Finance be pleased to
state:

(a) the total quantity of smuggled
gold seized during the last five years;
and

(b) the points of entry or exist
where the bulk of contraband gold
was seized?

The Minister of Finance (Shri
Morarji Desai): (a) The total quantity
of gold seized as smuggled by the
Customs, Land Customs and Central
the  years
1962 was

Excise authorities during
i1958, 1959, 1960, 1961 and
7,718 Kgms, approximately.
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(b) The points of eniry or exist
where the bulk of the gold was seized
were Bombay, Calcutta, Madras and
Delhi and some of the places on or
near the Sea Coast and Land Customs
frontiers of India.

Burmese employees of L.I.C. in Burma

1263, Shri P, C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the
Chief Court of Burma has rejected an
application of the Rangoon Branch of
the Indian Life Insurance Corporation
seeking for the setting aside of the
award of the local industrial court
recommending an increase in the emo-
luments of the Burmese employees of
the Life Insurance Corporation; and

(b) if so, what extra annual expen-
diture will have to be incurred by the
Life Insurance Corporation on account
of this award?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir,

(b) About Rs. 13,000 per annum.
Under Invoicing Export of Jute

J Shri P. K. Ghosh:
 Shri P. K. Dee:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred question No. 716 on the
22nd November, 1963 and state:

1264.

(a) whether the concerns which
have been detected in under-invoicing
in export of Jute goods are still allow-
ed to carry on export trade;

(b) whether investigations are being
made to find out if such practices are
being carried on by some exporters
in respact of export of other goods;
and

(c) if the reply to part (b) above
be in the affirmative, how many such
cases have been detected so far and
action taken thereon, giving the names
of the concerns and amount of foreign
exchange involved?
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The Minister of Finance (Shri
Morazji Desai): (a) Appropriate
penal action under the Customs
or other regulations is  taken
against concerns who have been
detected under-invoicing  exports of
jute goods. As the export of jute
goods is not controlled, such concerns
cannot be preventeq from exporting
Jute goods. As the export of jute
itself does not disclose an offence,

(b) Yes, sir, Investigations are
carried out wherever necessary,

(c) The information is being col-
lected and will be placed on the Table
of the Sabha.

Migrants from West Pakistan

1265. Shri A. S. Saigal: Will the
Minister of Works, Housing and Reha-
bilitation be pleased to state:

(a) the number of migrants from
West Pakistan excluding Sindh who
settled in the Union Territory of Delhi
after partition; and

(b) the number of migrants from
Sindh who came over to Union Terri-
tory of Delhi after partition?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khaana): (a) and (b). Separate figures
of settlers in Delhi from various parts
of West Pakistan are not available.
The total number of displaced persons
from West Pakistan settled in the
Union Territory of Delhi is estimated
to be about 5 lakhs.

Excise duty on Small-scale
manufacturers

rShrl Gulshan:
Shri Buta Singh:
1266, l Shri P. K. Deo:
| Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state:

Battery

(a) whether in 1955 the Finance
Minister gave an assurance that no
Central Excise Duty shall be imposed
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upon small-scale battery manufac-
turers; and

(b) if so, whether the units concern-
ed have represented against the sys-
tem of compounded levy?

The Minister of Finance (Shri
Morarji Desai): (a) No, Sir. What the
Finance Minister had amnounced was
that certain types of small scale units
were being exempted from the Central
Excise duty on electric batteries as
such but that even they would pay
duty on some essential parts of such
batteries,

(b) Some of the small scale umits
have represented that the compounded
rates fixed in lieu of the duties pay-
able on the dutiable parts is on the
high side. As the compounded rates
of duty are only optional such units
have the right to pay duty at the
standard rate.

U.N. Commissioner Industrial
Development

1267. Shrl P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether the U.N. Commissioner
for Industrial Development recently
visited New Delhi; and

(b) if so, the purpose of his visit?
The Minister of Finanoce (Shri

Morarji Desai): (a) and (b). Dr. Jose.

Antonio Mayobre, United Nations
Commissioner for Industrial Develop-
ment, visited India recently as a
part of hig visit to various countries
in Asia and Africa for the purpose of
acquainting himself with the condi-
tions and problem of industrial deve-
lopment in those countries.

Issue of Capital by Companies

1268. Shri P, C. Borooah: Will the
Minister of Finance be pleased to
state: ‘

(a) whether  Government  have
recently authorised a number of com-
panies in India to issue capital total-
ling Rs. 32.25 crores; and
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(b) if so, the names of companies
and how many of them are public
undertakings?

The Minister of Finance (Shri
Morarji Desai): (a) Yes, Sir.

(b) The names of Companies to
whom consents were given to the
issue of capital totalling Rs. 32.25
crores are as follows:—

Name ot companie€s Amount
consented to
Rs.
() M.R.Indus'ries Ltd. 14,f7,070
(3) Payen-Talbros Pvt.Ltd. 5,cc-ccC

(i15) Heavy Engineering Corr.o
ration Ltd.

(#v) Indign Drugs & Pharma-

28,65,00,coC

ceuticals Ltd. 2,50,00,CC0

(v) Hindustan Machine Tools
Limited. 25,00,000

(vi) Boots Pure Drug Com-
pany (India) Ltd. 40,00:CcC0

(vii) The Cannaniore Spinning
and Weaving Mills Ltd. 15,C0.CCO

(viti) Duncan Brother & Co.Ltd. 10,00,cco

32,24,83,0%0

Of the above eight companies, those
at (iii), (iv) and (v) are Companies
in the public sector.
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Number of Employees in Finance
Ministry

1271. Shri Vishram Prasad: Will
the Minister of Finance be pleased to
state:

(a) the number of Central Govern-
ment employees in his Ministry and
its attached and subordinate offices in
Class I, Class II, Class III, and Class
IV grades; and
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(b) how many out of them belong
to Scheduled Castes and Scheduled
Tribes (Class-wise)?

The Minister of Finance (Shri
Morarji Desai): (a)

Class No. ot em-
ployees
ClassT . 1,520
Class I1 3.142°
Class ITI 50,093
Class IV 21,947
(b)

Scheduled Schedu
Castes Tribes

Class I . 38 5
Class I1 | 109 0
Class I11 . 3,863 404
Class IV . 2,955 540

Cardiac and Respiratory Diseases

1272. Shri Yashpal Singh: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that with
increased use of Kerosene Oil in the
homes in Indian cities, the incidence
of Cardiac and respiratory diseases
has also concomitantly increased; and

(b) if so, whether any research is
being conducted in this direction?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The Govern-
ment of India have not come across
any statistical or other evidence to
link up higher incidence of respira-
tory and cardiac diseases with in-
creased use of Kerosene in homes.
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Purchase of Electricity from Nepal

(" Shri P. C. Borooah:

Shri Subodh Hansda:

Shri Sidheshwar Prasad: .
L Shri Rishang Keishing:

Will the Minister of Irrigation and
Power be pleased to state:

1274.

(a) whether India proposes to buy
power from Nepal to be produced at
Karnali Project under the U.N. aus-
pices;

(b) if so, whether an Indian delega-
tion visited Nepal in this connection;
and

(¢) it so, the result of talks with
Nepalese authorities?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) It is too early to say.
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(b) An Indian Delegation wvisited
Nepal to discuss the machinery for
exchange of data and relevant infor-
mation in respect of the projects and
rivers of mutual interest to the two
countries for planning their projects
for the maximum utilisation of water
resources;

(¢) It has been agreed to set up a
technical Board to be known as
“Indo-Nepal Board for Irrigation and
Power Projects” for the purpose.
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Seizure of Diamonds at Santa Cruz
Airport

1276. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether customs authorities
seized diamonds worth 5 lakhs of
rupees from a foreigner at Santa Cruz
Airport; Bombay, on the 11th March,
1963; and
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(b) if so, the result of the interro-
gations made and the action taken in
the matter?

The Minister of Finamce (Shri
Morarji Desai): (a) The Bombay
Customs authorities seized diamonds
worth about Rs. 5 lakhs (on a rough
estimate) from a foreigner at Santa
Cruz Airport on the 11th March, 1963.
The diamonds were recovered from a
packet taped to his abdomen beneath
his underwear.

(b) The person was arrested <nd
produced before the Chief Presidency
Magistrate, who ordered his release on
bail. As he could not furnish the
bail, he is in custody. The case is
under investigation.

Bank of China

" 1271, Shri Shashi Ranjan: Will the
Minister of Finance be pleased to
state:

(a) the total assets and liabilities of
Bank of China in India when it was
{aken into liquidation; and

(b) the decision of the Govern-
ment to release the assets of the
Bank of China on request made by
the Chairman of the Board of Direc-
tors of Bank of China?

The Minister of Finance (Shri
Morarji Desai): (a) The tangible
assets of the bank immediately be-
fore it was taken into liquidation were
estimated to be of the value of Rs1-57
crores and the liabilities were of the
order of Rs. 1-68 crores.

(b) As the liquidation of the bank
has to be conducted in accordance
with the procedure prescribed by law
and under the auspices of the Cal-
cutta High Court, the question of the
Government releasing the assets of the
bank does not arise. In view of the
difficulties which have been experi-
enced by certain’ diplomatic and ‘on-
sular offices of foreign Governments,
provision has, however, been made
for the grant of recoverable advances
to such Governments.
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Mystery Disease in Madhya Pradesh

Shri Birendra Bahadur
1278.{ Singh:
LShrl R. S. Pandey:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that some
‘mystery disease’ has broken out in
Jhabua District of Madhya Pradesh
recently where a patient gets high
temperature and then starts vomitting;

(b) if so, the details thereof; and

(c) whether the Madhya Pradesh
Government have asked some assis-
tance from the Central Government 1n
this connection?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). No ‘mystery
disease’ has broken out in Jhabua Dis-
trict of Madhya Pradesh. However,
there was an outbreak of ‘influenza’ in
February last in some villages result-
ing in 109 seizures and 8 deaths upto
13th March, 1963, after which no re-
port of seizure has been received.

(c) No.
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Tax Collections in Punjab

1280. Shri Daljit Singh: Will the
Minister of Finance be pleased to
state the amount of money collected
by Government by way of taxes in
Punjab State during 1962-63?

The Minister of Finance (Shri
Morarji Desai): The required infor-
mation will be available only after
the close of the financial year 1962-63.

Rural Electrification in Punjab

1281. Shri Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Punjab Government
have asked for any aid for the rural
electrification programme during 1963-
64; and

(b) if so, the action taken thereon?

The Minister of State in the Minis-
try of Irrigation and Pewer (Shri
Alagesan): (a) Yes.

(b) The assistance will be sanction-
ed on the basis of the expenditure in-
curred on approved schemes by the
close of the year.

FUIFTOY § % Qrad

eR5R. N w@R  wEEY ;A
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Closure of Old Delhi Factories

1285. Shri R. G. Dubey: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that 800 Old
Delhi factories established in areas
reserved for residential purposes are
going to be closed; and

(b) if so, the reasons therefor?

The Minister of Health (Dr. Sushila
Nayar): (a) The industrial units
located in the non-conforming areas
are required to be shifted to approved
industrial zones as provided under the
Master Plan for Delhi. The detailed
programme of shifting is being work-
ed out. Shifting is to be done in a
manner that causes the minimum
amount of dislocation of production
and does not put the industries and
workers to undue 'hardship. As time
is given to them to carry out the
shifting in accordance with the nature
of the industry and other factors.
There is, thus, no question of the
closure of industries operating in non-
conforming use—zones.

A survery is being conducted to
find out the exact number of units
thus affected. However, according to
the information available with the
Delhi Municipal Corporation, about
3,000 factories are functioning in the
non-conforming areas.

(b) To redevelop different areas in
conformity with the provisions of the
Master Plan for Delhi so as not only
to prevent haphazard development
but also to eliminate nuisance and
health hazard caused by the existance
of industries in residential areas.

Rural Electrification in Madras State

1286. Shri Elayaperumal: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the amount allotted for rural
electrification work to Madras State
in Third Five Year Plan;
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(b) the amount spent so far;

(c) the number of villages where
electricity has been provided so far;
and

(d) the number of villages which
will be so benefited by the end of
Third Plan period?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Rs. 30 crores allocated
to Madras State.

(b) Rs. 1321°17 lakhs (estimated) in
the first two years of III Plan.

(c) 12653 places upto 31st March
1962 including hamlets.

(d) 13860 including hamlets.

Family Planning Programme in
Madras State

1287. Shri Eleyaperumal: Will the
Minister of Health be pleased to state:

(a) the number of persons benefited
by the Family Planning Programme
in Madras State during the Third Five
Year Plan;

(b) the number of Family Planning
Centres opened in the urban and rural
arcas in Madras State during the
Third Five Year Plan period so far;
and

(c) the amount allotted for this
work in the Third Five Year Plan
to Madras State?

The Minister of Health (Dr. Sushila
Nayar): (a) The number of persons
benefited by the Family Planning
programme in Madras State during
the Third Five Year Plan so far are
reported to be 47,68,289.

(b) The number of rural and urban
centres in Madras State are reported
to be 1,233 and 28 respectively (in-
cluding 1155 rural centres distributing
contraceptives only). Of these 1158
rural centres were opened during the
Third Five Year Plan period. There
are 384 sterilization Centres (284 for
males and 100 for females), including
162 for males and 11 for females
opened in the Third Five Year Plan

period.
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(c) The tentative provision for the
Family Planning Programme in the
Third Five Year Plan for Madras
State, is Rs, 194.79 lakhs including
Rs. 64 lakhs as contribution of the
State Government.

Ramakrishnapuram Colony, New
Delhi

1288. Shri Sarjoo Pandey: Will the
Minister of Works, Housing and Re-
habilitation be pleased to state:

(a) whether it is a fact that so far
no street light has been provided in
the Ramakrishnapuram Colony bet-
ween sector 2 and sector 3;

(b) if so, the reason for the delay;
and

(c) when street light is likely to be
provided?

The Minister of Works, Housing and
Rehabilitation (Shri Mehy Chand
Khanna): (a) to (c). Street lights
have been provided since the 16th
March, 1963.

PAPERS LAID ON THE TABLE

CERTIFIED ACCOUNTS OF THE DELHI
DEVELOPMENT AUTHORITY FOR THE YEAR
1961-62.

The Minister of Health (Dr. Sushila
Nayar): Sir, I beg to lay on the Table
a copy of the Certified Accounts of the
Delhi Development Authority for the
year 1961-62 together with the Audit
Report thereon, under sub-section (4)
of section 25 of the Delhi Development
Act, 1957. [Placed in Library, See No.
LT-1040/637.]

(COMPENSATION
AMENDMENT

DisPLACED PERSONS
AND  REHABILITATION)
Rures, 1963

The Deputy Minister in the Ministry
of Works, Housing and Rehabilitation
(Shri P. S. Naskar): Sir, I beg to lay
on the Table a copy of the Displaced
Persons (Compensation and Rehabi-
litation) Amendment Rules, 1863 pub-
lished in Notification No. G. S. R. 423
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dated the 9th March, 1963, under sub-
section (8) of section 40 of the Dis-
placed Persons (Compensation and Re-
habilitation) Act, 1954, [Placed in Li-
brary, See No. LT-1041/63.]

COMMITTEE ON PETITIONS
MINUTES AND FIRST REPORT

Shri Thirumala Rao (Kakinada): Sir,
1 beg to lay on the Table the Minutes
Jf the third and fourth sittings of the
Committee on Petitiong held during the
current Session.

Sir, 1 beg to present also the First
Report of the Committee on Petitions.

.

12.02 hrs.
DEMANDS FOR GRANTS—Contd.

MiNisTRY OF LABOUR ANp EmpLOY-
MENT—contd.

Mr. Speaker: The House will now
take up further discussion and voting
on the Demands for Grants under the
control of the Ministry of Labour and
Employment. The hon. Minister may
continue his speech.

The Minister of Planning and Labour
and Employment (Shri Nanda): Mr.
Speaker, Sir, yesterday, when the
House rose, I was in the midst of a
clarification regarding the place of
wages in the cost structure of indus-
tries. I tried to make out that labour
costs were not such a burdensome ele-
ment in the cost structure of indus-
tries. 1 propose to offer some figures
in support of that figures of wages
and salaries as a percentage of gross
output in manufacturing industries.
There has been a consistent decline in
the ratio of wages and salaries to the
total cost of production. In 1953 it
was 20.3, and in 1960 it is 15.5.

Shri Indrajit Gupta (Calcutta South
West): Isthis the average of all manu-
facturing industries?
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Shri Nanda: Yes, it is the manufac-
turing industries, These are the Re-
serve Bank figures. There is another
set of figures derived from the census
of manufacturing industries which is
more or less the same or even a little
better from the point of view of the
workers.

I want to point out that there ig cor-
roborative evidence of this trend from
another source. It is the index of pro-
ductivity and the index of money ear-
nings. Money earnings have been in-
creasing, naturally, but productivity
has outpaced the increase in money
earnings. There is an increase in money
earnings to the extent of 24 per cent
during this period—the period which
1 mentioned—as gainst a rise of 32 per
cent in productivity during the samc
years. The ratio of wages to gross out-
put which I have given relates to
wages and salaries together. If we
take salaries out of this figure,
the wages constitute about 12 per cent.
When we take the wages by themse:-
ves over a period of years and compare
their propo-tion to cost of production
the conclusion ig even '‘more convincing
that wage as an element has been fav-
ourable to industry, and not otherwise.

The other aspect of it from the point
of view of workers is their level of
living. The money earnings may go
up but, in the meanwhile, the cost of
living increases. After making al-
lowance for the increase in the cost of
living, there is still a certain improve-
ment in the real earnings of the wor-
kers. The consumer price index moved
up from 100 to 117 in 1960 and 119 in
1961 since 1953 and, therefore, the in-
crease in real earnings was just about
6 per cent in 1960 and round 7 per cent
in 1961.

It leads ug to another very impor-
tant development which occurred dur-
ing recent years, and that is the ac-
teptance by the Indian Labour Confe-

*Moved with the recommendation of the President.
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rence of a certain criterion for judging
the progress of the working class stan-
dard of living towards a certain mini-
mum, which is the acceptance of the
principle of the need-based minimum
wage. Every time I reiterate that this
was a very significant development and
that is at least a minimum goal for us
to strive for. We must reach towards
it as soon as possible. We have ac-
cepled the criterion of need-basedq mi-
nimum for judging the advance of the
workers towards this minimum objec-
tive. According to the recommenda-
tions of the Indian Labour Conference,
this is estimated at Rs. 120 to 125 per
month in 1958. Since then, the cost of
living has gone up by about 9 per
cent.

Shri Priya Gupta (Katihar): Which
ig the base year? On what basis is it
calculated?

Shrj Nanda: The year is different for
various purposes. I first gave the year
1953.

Shri Priya Gupta; That is also an
assumed®one. What is the starting
base year?

Shri Nanda: I have got figures with
me, taking every year as base year.
Thig figure relates to the acceptance of
the nced-based minimum by the Indian
Labour Conference, and that wag for
the year 1958. For that purpose, the
base year is 1958. Therefore, as I said,
9 per cent is the rise in the cost of
living in 1961. On the other hand, the
average monthly money earnings of
industrial workers in manufacturing
industrieg in 1961 was Rs. 117. There-
fore, there is still a gape, But, it must
be acknowledged that year after year
some improvement has occurred.
Again, this figure of Rs, 117 is the ave-
rage of several industries which make
up the whole list of manufacturing in-
dustries. The variations are wide in-
deed. as I found when I was looking
into the various industries in the va-
rious States. The variations, both in
repect of one industry to another and
one State to another are fairly wide. I
found that in the States they range
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from lesg than Rs, 1,000 per capita an-
nual money earnings to over Rs. 1,500
and in the case of industries it is bet-
ween less than Rs. 1,200 to over Rs.
1,800. There ig a welcome and healthy
trend towards closing this gap. Every
year the changes that are occurring
are reducing these differences, these
disparities, and nearer uniform basis
is being established, I hope. The diffe-
rentials in other cases are also narrow-
ing down. From the unskilled wor-
kers, semi-skilled workerg to skilled
workers of varioug grades, the peopie
who stood at the lower rungs of the
ladder have, relatively speaking, im-
proved their positor very much dur-
ing recent years, partly because, the
minimum wage has, by every tribu-
nal and in every decision about wages,
increased and the dearness allowance,
etc., are either flat or graded, which
has given advantage to those at the
lower levels.

Looking at the last period of 5 or 6
years, workerg in industries which
were lagging behind have gained
much more.

Shri Priya Gupta: In the Railways,
the biggest employer of about 12
lakhs, Rs. 56 is the minimum and 5000
is the maximum. That ig the diffe-
rence in the pay.

Mr. Speaker: An occasional inter-
ruption, I would allow and sometimes
is appreciated also. If it is running
commentary, I would not allow.

Shri Priya Gupta, It is not com-
mentary. It ig giving information.

Mr, Speaker: Not so often; not
at every moment. I would not allow
that,

.Shri Priya Gupta: Let us be given
a chance of putting at the end some
questions.

Shri Nanda: There are numerous
opportunities. There is the Consulta-
tive Committee for Labour where
things can be brought out. The hon.
Member some how forgot to mention
during the previous discussion. On
facts and figures, there i3 book on sta-
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tistics, a huge, big book which gives
statistics about every conceivable oc-
cupation. I the hon. Member has not

got it, here is the book: published
in 1963; uptodate statistics.
The overall position taking the

period from 1956 onwards is that
money earmings in 1961 roughly in-
creased by 31 per cent and the cost
of living by 20 per cent and real wa-
ges by 9 per cent, In mining the figu-
res are much more: 38 per cent in-
crease in money earnings and 15 per
cent increase in real earnings, be-
cause mining was, relatively speak-
ing, in an unfavourable position so
far as workers’ wages are concerned.

1 take now the last year, that is
the preivous year, for which figures
are available, that is 1961. Sta-
tistics in comprehensive terms are
available for 1861. The advance
over 1960 hag not been very conside-
rable; money earnings increased by
2 per cent in manufacturing and 4 per
cent in mining, Real earnings, there-
fore increased by 1 per cent and 2
per cent respectively. In the year
1962 which has closed, some furiher
headway has been made in respect of
wages. Several wage boards have
given their interim awards and on
that account there have been conside-
rable increase, in Cement, plantations,
iron and steel, coal mineg and banks:
Rs. 10 per month in cement—that is
the second phase of the application of
the recommendation of the wage board
that hag been applied, in plantation,
there is an interim increase of 3 N, P.
to 13 N. P. per day; iron and stee]l Rs.
10 to 21 per month and in coal mines
Rs. 7.62 to 9.25 per month from 1st
March, 1963.

Shri Mohammad Eliag (Howrah):
What about Engineering industries
where nearly 1 million workers are
employed? It is important for Defence
production.

Shri Nanda: I am giving the facts
at the present moment. What should
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be done, I am coming to that. Owing
to the revision 2 minimum wages in
1962 under the Minimum wages Act,
the increases ranged from 10 to 114
per cent in different industries.
Also there were collective agree-
ments which have benefited a conside-
rable number of workers, the increase
being very substantial in some of these
cases. This ig the position for the
year 1962.

I come to the question of wage
boards. Large gains have accrued
through the working of the wage
boards. I may state generally that we
have found it a very good device, a
very good method of determination of
wages better than anything else we
had tried so far, Previously there were
the tribunals—adjudication—which
covered a very large ground, gave
numerous awards, but they always left
a trail of discontent on either side, and
implementation became a rather diffi-
cult process, a very tardy process.
Somehow the wage boards have given
results beyond expectations. Every
wage board has given a unanimous re-
port, interim or final, and they have
been implemented, by and large, very
close to 100 per cent. Wherever there
has been any deficiency, there have
been special reasons for the same.

The composition of the boards is
very satisfactory; a judicial person,
two independent persons, usually an
MP, and representatives of parties.
They cover a very large area, the
whole industry, so that the process of
standardisation is proceeding, Once a
settlement takes place, it is usually a
long-term settlement. It remaing in
force for a period of five years, There-
fore, there is a sense of stability so
far as industry is concerned in the
sphere of wage matters, So this is a
very useful method of dealing with
this question.

The workers had asked for wage
boards in a certain number of indus-
tries. I find that in most cases already
wage boards were set up and in many
of them, some results have accrued
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also: sugar, cement, jute, plantations,
iron and steel. It has been explained
that for '‘mines other than coal, it will
be coming. Then there are chemicals
and engineering. The rest of the wor-
kers are covered by the Pay Commis-
sion. So that chemicals and engineer-
ing were left out from the list of indus-
tries and categories for which the wor-
kers made the demand. Thusg there
has been a very substantial advance 1n
meeting the demand of the workers in
the matter of wage boards.

Shri Indrajit Gupta: Why not ap-
point boards for those two also?

Shri Nanda: I shall first let the hon.
Member know with regard to earlier
boards. In the cotton textiles they
gave an increase of 8.6 to 21 per cent,
sugar 38 to 117 per cent, cement 7 to
100 per cent. So a big stride was made
on behalt of the workers through.

A question was asked: why not more
wage boards? An hon, Member asked:
why not a wage boarq for every occu-
pation, even though there are only 5
persons? The hon. Member forgets
that it is not a very easy thing to find
suitable persons to head these boards.
It ig rather an elaborate procedure. I
might have had to answer ‘yes’, if there
was no other alternative methcd of
settling the demands of workers for
wage increases. There are adjudica-
tion tribunals, they are dealing with
those cases. There are large numbers
of workers spread all over the country
in various industries. = Naturally,
they can only be tackled on that basis.

The question of working journalists
does not figure in this list.

Shri Mohammad Elias: You were
referring to establishments where only
five persons are employed; what about
the engnieering industry where a mil-
lion workers are employed throughout
the country?

This is an important industry in re-
gard to defence production.
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Shri Nanda: If he would allow me
to proceed, I shall deal with that
also.

I am first concerning myself with
the question of the demand for a wage
board for working journalists. I have
been in touch with the history of the
demand of the working journalists for
an improvement in their standards of
remuneration and other things, and I
know what a chequered course this
demand had, how many years it took
before it came to some kind of decisive
stage. The working journalists were
not satisfied with it but still I must
say this on thewr behalf they
settled down to it. there were
certain complaints about non-com-
pliance, and we tried, we but
did not have enough sanctions for
that purpose, Later on, there have
been amendments made in the
Working Journalists Act, bringing
in inspectors etc, Now the period of
three years envisaged in the earlier
decision isg over. The question is: why
not have a wage board for the working
journalistg now?

Shri Priya Gupta: But the Press
Commission has recommendeq it.

Shri Nanda: If the hon, Member
just waits for a minute or so, I will say
what I have to say on the matter. I
am on the subject. I have not said no,
I have not said yes so far. Therefore,
the question was before us that we
might now have a wage board for the
working journalists. During this
period there had not possibly been
such a very substantial change in the
condition which might warrant an im-
mediate second look into the question.
That was one view. Also, after the
setting in of the emergency, we want-
ed to just go slow with new wage
boards. But there were numerous rep-
resentations to Government on behalf
of the working jouralists, and recently
they came and I haq a talk with their
representatives, and I asked them to
give me a memorandum explaining the
grounds they want to urge in support
of their demand, the urgency about ir,
They have told me that they woul¢
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give me a memorandum, which I have
not yet received. But I have, on my
own examination of the situation,
come to a conclusion, and the conclu-
sion is that the working journalists
should have a wage board. But when?
In principle I accept it here and now.
After I receive the memorandum, the
question is one of making the neces-
sary arrangements for it, finding a
suitable person, and there may be a
period of time which might elapse be-
fore a wage board is appointed. But
this is my positive response to it, that
there will be a wage board for working
journalists,

Shri Bhagwat Jha Azad: (Bhagal-
pur): Is not the huge profit that the
monopoly press owners are gelting
enough proot for the necessity of a
wage boarq without waiting for a
memorandum?

Shri Nanda: I have already answer-
ed it, because I have accepted it in
principle.

Shri Priya Gupta: On a point of
clarification. The emergency may
continue, as the Prime Minister has
said, for ten or 14 years. Is this to be
kept pending till then?

Shri Nanda: If it was to be kept
pending for five or ten years, I would
not have said that I accept it in prim-
ciple. Acceptance in principle means
that the necessary steps will be taken
soon enough.

Mr. Speaker; If he waits only for
half an hour, he will not have to wait
for twelve years!

Shri Nanda: There is the question of
appointment of a wage board for Lhe
2ngineering industry. We have been
applying our mind to this subject. This
is a very important industry but it is
i? 3 very varied character, with many
small units and many big units also,
and the kind of product and the na-
ture of the industry vary largely. So.
tne difficulty was: where to begin? It
18 not possible to think of lumping all
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the engineering industries in one. That
will not bring us any useful results.
So, immediately some competent per-
sons will sit together as a study group,
look into the wage structure, the pro-
blems involved, and decide the ap-
proach towards a resolution of this
problem, how to settle this question
a wage structure for the engineering
industry. Tentatively I say my mind
is working in this way. It may not
be possible to think of this at once.
It should be possible to choose the
most important section of the engin-
eering industry for treatment on this
basis. 1 would like to add that this
study group will start working very
soon, and at no distant date we should
receive a report, and then we should
decide as to which section to choose
immediately for the purpose of giving
them a wage board for deciding the
wage structure.

Shri D.S. Patil (Yeotmal): What is
position regarding agricultural labour?

Shri Nanda: I shall say something
about it, though it wil] not be saus-
factory even from my point of view.

Shri K. N. Pande (Hata): Wil] this
include electricity concerng also?

Shri Nanda: I have said all the
groups which can be considered unaer
the heading of engineering industry
wil] be considered in the first place for
the purpose of sorting out what the
problems are and how we approach.
and then I shall select some of them
for the purpose of a wage board.

My hon. friend has reminded me
about agricultural labour. That is a
subject which I do not feel very happy
about. It is not something where 1
can offer a very hopefu] record of pro-
gress. The two agricultural labour en-
quiry reports brought out the fact that
the condition of agricultura] labour
had not improved very materially.
That is a fact. Since then there is
no over-all figure which I can offer to
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bring out what the situation now is re-
latively speaking.

So far as the application of the
Minimum Wages Act is concerned,
there has been consistent progress.
More and more States have been
appiying that Act in a widening area.
The Minimum Wages Act now covers
practically the whole of the country,
and there have been revisions under
the Minimum Wages Act which have
given increases. For example, 1 find
now that the Minimum Wages in agri-
culture were revised upwards in six
States, the percentage increase being:
Andhra Pradesh: 16 to 33; Madhya
Prades: 55 to 80; Orissa: 33 to 40;
Mysore: 15 to 50; Punjab: 25; U. P.: 10
1o 50. This may be a very large
percentage, but actually, if the basic
level is low, it is not very significant.
As I said, I do not feel quite happy
about the situation regarding agri-
rultural labour, but the solution, to
wome extent, lies through the proper
implementation of the Minimum
Wages Act, but that will not go very
far. Their problems are of a different
character, depending upon the state
of the agricultural economy and scope
for employment. They suffer more
from the fact that they do not get
rontinuous employment. The number
of days in a year in which they get
employment in a year is not at all
adequate and so their total family
earnings are much lower than could
he judged from the minimum wage
rate. The solution of that problem
lies somewhere else. Much more has
to be done to improve the conditions
nf agriculture ang to offer alternative
employment to those people in indus-
trv. Whatever is being done is known
to the hon. Members. The idea is
not to bring these people to the towns
for emp'oyment. They 'have to wait
in the towns and add to the number
on the live register. The big steel
plants ete. are not the industries to
pe taken to the rural areas. Rural
areas are abolished there and big
ndustries take their place. The
answer is small-scale industries taken
to the rural areas. That is the direc-
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tion in which we have begun to take
some steps.

Shri R. S. Pandey (Guna): For lack
of communication and electricity, it
may take some time.

Shri Nanda: If we were to wait for
the progress of electrification of rural
areas for attempting expansion of
small scale and other industries in
rural areas, it may take a long time
necause the electrified villages are
relatively small. Other sources of
power will have to be utilised.

Dr. P. S. Deshmukh (Amravati):
Gobar gas plants may be useful.

Shri Nanda: Well, you can help
there. The question of bidi indusiry
was brougnt up by some hon. Member
here. For several years we have been
struggling with that problem of lack
of uni.ormity in the wage rates in
contiguous areas. A joint board con-
sisting of States contiguous to M. P.
has been set up jnc.uding Maha-
rashtra, U. P. Rajasthan, Bihar,
Gujarat and Orissa so as to tackle this
problem, on a co-ordinated basis.

About wages, it is not only a ques-
tion of the quantum of wages. The
important thing is how far wages
will go in buying things—purchasing
power. There. the Labour Ministry
has made a fairly good beginning
about co-operative societies. There is
a scheme whereby all establishments
having more than 300 workers will
have such a co-operative society. The
employer will provide part of the
share capital, accommodation, etc. To
enable the workers to purchase share
in consumers’ co-operative  stores,
Government has permitted under the
Employees Provident Fund scheme
rules non refundable advances to the
workers to the extent of Rs. 30 and
from the coal mines provident fund
to the extent of Rs. 20. Four hundred
collieries with more than 100 workers
are expected to organise these co-
operative societies. 260 per cent
societies  with hundred consumers
wings are already functioning and
more primary stores would be set up
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very soon in the course of the next
year or so. Seven States have already
drawn up comprehensive programmes
for the purpose of creating these co-
operative societies.

Shri Praya Gupta: May I say that
the supervision of the co-operative
stores concerned should be under the
direct control of the labour? There
can be management’s representatives.
If the management’s representatives
have the sole control over it, there is
high-handedness.

Shri Nanda: I have looked into that
problem. I have gone to different
places in the country where co-ope-
rative stores have been functioning
successfully or otherwise. I know
wherever the employers and the
workers function together, where the
management helps them, these stores
are very successful. Here also they
will have to work jointly. In addi-
tion, we are going to have wholesale
stores in order to feed these co-
operative societies, one in Jharia and
another in Raniganj.

When one askes for more to be
done, one should not lose sight of one
factor. This improvement or increase
has to arise out of the proceeds of the
industry due to increased production.
Otherwise, a very severe limit is set
to any improvement that can occur in
the standards of working classes. The
wage boards have also laid it down
very clearly that if anything more is
expected, it will have to come out of
increased productivity. Therefore, 1
want to stress it again here. This is
a product of several factors. There is
the question of training programmes
for which the Government has
assumed responsibility. I can say that
very good progress is being made and
maintained in respect of our training
programmes. The training prog-
rammes of the Ministry have been
stepped up very rapidly from 10,000
seats at the beginning or at fhe end
of the First Plan to our 40,000 or so
at the end ofthe Second Plan and the
Third Plan target is about a lakh. It
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is expected that this will be achieved
in a much shorter time, ahead of the
schedule. In addition to these training
programmes there are several ways
by which productivity can be in-
creased. I must congratulate the
working class for having accepted, as
1 said before, the whole principle of
rationalisation and now, subject to
some saieguards which have been
provided by the Indian Labour Con-
ference, that is going ahead. There
is the apprenticeship scheme under
the new law which has been passed
by Parliament recently. That also
will continue towards increasing
efficiency. There is then this prog-
ramme of training, within jndustry.
OQur Productivity Centre is doing
very good work in that direction.
Work load studies in cement industry
were undertaken recently because
that was the condition precedent to
any further increase, though some
further increases have been there.
There is the job evaluation etc. One
such activity of the Labour Ministry
is the workers’ education programme.
This is a programme of great signi-
ficance and great potentialities. At
the moment it has made some prog-
ress and I do not think that it is good
enough. The number of persons
trained this year was 27,744, that 1s,
1962-63. Since the start of the scheme
sometime back the total number
trained is 52,259. This scheme has
evoked a word of praise and apprecia-
tion from hon Members who spoke
in this House. Of course, some com-
ment may be made that this is not
rapid enough, namely, this 52,000 in
all the industries. But it is a begin-
ning which has been made, and
every year the step-up would be
much more rapid relatively. I expect
that in the course of four or five years
the magnitude of the output of this
activity will be greatly enhanced.

Certain misgivings also have been
given vent to regarding this prog-
ramme. Therefore I want to say a
word about it. It is an autonomous
board where the workers and emplo-
yers are sitting which runs the scheme,
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Evaluations have been carried out.
There may be scops for improvement,
but this education has a bearing not
only on the increase in productivity,
reduction in industrial unrest, etc., but
on an all-round improvement in the
well-being of the worker.

I shall now deal with the question
of industrial relations where I must
acknowledge this fact at the outset,
namely, the number of man-days lost
in the course of the last year has not
been such as to give any comfort 1w
us. Certain strikes took place whicix
led to a very large wastage of man-
days and for which there was mno
occasion at all. For example, 1n
Kerala, in the cashew industry, more
than nine lakh working days were
lost. There was a ‘'hotel workers’
strike in Bombay. There were certain
other strikes also. I have received a
letter from the Labour Minister of
Maharashtra. He said, “What am I
to do? These are no real disputes
between  workers and employers.
workers and employers. These are
political, agitational situations; people
are interested in creating trouble, and
all these codes, etc, do not apply
there.” The situation, therefore, in
the course of this year has been some-
what, I should say, of a deterioration,
although the figure is less than the
higher number reached earlier. But
I want to make a distinction in this
matter. The distinction is the State
sphere and the central sphere. I am
responsible here for what happens in
the central sphere. 1 am responsible
here for what happens in the central
sphere consistently the situation has
been improving and there has no set-
back at all.

I can give the figures which will
show how in the case of the central
sector the situation has been very
much better. The average in the Cen-
tra] sphere for the first ten months,
January to October, 1962, was about
36,000. In November, it was about
3,460. In December it came down
further to 1,500. Taking the earlier
years also, the situation is the same.
Year after year, the number of man-
days lost in the Central sector ha<
been going down.
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But in the case of the States, in
some States the situation has worsen-
eqd for the reasons which I have given.
I must say something about the
machinery for industrial relations.
Some hon, Members have raised seve-
ral questions about it. I cannot go in-
to all the details about those things,
but I shall give one or two important
facts. There was the question of dis-
crimination in respect of INTUC and
others. I can state with very great
confidence that so far as the Central
sphere is concerned there is no dis-
crimination whatsoever. I have got
figures to show how the INTUC, the
AITUC and all the organisations have
been dealt with equitably They
have had their share in respect of the
grant of adjudication. Even in the
particular case of the West Bengal
Government, regarding which the
hon, Member raised the question, I
have figures for the previous year. I
find that they were not being denied
adjudication. I am not able to say
anything about the recent situation,
except that I received a letter from
the hon. Member, Shri Indrajit Gupta.
I wrote to the West Bengal Govern-
ment and I have received an answer.
They say that all these allegations
are unfounded. I cannot pursue that
controversy here. We can go into it
further later on. But I can say with
a great amount of satisfaction that
this machinery of implementation has
been strengthened and has improved
from year to year both in respect of
the number of cases of non-imple-
mentation which has been going down
and also the period it has consumed
in the process either of conciliation or,
later on, of reference to adjudication
or the period taken in settling the
cases and giving the award. In all
these cases the period is being re-
duced. I would not go into the
figures. I can supply them later on to
hon. Members so that they may have
a very clear idea how in these things
progressive improvement is occurring.

Recently, we have taken another
step. Previously two months was the
limit set for the conciliation cases,
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but we have reduced it to one month.
It is in the matter of delay, that there
was the chiet grievance and grouse on
the part of the working classes,

Shri K. N. Pande: Is it about the
central sphere or the State sphere?

Shri Nanda: 1 have precise infor-
mation for the central sphere. In
regard to the States, we also notice
an improvement, but that is uneven.
In some States things have improv-
ed very much and in other States not
so much. I can only write to them
and try to see that things are improv-
ed

Shri A. N, Vidyalankar (Hoshiar-
pur): These figures are not given in
the report. They may be circulated to
members,

Shri Nanda: Whatever figures 1
have, I shall give them to Members.
There was some reference to the
public sector. I must say that
I have not had 3 very easy time with
the pubile sector. I found resistence
to improvement to acceptance of cer-
tain principles, certain ways of deal-
ing with the working class, the idea
of joint management councils the code
of discipline idea, etc. But there
also, ..........

Shri Priya Gupta: Resistence from
whom?

Shri Nanda: From persons newly
occupying these positions,

Shri Priya Gupta: What about
the administration?

Shri Nanda: The administration at
the plant level and the people in
charge of all those things have very
good intentions; they thought possibly
all these new-fangled things might
spoil the situation in the public sector.

Shri Priya Gupta: Is it beyond your
purview to examine it—how the
machinery in the public sector is func-
tioning?

Shri Nanda: I had meetings with
the secretaries ,with the managers and
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with the Ministers concerned and at
every stage some advance was made
since I am finding that step after step
the difficulties are being removed and
the situation is ‘becoming better.
Therefore I hope that whatever resi-
due of non-acceptance......

Shri Priya Gupta: In the meeting
of the Whitley Councils......

Mr. Speaker: Order, order. He is
not allowing the Miinster to proceed
at all. I have warned him twice. He
has had a chance of speaking as well.
There were many interruptions also.
He is making a running commentary.

Shri Priya Gupta: Will you give me
a chance after he ends his speech?

Mr. Speaker: I cannot promise now.
Let him listen to the Minister’s speech
and then I will see.

Shri Nanda:
details.

Shri Priya Gupta: Many incorrect
statements are being given.

Mr. Speaker: The Minister is giv-
ing statements according to him, and
not according to the hon, Member.

Shri Priya Gupta: There is nothing
personal.

Shri Nanda:
his point.

Mr. Speaker: He might continue
with his speech.

I cannot go into all

I do not understand

Shri Nanda: I shall give him satis-
faction. He can ask me questiong and
I shall give the answer in other ways.
I said there is a continuous, percepti-
ble, substantial improvement in the
public sector regarding all these mat-
ters—implementation, acceptance of
these new schemes, etc. Whatever re-
mains to be done, 1 propose to deal
with them in another conference, I
want to bring together the workers
and the people in charge of the pub-
lic sector undertakings at another con.
ference so that we can go over the
whole ground. Maybe that when
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people have a talk across the table
with one another these difficulties can
be resolved. We have taken this step
of associating the representatives of
the public sector in the ILL.C. That
wag done for the first time in the last
Indian Labour Conference ang I think
this is a process of education which is
bound to go very far.

Shri Priya Gupta: When the hon.
Minister says that he held meetings
with the representativeg of the unions,
the unions’ mer, were mominated by
the General Managers and the unions
did not send their men,

Mr, Speaker: The hon. Minister

may sit down.

Shri Priya Gupta: May I put the
question now?

Mr. Speaker: Has he got my per-
niission? If he is to go on without
asking my permission, then what is to
b> done?

Shri Priya Gupta:
your permission, Sir.

I am asking

Mr. Speaker: The Minister can pro-
cied now.

Shri Nanda: The fact is that Gene-
rzl Managers were called. That is one
part of it. That was a new step. So
far as representatives of the Ministry
are concerned, they are always asso-
cialeq along with the Labour Minis-
try in these conferences.

There was a question raised about
coniract labour. This is about the
working conditions and housing. Both
regarding contract labour and housing,
my answer is, we have made very
great advance so far as the first is
concerned, we have made very good
progress and we have made some
advnce so far as the second is concern-
ed. A clear policy has been arcepted
thal we should move towards the abo-
liion of contract labour. In some
situations, it cannot be abolished and
there it must be regulated. We have
made very good progresg in respect of
the coal-mining industry on a bi-par-
tite basis and the implementation
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aisn is proceeding fairly well. There
may be some other spheres in which
conract labour is stiil there ang we
would try to deal with them.

The other thing js about housing
Uncer the subsidised industria] hous-
g scheme, we have built a large
number of houses ang some of them
arc still not occupied. That ic rather
a gloomy aspect of the situation. We
make investments and they are not
o.cupied. Maybe the rents src  too
nigh, but the rents are not ever hall
of what they would be accordirg ‘o
ihe economic basis. They are subsi-
Gised.

Shri R. S. Pandey: So far ag the
private sector is concerned, they are
a'so constructing Louses ....

Mr. Speaker: Ordere, order. The
hon. Minister might be allowed to con-
clude.

Shri Nanda: Yes, Sir; I can answer
«hese questions in the informal con-
sc'totive committee. In the case of
the private sector, some part of tha
cost is being met by the private em-
rlcyers.

About provident fund, the question
wag raised as to why it ic that we du
not have provident fund everywhere.
If hen. Members were to look irto the
figures, they will find that the covet-
age has increaseq step by step year
afteir year. Every year more and morsz
indvstries are being brought into this
provident fund scheme. We reduced
the number of workers from 5C to 20
and many more are being covered.
cre industries will be brouhgt in
Also, the provident fund contribution
has teen increased. It has been made
8 rer cent in the case of 5 industries
nox. This increase will be progres-
sively applied to the other industries
also. About loans, I think for ali
purroses which are important. loans
are bteing given. In the case of th»
En.ployees’ State Insurance Scleme,
the question of hospitals has been
raised. There also, a programme of
considerable size has been undertaken.
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Eviry year more nospital accommoda
tioa is being made available.

These are some of the things I want-
2d tc say; I am not quite sure if I ma-
rot Lave missed some of the points
raised by hon. Members. Ore point
w3, raised by Mr Oza as to why con-
ciliators are being made arbitrators.
The direction is that the parties may
chcose; if they want arbitration by
anyone else. If not, they may accept
the conciliator who is undertaking
the conciliation proceedings as the
arbitrator. Because of shortage of
men, we have to adopt this device. I
do not think any harm can come from
this.

Ultimately, I have just to say that
the whole basis of our labour policy
is mutual understanding between the
parties concerned—the workers, the
eriployers and the Government. This
is producing very good results.
Everything that is being done in one
direction or the other is the outcome
of these tripartite deliberations. I
feei a great deal of satisfaction that
in various ways, this labour policy has
been worked well and I am convinced
that this is the direction which we
have to pursue. I hope that both the
industry and the working class will
collaborate in speeding up industrial
progress and welfare of the workers.

Shri Priya Gupta: May I know if
the hon. Labour Minister has consi-
dercd that the permanent negotiating
machinery in the railways has be-
come a failure due to the third tier,
the tribunal, not being set up at all
and the meeting not being held in its
proper prespective? It is known to
him that the recognised unions are
being treated in a very bad manner
under the threat of intimidation under
the Defence of India Rules in the
name of emegrency, though they are
recognised.

Shri Nanda: There are a lot of
assumptions there. I am not so much
familiar with the details of what is
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happening in the railways, because
the functioning in the railways is that
the workers and the railway adminis-
tration have set up what ig called the
three tier negotiating machinery. 1t
is only when it fails that the workers
approach the Labour Ministry and we
intervene, like in any other relation-
ship between employers and workers.
We do not intervene at every stage.
Recently I have received some reports
of dissatisfaction with the working of
the three-tier machinery. I have re?
ccived some complaints and I am dis-
cussing with the Railway Board and
the Railway Ministry that there is
this grievanc eand we must consider
how to remove this.

Shri R, S. Pandey: In 1957, a study
group was appointed to go into the
question of workers’ participation in
management. After visiting some
foreign countries, the study group sub-
mitted its report, according to which
in UK, France and Sweden, this idea
has been introduced. May I know
what action is being taken about
workers’ participation in management
in this country?

Shri Nanda: Every year there is
som advance. More and more units
both in the public sector and in the
private sector have accepted the idea
of workers’ participation and the es-
tablishment of joint management
councils. The number is, now 50 or
so. This is not good enough. Where-
ever this is done, the reports are good.
They accept the fact that the existence
of these councils has helped ip various
ways Yet, the progress is not fast
enough. We have appointeq special
officers to promote it further. One
reason mav be union rivalry and the
various complications that arise from
it. That may be deterring the manage-
ment from accepting this.

13 hrs.

Some Hon. Members rose—

Mr. Speaker: We cannot continue
now indefinitely with these questions.
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Shri Mohammag Elias: I want to
put a very important question opn a
point about which he has not answer-
ed.

Mr, Speaker: I wil] give him a
chance. Shri Melkote, I think, wanted
to put a question.

Dr. Melkote (Hyderabad): 1 only
want to seek a clarification as to why
in the Centra]l] Government sector—in
the ordnance factories—where thous-
ands of workers are employed, the
health insurance scheme has not been
extended?

Shri Nanda: Health insurance?

Dr, Melkote: I mean the Contribu-
tory Health Service scheme.

Shri Nanda: I said that I am strug-
gling both with the public sector and
the private sector to get the accept-
ance of these things. It is a slow pro-
cess.

Shri Mohammad Elias: May I know
what would be the arrangement for
the rehabilitation of the ten lakh
goldsmights who are now unemploy-
ed due to the Golg Control Order. We
raised this point in our speeches but
the hon. Minister has not answered
it.

Shri Nanda: There may be some
other things also which I have fail-
ed to deal with. There was some cor-
respondence on their behalf. I met
some of the people who are interested
in this matter. I have discussed it with
the Chairman of the Board also. We
have offered our good offices in this
matter both for training purposes and
dlso the services of our exchanges.

= sfwrea® & (FET)
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Shri Nanda: Sir I have got infor-
mation that it is not so. Under the
standing orders there is an obligation
that after three months a person has
to be made permanent. If those orders
are not being applied, then certainly
we can take action about that. Under
the new arrangement it is not open to
anybody o leave a worker in a tempo-
rary status for a very long period.

Shri K. N. Pande: As the Wage
Board for the journalists is going to
take a longer time, will the hon.
Minister persuade the employers to
give some interim relief to the journa-
lists?

Shri Nanda: No, Sir; I am not
aware of any such proposal at present.

Mr. Speaker: Have I to put any cut
motion separately?

Some Hon, Members: No.

Mr. Speaker: Then I shall put all
the cut motions moved under these
Demands together.

All the cut motions were put and
negatived.

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 3l1st day of
March, 1964, in respect of the
heads of demands entered in the
second column thereof against
Demands Nos, 71, 72, 73, 74 and
135 relating to the Ministry of
Labour and Employment.”

The motion was adopted.
[The motions of Demands for Grants

which were adopted by the Lok
Sabha are reproduced below—Ed.]

DEMAND No. 71—MINISTRY OF LABOUR
AND EMPLOYMENT

“That a sum not exceeding
Rs. 2484000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of 'Ministry of Labour and
Employment’.”

DEMAND No. 72—CHIEF INSPECTOR OF
MinEs

“That a sum not exceeding
Rs. 25,66,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Chief Inspector of Mines’.”

DeEMAND No. 73—LABOUR AND
EMPLOYMENT

“That a sum not exceeding
Rs. 17,54,56,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Labour and Employ-
ment'.”

DEMAND No. 74—OTHER REVENUE
EXPENDITURE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT

“That a sum not exceeding
Rs. 1,88/72000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Other Revenue Expen-
diture of the Ministry of Labour
and Employment’.”
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DEmMAND No, 135—CaAPrraL OUTLAY OF
THE MINISTRY OF LABOUR AND
EMPLOYMENT

“That a sum not exceeding
Rs. 78,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Capital Outlay cof the
Ministry of Labour and Em-
ployment’.”

MINISTRY OF HOME AFFAIRS

Mr. Speaker: The House will now
take up discussion and voting on
Demands Nos. 50 to 64 and 131 relat-
ing to the Ministry of Home Affairs
for which 10 hours have been allot-
ted,

Hon. Members desirous of moving
their cut motions may send slips to
the Table within 15 minutes indicat-
ing which of the cut motions they
would like to move.

DeMAND No. 50—MinNisTRY oF HoME
AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,07,08,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Ministry of Home
Affairs’.”

DeMAND No. 51—CABINET

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 41,69,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Cabinet’.”

Demanp No. 52—ZonNAL COUNCILS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 222,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Zonal Councils’.”

DEMAND No. 53—ADMINISTRATION OF

JUSTICE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,77.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Administration of Jus-

» 9

tice’.
DeEMAND No. 54—PoLicE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 14.81,42,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st dav of March, 1964, in res-
pect of ‘Police’.”

DemAND No. 55—CENsus

Mr. Speaker: Motion moved:

“That a sum not exczeding
Rs. 85.71,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st dav of March, 1964, in res-

pect of ‘Census’.
3206ai LSD—4.
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DeEmAND No. 56—STATISTICS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,74,82,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Statistics’. ”

DrEMAND No. 57—Privy PURSES AND

ALLOWANCES OF INDIAN RULERs

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 402000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Privy Purses and Allow-
ances of Indian Rulers’. ”

DeMmAND No. 58—DELHI
M. Speaker: Motion moved:

“That a sum not exceeding
Rs. 17,21,76,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Delhi’.”

DeMAND No. 59—HIMACHAL PRADESH
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 10,12,47,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Himachal Pradesh’”
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DEmaND No. 60—ANDAMAN AND Nico-
BAR ISLANDS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,70,73,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Andaman and Nicobar

Islands’.

DemAND No. 61—MANTIPUR
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 414 46,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Manipur’.”

DeMAND No. 62—TRrpPURA
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 7,60,79,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Tripura’”

DEmAND No. 63—LAccApIvE, MiNicoy
AND AMINDIVI ISLANDS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 25/16,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
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ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Laccadive, Minicoy and
Amindivi Islands’.”

DeEMAND No. 64—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
HOME AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,88,58 000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Other Revenue Expendi-
ture of the Ministry of Home
Affairs’.”

DemvAnp No. 131—CAprraL OUTLAY OF
THE MINISTRY OF HOME AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 67,24,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Capital Outlay of the
Ministry of Home Affairs’.”

Shri Hari Vishnu Kamath (Hoshan-
gabad): Mr. Speaker, before you
proceed with the discussion, I have to
make a two-fold request. Firstly, the
time allotted for the discussion on the
Demands relating to this Ministry—
thig wag raised in the Business Advi-
sory Committee also and you were so
good as to suggest that if necessary
it will be extended—may be extend-
ed. The importance of this Ministry
has increased considerably during the
emergency. There are so many im-
portant and vital matterg to be debat-
ed in this House. May I therefore,
request you most humbly, that the
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time allotted to this may be extended
by another two hours—that is to say,
12 hours in all? That is the mini-
mum that should be allotted to this
Ministry.

Secondly, your new arrangement
with regard to cut motiong hag result-
ed in some practical difficulties. May
I point out, for instance, that in cut
motion No. 1, all the three have been
lumped together. We hag. sent in our
motions gseparately. Will you kindly
permit later on to detach one from the
other?

Mr. Speaker: That we will see
separately. Regarding his request for
extension of time, I would agree that
the time allotted—10 hours—so far as
this Ministry is concerned is not suffi-
cient. But what is to be done is the
next question? The House has put a
limit that all these Demands are to
be passed by a certain date. Then
the only alternative is that we have
to sit late in the evening.

Shri Hari Vishnu Kamath: We may
sit one hour longer today, and again
tomorrow.

Mr. Speaker: I have absolutely no
objection to that.

Shri Hari Vishnu Kamath: We may
sit one hour longer today as well as
one hour longer tomorrow.

Shrimati Renu Chakravartty
(Barrackpore): Tomorrow we have
got the Private Members' Business.

Mr. Speaker: That we can begin an
hour later. But even then, from the
list that I have with me, from the
chits that I have received, I can assure
all the hon, Members that I will have
to disappoint about 70 per cent of

them.
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Shri Hari Vishnu Kamath: Not the
Opposition.

Mr. Speaker: I do appreciate that
such a large number of hon. Members
want to participate in this debate
because this Ministry covers so many
subjects. There are so many things
that are to be discussed, particularly
at the present hour. There are the
Defence of India Rules, the Union
Territories, the Backward Classes
Administration, law and order and
other things. The whole country is
being administered by this Ministry.
1 do realise that. But I would also
request the hon. Members to help me
in arriving at some decision at this
moment, because I have a long list
and I am getting many more chits.
As I said yesterday, some hon. Mem-
bers get excited if they do not get an
opportunity tc cpeak. They do not
just appreciate my difficulties. I would
request them also to co-operate with
me. Sometimes hon. Members have
to keep their prepared speeches in
their pockets. As my predecessor
used to say., a larger number remains
undelivered than those that are
actually delivered on the floor of the
House.

Shri Hari Vishnu Kamath: Are we
sitting an hour longer today and
tomorrow?

Mr. Speaker: Yes, one hour today
and one hour tomorrow.

Shri Ranga (Chittoor): Sir, may I
make one request? As you have done
on several other occasions, in the case
of such of the Members as are not
fortunate enough to get time to
deliver their speeches on the floor of
the House, if they have their own
scripts or if they have cared to pre-
pare anything, their speeches may be
sent to the Ministry through you to
be treated as speeches delivered here
so that the Ministry may give atten-
tion to the points raised in them?
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Mr. Speaker: If there are certain
points I shall not have any objection.
1 shall see that they are sent to the
Ministry. I shall also request the
Ministry that it pays attention to
them. But I cannot just direct that
they should go into the debates. That
I would not permit. That would only
be done in the United States, not
here. That I won’t allow. But if sug-
gestions are sent by those hon. Mem-
bers who do not get opportunities
here, T will see that they are for-
warded to the Minister and I will ask
him to examine them as he does in
the case of other points that are
spoken here.

Shri Koya (Kozhikode): In this
debate the Opposition should be given
some more time.

Shri Hari Vishnu Kamath: I agree
that the Opposition should be given
more chances.

Mr. Speaker: Already I have been
doing that.

Shri Hari Vishnu Kamath: It should
be 50:50 and not 40:60.
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Shri Vasudevan Nair (Ambala-
puzha): Mr, Speaker, Sir, the Home
Ministry was entrusted with the most
extra-ordinary powers under the
Defence of India Act. Sir, I want to
examine how they have used these
powers. Even at the time of the pass-
ing of the Defence of India Act we
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have expressed our fears that it may
be misused. Now, Sir, experience has
confirmed our apprehensions. The
Home Ministry have grossly misused
the powers that they aéquired during
the emergency. As was feared, the
cmergency powers were used to attack
the Communist Party of India. Even
today, nearly 1,000 members of our
party are kept in custody, many of
whom are veterans of the national
movement and championg of the inter-
ests of the working people of our
country. Many in the ruling party,
and the Government also perhaps,
imagine that they can use the present
opportunity to smash the Communist
movement in this country (interrup-
tions). Sir, they should give me a
patient hearing at least. After prose-
cuting us, they do not have the right
to interrupt the speeches that we are
making here.

Mr. Speaker: The hon Member is
right when he says that he must be
heard.

Shri Vasudevan Nair: As a matter
of fact, certain leaders in the ruling
party have openly stated that this is a
God-send opportunity for them. Cer-
tain elements with fascist tendencies
were thirsting for the blood of the
Communists. We know their true
colour, we know their aimg and inten-
tions, but it is highly deplorable that
Government have decided to oblige
such reactionary elements by attack-
ing the Communist Party. The reac-
tionaries know quite well that the
Communists are the staunchest and
the most consistent champions of
genuine democracy and national
policies. So, they always want to
smash the Communists by attacking
them. Government by their action
have only helped in weakening the
healthy and progressive forces in the
country and in strengthening the
hands of extreme reaction.

We knaw there are other causes also
why they are making an attack on our
party. Certain people have advised
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this Government that, perhaps, they
can dislodge the Communists from the
trade union movement, may be, Gov-
ernment also wanted to make a ges-
ture before their foreign benefactors
by large-scale arrests of Communists.
This Government may claim that they
have made these arrests for the sake
of the defence and security of this
country. We repudiate this claim.
On the other hand, we charge this
Government for attempting to sabot-
age the defence efforts by arresting
the beloved leaders of millions of
working people in this country at the
time of the emergency. You should
understand that those people who
really love those who were arrested,
they were hurt and pained when their
leaders were arrested. Government
could have done nothing worse to
demoralise such people. Their arrests
were totally wrong; their continuing
detention is still more deplorable; bad
treatment to them in prisons is still
worse. The sooner the prisoners are
released, the sooner will the Govern-
ment be correcting the gross injustice
they have committed.

Government themselves have admit-
ted that there is some improvement
in the situation. Otherwise, they
would not have agreed to the Election
Commission going on with the bye-
elections which were stayed at the
time of the emergency. Even then,
they porsistently refuse to release
hundreds of people who were kept in
prison. I do not understand the logic
behind this kind of action by the
Government. I do not understand
this kind of injustice that is being
perpetrated by a Government which
say that they are after justice. We
would urge upon this Government to
correct their mistakes, as at least one
of their State Governments have done,
by releasing all the detenus. We are
glad that at least the State Govern-
ment of Kerala have released all the
detenus two days back. What is
standing in the way of other State
Governments following suit? The
Home Minister should give us a clear
answer to this.
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Then, what is the condition in the
jails? We have made several repre-
sentations to the State Government
and, I Dbelieve, the Home Ministry
also might have received copies of
those representations, about the very
miserable situation obtaining in many
of the prisons. In the year of 1963 it
is a shame for this Government to
allow such conditions to continue in
those prisons.

Shri C. K. Bhattacharyya (Raiganj):
What are those conditions?

Shri Vasudevan Nair: Should Gov-
ernment make discrimination between
one detenu and another detenu in the
matter of classification? I will ocite
one example.

Mr. Speaker: Is this done by the
Central Government?

Shri Vasudevan Nair: You should
please excuse me.

Mr, Speaker: That ought to be
cleared first.

Shri Vasudevan Nair: It is not done
by the Central Government; it is done
by the State Government. But it is
done under the Defence of India Act
and Rules.

Mr. Speaker: Even if a Bill or Act
might have been passed by this
Parliament and the Central Govern-
ment might have been responsible for
that, if the administration thereafter
lies with the States and they adminis-
ter it, then we cannot hold the Cen-
tral Government responsible for any-
thing that is done in the States.

Shri U. M. Trivedi (Mandsaur):
But that is not the correct position.

Shri H. N. Mukerjee (Calcutta Cen-
tral): The Central Ministries, from
time to time, have been approached
in the matter and they have com-
municated to us that they have con-
veyed to the State Governments their
desire to change it. That certainly
implies that there is at least a moral,
if not purely technical, responsibility
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which devolves on the Central Gov-
ernment, because the same party is
running the country.

Mr. Speaker: Whether it is the same
party or not is not material here.

Shri U, M. Trivedi: That is not the
point. So far as the Defence of India
Rules are concerned, acting in a way
which is prejudicial to the interests
of India or prejudicial to the defence
of India is entirely a subject under
the charge of the Government of India.
In the circumstances, if a man is
arrested and put behind the bars, it is
also the duty of the Government of
India to see that proper treatment is
meted out to such detenus. So, pro-
per care must be taken of the detenus
by this Government.

Mr. Speaker: I have allowed so
much discussion and criticism that
several persons have been detained
unlawfully, unfairly and without
justification by a number of States.
Till then I did not interrupt. But
when it comes to the treatment of a
prisoner or detenu inside a jail then,
perhaps, that is not the responsibility
of the Centre. So, we cannot discuss
that. If a particular individual
detenu or prisoner is being treated
inside the jail in a particular way.
the Central Government cannot be
held responsible for that. I am object-
ing only to that.

Shri Vasudevan Nair: Then, I would
beg of you to permit me to approach
the Minister on moral grounds, if not
on purely technical and legal grounds,
because, ultimately, this Government
is responsible for the passing of this
Act and, therefore, they should look
into the matter. Also, the Union
Territories are directly administered
by the Government of India. Here I
do not want to mention the names of
particular States. In a particular
State, some of the detenus in a jail
are classified as division I. In the
same State in another prison, detenus
who were detained after arrest under
the same section, they are kept in
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division II. And when they are kept
in division II, they are treated like
under-trial convicts and the situation
obtaining in such prisons is really
very deplorable. As a matter of fact,
many of those prisoners have lost
their weight. They are sick and they
do not get proper treatment. When
they request for treatment, Govern-
ment are dodging their responsibility.
Since technically you may not allow
me to mention the names of States,
I shall not mention them, but this is
happening in many States. So, I
would request the Minister to look
into the cases of prisoners in some
States like Tripura and West Bengal.

Mr. Speaker: In the case of Tri-
pura he is perfectly justified in making
a suggestion. He can ask the Central
Government to look into those cases.
1 agree.

Shri Vasudevan Nair: I would like
him to correct this injustice. When
the detenus are kept in prison in divi-
sion II, they should at least be pro-
vided with better treatment facilities.
I would very much like to place
before this House the history of many
of those persons. Governmeni{ may
not like them today, but they are
people who were in the national
movement at a time when some of us
were not even born. Even in 1920,
1925, during those days, they were
stalwarts in the national movement.
You can understand, in your own
State you may know Sohan Singh
Josh; Muzaffar Ahmed in West Bengal
is known to every one. I do not want
to multiply names. Such people are
given shabby treatment.

Mr. Speaker: That only means that
there were much better people before
we were born.

Shri Vasudevan Nair: In Punjab,
for example, there was a case of
handcuffing of an M.L.A. It was
brought up in the legislature also. In
my State, the manager of a newspaper
was handcuffed. I do not know what
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would have happened if it was not
done. That also is being enquired
into. There are several cases of such
maltreatment, very bad treatment of
these prisoners who were arrested for
no fault of theirs. I would like the
Home Minister to look into these
matters as soon as possible.

I do not want to go into the various
instances of absolutely unfounded
charges against various persons made
by various Governments. I will give
one or two instances. For example,
in my State, a newspaper was taken
to task for publishing a report that
some Congressmen have made un-
authorised collections for the Defence
Fund. A news item was published in
the newspaper. The editor was
arrested the next day and a case was
charged against him. The newspaper
produced receipts given by these
people who collected money for the
Defence fund. Actually, the State
Government had instructed all people
that they should never collect money
for the Defence fund through un-
authorised agencies. For publishing
a news item, the newspaper was
prosecuted. Then, the Government
could not justify their action. Because
of that, they withdrew the case
recently. The editor was released.
Another case was brought in his name
for making a speech some time before
and now he is convicted in that case.

Similarly, another newspaper in my
own State was prosecuted. Still the
prosecution is going on. I do not
want to go into the details of the case.
But, the charge is that they reproduced
an article published in a weekly
edited from Delhi. I do not under-
stand how that beccomes a crime in
Kerala when it is not a crime in Delhi.
All these things are happening in our
country. That is why I, in the very
beginning, said that the Government
is grossly mis-using the most extra-
ordinary powers that they were given
by this Houser When we gave them
these powers, we warned the Govern-
ment that we have fears that they
will mis-use these powers. Now our
fears have come true.
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Let us look at the other side of the
picture. The country was passing
through a very serious crisis. We
know that forces were at work in the
country who wanted to subvert the
ostablished policies of this country.
It is common knowledge that a per-
sistent campaign was being whipped
up against the leadership of the
country, against the Government of
this country, against the policies of
this country. Nobody will say that
the leadership should not be criticised
or the Government should not be
criticised. But, at a time of serious
crisis, when the country was passing
through a most serious crisis, attempts,
organised attempts were being made
at subversion of the leadership, of the
Government, of the policies. We
know, we have all heard about the
vulgar, anti-national exhibition at
Lucknow which was being connived
at by the counterpart of the Home
Minister in that State. We have all
known about the famous speech made
by the Acharya of Acharyas in Madras
that we should think of a liberation
struggle in this country, an extra-
parliamentary liberation struggle in
this country. I do not mean to plead
here with the Government to put all
thecse people in prison. We never
want any such action to be taken
against such people. But, what is the
attitude of this Government? The
attitude of this Government is one of
silent support for such forces. I do
not say that the Minister is doing it
or the Government as such is doing
1i. But, at least sections in the Gov-
crnment, forces in the ruling party
are openly conniving at these actions
and with the Defence of India Act
and the other rules and things which
they possess, they keep quiet. Before
such powerful forces, this Home
Ministry is spineless; before such
powerful forces, this Home Minis-
try is Dbehaving like a coward,
I should say. That is the other side
of the picture. It is very pathetic
that this Ministry is not able to do
anything to correct the situation.

Shri Bhagwat Jha Azad: He should
not say coward. There are other
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words in the dictionary. They are
treacherous, we can say. He should
not say coward. He should use better
words.

Mr. Speaker: Order, order. Coward
is not a word that should be very
much objected to.

The Minister for Economic and
Defence Co-ordination (Shri T. T.
Krishnamachari): Not brave is better.

Shri Vasudevan Nair: What about
the problem of anti-social elements?
What has the Government done? I
would like the Minister to place a
statement on the Table when he
replies, of what action they have
taken against the profiteers in the
country, making use of the Defence
of India Act. As soon as the Budget
was placed by the Finance Minister,
we know what many sections in the
trading community had done. I do
not say that all of them have done
that. Prices have gone up. What
specific action was taken by this Gov-
ernment even when they had all these
powers with them? That is the other
side of the picture. Taking both the
pictures into consideration the conclu-
sion that we reach is that the Home
Ministry was not a fit Ministry to be
entrusted with these powers and that
the Home Ministry has really failed in
discharging their most responsible
duties during the serious crisis that
we were facing.

As you said, this is a Ministry which
deals with so many subjects. There
are so many questions that we wanted
to raise. Because of shortage of time,
I will devote my attention to two or
three problems which mainly concern
the Central Government employees.
It was good of the Home Ministry
that they instructed all the depart-
ments and other Ministries to give
recognition to the Unions and associa-
tions which were de-recognised
following the Central Government
strike of 1960. On September 14
1281, a circular was sent down. All
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the other Ministries except one
decpartment, implemented that instruc-
tion of the Home Ministry. But, there
is one department, the Audit depart-
ment which has refused to implement
this instruction even today, in 1963.
The circular was sent in 1961. I want
to know what action the Home Minis-
try has taken to see that recognition
was given back to many of the associa-
tions of the Audit department. The
associations of the employees of the
Audit department in Punjab, in
Bombay, in Kerala, even today remain
un-recognised.

13.28 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

What excuse has the department pro-
duced before the Home Ministry to
refuse recognition of these associa-
tions? I would like the Minister to
go into the matter immediately. At
least, it is a prestige question of the
Home Ministry. They have given
instructions in 1961. Certain other
departments go on refusing to imple-
ment the instructions without suffi-
cient reason. I hope, before long the
Home Ministry will see to it that
these unions also are recognised by
the Audit department.

There is another problem, which is
not a real problem today, but which
may be a problem tomorrow. There
is some news or some rumour going
round that the Central Government is
thinking of handing over the adminis-
tration of the Higher secondary
schools in Delhi to the Corporation.
It is a welcome principle. Nobody
can object to the principle of decen-
tralisation of powers and giving more
powers to the local bodies. But, it is

represented by nearly 8000 teachers
working. ...

Mr. Deputy-Speaker:
the Education Ministry.

It is under

Shri Vasudevan Nair: The Home
Ministry is responsible for giving
more powers to the Corporation and
handing over these departments.
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Mr. Deputy-Speaker: That is a
function of the Education Ministry:
not th¢ Home Ministry.

Shri Vasudevan Nair: In the Delhi
Administration, it is responsible.

Mr. Deputy-Speaker: I am sure;
the hon. Member is wrong. He should
have raised it when Dr. K. L. Shrimali
was here.

Shri Hari Vishnu Kamath: The
overall responsibility is with the
Home Ministry.

Mr. Deputy-Speaker: Not for edu-
cation.

Shri Vasudevan Nair: In Delhi,
there is going to be a new set up.

Mr. Deputy-Speaker: Yes.

Shri Vasudevan Nair: The Home
Ministry is responsible overall....

Mr. Deputy-Speaker:
tion: not education.

Administra-

Shri Vasudevan Nair: They decide
which are the departments which will
go to the Corporation.

Mr. Deputy-Speaker: In Delhi, edu-
cation is under the Education
Ministry.

Shri Priya Gupta: 1t is the decision
on behalf of the Cabinet in which the
Home Minister operates.

Shri Harish Chandra Mathur: Why
does the Home Minister not clarify
the position?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): I want to give
complete and full freedom to hon.
Members to say whatever they like.
I shall reply at the end. I am not
in the habit of interrupting Members
when they are speaking.

Shri Hari Vishnu Kamath: Let him
reply on Monday. Let it be an ex-
haustive reply.

Mr. Deputy-Speaker: But I cannot
allow irrelevant things.
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shri Lal Bahadur Shastri: Of
course, that is for the Chair to decide.

Shri Vasudevan Nair: Now, these
teachers have naturally a fear that
they may lose some of the facilities
which they enjoy today. For example,
us  Central Government servants,
today, they can get quarters, and they
have got free medical service. But
when once they are shifted to the
corporation or transferred to the cor-
poration they have a fear that perhaps
they may lose some of those benefits
and facilities. If such a thing is going
to be done, the hon. Minister has to
see to it that the status quo is main-
tained in every respect and they do
not lose any of the benefits and facili-
ties that they get today.

The third point, which also con-
cerns a section of the Central Govern-
ment employees, namely the upper
division clerks in the Central Secre-
tariat, is this that there is a feeling
that they are doing the same work
as is being done by the assistants, but
at the same time, there is a lot of
difference between the emoluments
of the assistants and those of the
upper division clerks. It seems that
the First Pay Commission recom-
mended that there was no necessity
of a bifurcation of service as between
upper division clerks and assistants
in the secretariat. They had a very
good case. They took it up with the
Prime Minister and the Finance
Minister, but it seems that nothing is
happening. It would be well if the
Home Minister can take some time to
look into their grievances and rectify
them if there is any.

I would conclude by appealing
again to the good sense and humanism
of the Home Minister to see that at
this stage at least the prisoners are
not allowed to rot in the jails of free
India.

Shri Harish Chandra  Mathur
(Jalore): My esteemed friend from
the Communist Party who initiated
the discussion has been, to say the
least, less than fair in his criticism of
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the Government. 1 thought that the
Communists had at least a sense of
realism, but the complete lack of pers-
pective and the lack of a sense of
realism displayed by him were really
amazing. 1 wonder how they shut
their eyes to the inescapable facts that
in this emergency, in this great and
vast country, even when it was
attacked by a neighbouring communist
country in a big way, this Govern-
ment have not only kept a dignified
and a balanced outlook but have
been, as a matter of fact, more than
generous and humane and fair to all
sections, and more particularly to the
communists. I wish my hon. friend
to cc.i his eye all around and see
what is happening all over the world.
I simply shudder to think what would
have happened to them if in similar
cicumstances some other Government
hzd Y“een in power. I wish my hon.
friend; to realise that in this country
when there have bcen certain agita-
tions and emotional upsurges, even
ir one individual State, there have
bein cases when more than five to
ten trousand persons had to be put
bchinl the prison bars, but now in
the entire country it is less than a
thousand persons who have had to be
put behind the prison bars in the
national internsts and in the interests
of the security of this country.

I wish my hon. friends to under-
stand and to remember only what has
appeared in today’s papers regarding
the communist members in West
Bengal and what the Finance Minis-
ter of West Bengal has had to say
about it, namely that not only did
they have pro-Chinese tendencies but
that those people had liaison with
the Chinese agents.

An Hon, Member: Shame!

Shri Harish Chandra Mathar: In
such circumstances I want my hon.
friends to understand how fairer and
more humane the Central Govern-
ment could have been to our com-
munist friends. '
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Shri Vasudevan Nair: Why not
come out and prove it?

Shrimati Renu Chakravartty: Why
not charge them then?

Shri Harish Chandra Mathur: They
are being charged and they are being
tried. I may say that it is only the
wisdom of some of their leaders like
Shri S. A. Dange, which has saved
the Communist Party’s existence in
this country.

Shri Vasudevan Nair: It is not one
man but it is our party which has
taken the decision.

Shri Harish Chandra Mathur: Can
my hon. friend deny that there is a
sizable section among Communists
who do not agree with them and who
are attacking them? Can he deny
that there are people who have been
carrying on a campaign against them
even inside the country and outside
the country?

Shri Indrajit Gupta: Do zll the
Members of the Congress pa:ty agree
with my hon. friend?

Shri Harish Chandra Mathur: Can
my hon. friend deny that there are
sections amongst the communists who
behave in this manner? (Interrup-
tions).

An Hon. Member: It is only a
small number.

Shri Harish Chandra Mathur: It
may be that this sizable section may
be in a minority. But nobody can re-
fuse that there is a sizable section
amongst the communists who have
behaved in a most shabby manner
against the national interests of this
country. But we do not want to go
by the party labels. We do not want
to be carried away by prejudice
against the communists. We do not
want to be carried away by such
things. It is, therefore, that we find
our hon. friends sitting here and talk-
ing all that they like. Let them un-
derstand the great humane way in
which this Government has treated
them.
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Shri Vasudevan Nair:
want mercy.

We do not

Shri Harish Chandra Mathur: I
think that the Central Government
definitely needs to be congratulated
on the dignified and balanced attitude
that they have taken. They definitely
need to be congratulated for the great
restraint which they have maintained.

I am very glad and it is refreshing
for me to find myself beginning my
speech with a compliment to the
Ministry and to the Government. I
take my congratulations further and I
felicitate the hon. Home Minister for
the exceedingly good work that he
has done by making his visit to Nepal
a great success. In his own inimitable
way he laid bare the heart of this
country, full of friendship good-will
and sincerity, before that country,
their countrymen and the King. 1
make a particular mention of this be-
cause we have always been nourish-
ing that sort of feeling for our
neighbouring countries. But there had
been certain misunderstandings, and
it is certainly to the credit of the hon.
Home Minister that he has played a
significant role in this matter by
washing out certain misunderstand-
ings.

This treatment and this reclationship
with the neighbouring countries has
a special bearing on our internal ad-
ministration, and we cannot forget the
importance ¢f all this in the present
context in particular.

I am making a mention of this par-
ticularly: because we in this House
have not been feeling very happy re-
garding our vigilance on the Pakistan
border. What has happened in Assam
particularly has got to be taken note
of. Such a clolossal scale of infiltra-
tion had taken place. I do not know
what the Assam Government was
doing. I do not know what
the Central Intelligence Department
was doing. I do not want to
% into the details of it, but we
cannot forget certain most unfortunate
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facts which have come to the surfacc
during this Chinese invasion in
Assam. Therefore, 1 would like to
underline the importance of my hon.
friend’s great responsibility in border
areas in the context of the present
emergency, in Assam and West
Bengal in particular and alsp in.Rajas-
than to a small extent.

1l

We have alsp to take into consi-
deration the important fact that though
the Chinese had withdrawn from the
NEFA area they have left a psycholo-
gical impact on the minds of the
people there and, therefore, this
Government will have to make special
efforts to restore confidence and res-
pect for the Government in the minds
and hearts of the people there. I would
like to suggest to the hon. Home
Minister that he may give a specially
helping hand in creating that atmosp-
here in that particular area.

While we may maintain the indivi-
duality and the specialities of the
various units in that area, such as
Manipur, Tripura, NEFA, Nagaland
and Assam, certainly, there is need.
however, for a closer association of all
these areas. There might be a coun-
:il constituted to bring all these areas
and their administration together, par-
ticularly to bring the plains and
the hills people together for a
common cause. There is a psycholo-
gical movement, and I feel that the
Home Minister will take immediate
steps in that direction.

I would also like to invite his at-
tention to what has been happening
on the Rajasthan border. Punjab, I
am happy to be able to say, is fully
prepared. On the Rajasthan border,
the situation is a little bit different
On both sides of the border, we have
a population entirely different from
that in the Punjab area. In the
Punjab area, right up to the border,
the entire area is thickly populated
and cultivated. In the Punjab, out of
a police strength of 34,000, they have
got an armed police strength of about
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32,000. We have got to cover double
the length than they in Punjab have
got to cover. But our armed police
strength is hardly 12,000, as against
32,000 in Punjab. I hope the hon.
Home Minister wil] take immediate
steps to strengthen the Rajasthan
Armed Constabulary on the border.
He will have to explain how it hap-
pens that in spite of good border ar-
rangements, we find dacoits harbour-
ed in Pakistan coming as deep as 40-
50 miles inside Rajasthan and com-
mitting al] sorts of serious dacoities
and kidnapping people.

I am glad the Rajasthan Govern-
ment has recently taken certain effec-
tive steps. But they need support and
succour from the Centre. Knowing a
little about this area and the adminis-
tration there, I have not the least
hesitation in saying that the whole
cituation is easily manageable. We
can make this area so inhospitable,
s0 hot. for anybody to cast an evil
sye. But I think the preliminary
needful things which have got to be
attended to wiil have to be looked
after by the Home Minister.

I think the Home Minister must
have a special Inspector General of
Police for border areas. He has
power under the emergency. It is
his special responsibility. He must
have a certain establishment responsi-
ble directly to him so as to be able to
effect co-ordination as between the
State agencies. Assam, unfortunate-
ly, is in a very unenviable position
in this respect. We have not
at all been happy about what
had happened there in the past and
we do not feel assured that proper
steps are being taken even now to in-
stil that confidence in the minds of
the people there. Even if they have
taken certain steps, I think it is
very necessary that there is confi-
dence created in the minds of people
there as well as in the minds of Mem-
bers here,
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Now I come straightway to the ser-
vices, the most important function with
which the hon. Minister is charged.
My first complaint is that in spite of
these 15 years working of democracy,
our services have not yet, as a mat-
ter of fact, inculcated any sort of res-
pect for and faith in democratic and
politica]l processes. There is a sort of
resistance even to complaints and sug-
gestions. I think for this the respon-
sibility lies mostly with the hon.
Ministers, more particularly with the
Home Minister who is in charge of the
services. The process may be diffi-
cult, but they must create a sort of
feeling in the minds of the services
and the people that if democracy has
to survive, there should be a comp-
lete reorientation in the thinking and
working of the services. This can be
done by two methods. One is the
method of training. First, training
even before entry into service; then
training while they are in service
and third, the impact which a Minis-
ter has, the control which he exercises
and the direction which he can give
to the services. I think this is very
necessary.

Mr. Deputy-Speaker: The hon.
Member’s time is up. Ordinarily ten
minutes are allowed. He has already
taken 15. There are about 40 speakers.

Shri Harish Chandra Mathur: He
told me I would get 25 minutes. I
do not know how much I am going
to get. Could I have ten minutes
more?

Mr. Deputy-Speaker: I am very
sorry—two or three minutes.

Shri Harish Chandra Mathur: I
have hardly begun.

Mr. Deputy-Speaker: He may finish
in 5 minutes.

Shri Harish Chandra Mathur: I
will only mention points, as it is not
possible to deal with a wvast subject
within this time.
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Whether it is a totalitarian govern-
ment or whether it is a welfare state,
it must be accepted that the growth
of bureaucracy would be there and
the power of bureaucracy will streng-
then. But if we have to distinguish
one from the other, respect for demo-
cratic processes has to be created. I
leave this point at that.

There are no adequate agencies re-
garding disposal of grievances, com-
plaints of services against services,
sharp and bitter complaints, no pay
slips, no pension for years, promo-
tions little to do with merit, super-
cilius attitude of the bosses, corrup-
tion at each other, nepotism,
favouritism at all levels. The rules
are about 200 years old. The Prime
Minister says all the time that we
are antedated and all that. But
I think the rules by which the ser-
vices are controlled are more than
200 years old. A young man who
secures a high position even in
the competitive tests will not be per-
mitted to go up if he happens to be
a clerk. I think this is just a rem-
nant of colonialism and imperialism—
nothing else. We must permit merit
to go up. We must revise these rules.
To hell with these rules if they are
meant only to perpetuate imperialist
tendencies.

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
navis): Any concrete rule?

Shri Harish Chandra Mathur: I can
give any number he likes. I have al-
ready referred the hon. Minister to
two or three cases in which I have
mentioned my views like this.

The hon. Minister, busy as he is
with big problems, does not get time.
The staff does not get justice and we
do not get satisfaction. That is the
state of affairs. This has got to be
remedied. I do not know whether
they want to have Whitley Councils
or not.

Another most important thing: de-

terioration in the services, nepotism
and corruption, about which there is
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so much talk. There is a general,
common complaint about deterioration
in the services. Go to a district. The
hon. Minister of Planning had the
worst of his experience knowing what
people talk about the services, about
administration at the district level.
Whether you take the top industria-
lists—Birles or Tatas—they talk of
delays and harassment—whether you
take the small businessmen or you
take any citizen at any level, they are
all full of bitter complaints against de-
terioration in the administration.
Even a balanced person like Shri
C. D. Deshmukh had to repeatedly
mention about this marked deteriora-
tion in the services. What is this all
about? What is it due to?

Shri Hanumanthaiya
City): Lower salaries.

Shri Harish Chandra Mathur: To
my mind, it is not a question of
salaries. It is incompetence at the
top; secondly, the right man is not in
the right place, thirdly, postings on
political choice. Then frequent trans-
fers. In a particular country, frequent
transfers brought down that country
because the district officers being
transferred, all power got concentrat-
ed in the hands of certain clerks who
were permanent. This is happening
here.

(Bangalore

Then committee decisions, nobody’s
responsibility, weak and superficial
inspection, political pressures and cor-
ruption. We talk about corruption and
we have been advised not to do so
because talk of corruption breeds
corruption. But I think it is much
worse and even dangerous to put a
cover over corruption about which
everyone knows and talks. I am not
at all satisfied with the steps taken so
far. They have not been effective.
We will have to take a correct
perspective. As a matter of fact,
our entire approach has got to
be changed. We have to fight
corruption in a big way. We are
only tinkering with the problem at
present. Corruption will have to be
tackled from the top and not from
the bottom. There cannot be two
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standards, one for the people at the
political level, such as the Ministers
and the workers in the political field,
and another for those who are in the
services. We must come to a definite
conclusion about it.

In this connection, when we talk
about maladministration and corrup-
tion, let me be very clear to this
House that we do not talk only against
the corruption officers. Our complaint
is against the hon. Home Minister,
and our complaing is against the Prime
Minister, that they are failing to take
effective measures in this matter. It
is not enough that we have an honest
Hoine Minister, but we want that the
hon.st Home Minister should make it
impossible for any corruption Minister
to continue in office.

Rogarding maladministration, I
have just one suggestion to make. I
hops my hon. friend must have gone
hrcugh the very valuable report
which has been submitted to the UK.
Government by Sir Oliver Frank.
That report has gone into this entire
matier regarding the maladministra-
tion and the discretionary power with
the administration and has suggested
what should be done and what pro-
cesses can be evolved. 1 would sub-
mit that Government must now think
of gJministrative tribunals where dis-
cretion is concerned, and they must
definitely have a commission for par-
liamentary investigations. This com-
missioner for parliamentary investiga-
tions is just the counterpart of the
Ombudsman about which we have
talked so much.

This matter has been thoroughly
examined in UK. and we have got a
very illuminating report on it. New
Zealand has already accepted it and
they have passed a Bill and they
have appointed such an authority.
Even where we have better Govern-
ments we have got this institution. T
hope that the hon. Home Minister
will give immediate attention to this
matter.
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In conclusion, I would say a word
about public expenditure. We have
been asking about public expenditure
vear in and year out, and we have
been saying that public expenditure
can be cut down by 20 per cent. But
it had no impact. It required a Chinese
aggression and a Chinese invasion to
drive home that truth. Now, Govern-
ment are doing something about it,
and they have come to the same con-
clusion now that they can cut it
down by 20 per cent at all levels.
But this examination by three busy
secretaries is absolutely unsuitable
and inadequate for the purpose. Gov-
ernment must appoint a three-
member or five-member commission
on public expenditure. As a matter
of fact, this was recommended long
back even by the Taxation En-
quiry Commission. By spending
about Rs. 2 lJakhs and a year’s time,
they would be saving about Rs. 150
crores. That is my humblest estimate,
and 1 have evidence to prove my point.
If T had enough time I would have
given you the details as to how the
expenditure both in the Centre and
in the States could be curtailed. At
present, what Government are doing
is that they are just keeping the pre-
sent structure as it is, without any
change in the structure, without
changing the duplication which is al-
ready there, keeping the present
structure as it is, which is suffering
from Inefficiency. If a commission
like the one that I have suggested
were appointed, they could definitely
save at least Rs. 150 crores.

Mr, Deputy-Speaker: According to
intimation since received from Mem-
bers, there are 21 cut motions desired
to be moved to Demands for Grants
ralating to the Ministry of Home
Affairs. They 'may now be moved by
the hon, Members subject to their
being otherwise admissible.

Shri Vishram Prasaq (Lalganj): 1
heg to move:
“That the Demand under the head

Ministry of Home Affairg be reduced
io Re. 1.7
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[(i) Inadequate representation to
Scheduled castes and Scheduled Tibes
in the All India Services, (ii) ineffec-
tive implementation of prohibition,
and (iii) failure to take effective
measues for the eradication of cor-
ruption and sloth in the Administra-
tion. (1)]

Shri Sezhiyan (Perambalur): I beg
{0 move:

“That the Demand under the head
Ministry of Home Affairs be reduced
to Re. 1.7

[Official Language policy. (3)]

Shri Sivamurthi Swami (Koppal):

I beg to move:

“That the Demand under the head
Ministry of Home Affairg be reduced
by Rs. 100.”

[(1) Failure to amend the existing
rules regarding promotions of Central
Government employees, (ii) failure to
introduce Whitley Council Scheme
during the last three years, and (iii)
boundary dispute of Mysore State with

Maharashtra, Andhra, Madras and

Kerala.(5)]
Shri Vishram Prasad: I beg to move.

“That the Demand under the head
Ministry of Home Affairs be reduced
by Rs. 100.”

[(i) Need to increase the number
of pre-cxamination coaching centras
for students belonging to Scheduled
Castes and Scheduled Tribes, (ii) need
to open more Hindi Teaching Centres
for Central Government servants, (iii)
need to treat the Railway Sectional
Officers on deputation to the Special
Police Establishment at par wtih the
police cadre in Specia] Police Estab-
lishment in respect of confirmation,
(iv) need to extend the benefit of
increase in the age of superannua-
tion to ex-A.B. Railway staff and to
those who are on refused LPR, and
(v) inadequacy of civil defence mea-
sures in the country. (6)]
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Shri Sezhiyan: I beg to move:

“That the Demand under the head
Ministry of Home Affairs be reduc-
ed by Rs. 100.”

[(i) Need to implement the Prime
Minister’s assurance to non-Hindi
speaking people on the official lan-
guage policy, (ii) need to ensure free
and fair elections during the emer-
gency, (iii) need for protection of the
fundamenta) rights given in the Con-
stitution in its present form, (iv) need
fo allay the fears of the mnon-Hindi
speaking people in the Government
scrvices, (v) need to refix the senio-
rity, promotion and pay of the “War
Service” candidates in the Central
Excise Department. (7)]

Shri Kishen Pattnayak (Sambalpur):
I beg to move:

“That the Demand under the head
Ministry of Home Affairs be re-
duced by Rs. 100.”

[(1) Need to check corruption and
inefficiency in -administration, (ii) use
of a foreign language by administra-
tion, and (iii) need for ending the
siate of cmergency, (8)]

Shri Hari Vishnu Kamath: I beg to
move:
“That the Demand under the head
Cabinet be reduced by Rs. 100,
[Need to strengthen vigilance in
respect of Chinese spies and agents,
and pro-China elements in the coun-
try, (10)]
Shri Kishen Pattnayak: I beg to
move:

“That the Demand under the head
Cabinet be reduced by Rs. 100.”

[Need to reduce the excessive ex-
penditure of the Cabinet .(11)]

Shri Hari Vishnu Kamath: I beg to
move:

“That the Demand under the head
Cabinet be reduced by Rs. 100.”

[Failure to check illegal Pakistani
Influx into Assam (12)]
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Shri Sezhiyan: I beg to move:

(i) That the Demand under the head
Zonai Councils be reduced by Rs.
100.”

[(i) Need to give more powers to
the Zonal Councils (ii) need for re-
presentation in the Zona] Counci]l for
the Members of Parliament from the
respective States. (13)]

(ii) “That the Demand under the
heag Administration of Justice be re-
duced by Rs. 100.”

[(i) Need to make justice less ex-
pensive (ii) rced to modify the pro-
cedure and increase the facilities for
speedy disposal of cases. (14)]

Shri Vishram Prasad: I beg to
move:

“That the Demand under the head
Police be reduced by Rs. 100.”
[Need to revise Jail Manual, (16)]
Shri Sezhiyan: I beg to move:

“That the Demand under the head
Census be reduced by Rs. 100.”

[Need for speedy tabulation of the
Census Reports. (17)]

Shri Vishram Prasad: I beg to move:

“That the Demand under the head
Delhi be reduced by Rs. 100.”

[Need for better administration of
Delhi. (19)]

Shri Sezhiyan: 1 beg to move:

“That the demand under the head
Andaman and Nieobar Islands be
reduced by Rs. 100.

[(i) Need to improve the contacts
and the communications of the islands
with the east coast, (ii) need to im-
prove the fishing industry. (20)]

Shri Vishram Prasad: I beg to move:

“That the demand under the head
other revenue expenditure of the
Ministry of Home Affairs be reduced
to Rs. 1.”
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[Development of the border ad-
joining Tibet in Uttar Pradesh, Punjab
and Jammu and Kashmir. (21)]

Shri H. C. Soy (Singhabhum): 1
beg to move:

“That the demang under the head
other revenue cxpenditure of the
Ministry of Home Affairs be reduc-
cd by Rs. 100.”

[Need to look into the grievances of
tribals especially for a separate State
of Jharkhand and regional autonomy
in Bastar and other parts of India to
ensure their fullest development.
(22)]

Shri Sezhiyan: I beg to move:

“That the demand under the head
other revenue expénditure of the
Ministry of Home Affairs be reduced
by Rs. 100.”

[(i) Need to appoint an expert
committee to investigate the cause of
untouchability and to suggest concrete
steps for its eradication, (ii) need to
allocate more grants to the people of
the Scheduled ang the Backward
classes. (23)]

Shri Vishram Prasad: I beg to move:

“That the demand under the head
other revenue expenditure of the
Ministry of Home Affairs be reduc-
ed by Rs. 100.”

[(i) Failure to give adequate publi-
city to various development projects
in districts, (ii) failure to provide
adequate educationa] facilities in the
border areas, and (iii) failure to mo-
bilise technical personnel and its co-
ordination for the national emergency.
(24]

Shri V.vdevan Nair: I beg to move:

“That the demand under the head
Ministry of Home Affairs be reduc-
ed to Re. 1.”

[(i) Continuous detention of large
number of 'members of the Communist
Party of India, and (ii) bad treatment
to Political prisoners detained under
Defence of India Rules. (25)]
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Shri Muhammad Ismail (Manjeri):
I beg to move:

“That the demand under the head
Ministry of Home Affairs be reduced
by Rs, 100.”

[(i) Need to set up separate Reha-
bilitation Department for adequately
attending to the proper rehabilitation
of Indians or people of Indian origin
who are obliged to leave such coun-
tries as Ceylon, Burma, South Africa,
etc, (ii) need to devise measures for
increased participation of the people
of Laccadive, Minicoy and Amindivi
and Andaman and Nicobar Islands in
the administration of the respeetive
islands, (iii) neeq to provide more
amenitieg of life in Laccadive, Minicoy
and Amindivi and Adnaman and
Nicobar Islands, (iv) need to set up a
central agency or machinery for prom-
ptly taking up suo motu and attending
to any dispute of any kind before such
a dispute attains cantankerous pro-
portions leading to sourness of feel-
ings (26)]

Mr. Deputy-Speaker: These cut mo-
tions are now before the House.

Shri Ranga: I am inclined to agree
very much with my hon. friend Shri
Harish Chandra Mathur in regard to
what he has said about the administra-
tion and the need for keeping down,
if not eliminating totally, the corrup-
tion in the administrative services and
for maintaining their efficiency, I am
alsp in agreement generally with the
remarks which he has made about the

" manner in which Government have

used their powers in restraining cer-’

tain people from doing or committing
or trying to comit or trying to plan
prejudical acts and subsersive dctivi-
ties in the country.

1 was surprised that my hon. friend
to my right came out with such a
fulsome demand that all his comrades
here who were til] very recently in
agreement with him and who for the
time being do not happen to agree
with him should, first of all, not
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have been detained and secondly that
they should be released immediately,
and thirdly I was surprised at his
blaming the Government for having
detained those persons. He has gone
even further than that and he had
the temerity to suggest that there are
people within the Congress, there
are my own leaders and ‘myself and
varioug other people who are behind
me and who are with me, and others
also in this country, who are trying
to subvert the Government. What a
word to come from a communist
friend! For, he alone knows the full
significance of that word and the prac-
tice of it not only in this country but
all over the world, and he alone
knows what sort of Government he
would like to have, and what sort of
Government he and all those friends
all over the world who agree with him,
and who are in the same international
movement are trying to upset and
destroy. And he says that we are try-
ing to subvert the Government because
we want to criticise the Government.
He had no objection to the criticism
of the Government before, but now
he has suddenly become, on behalf of
his party, a special chempion as well
as an apologist for the leader of this
Government and for the whole of this
Government, and he wants now the
ocuntry to accept him and his friends
in fis party to be the main pillar o'
support for this Government, as if the
whole of this ruling party does not
really matter and is not interested in
maintaining its own leaders. It is like
the role of Shikhandi in the Maha-
bharata. I would like my hon, friends
to be,careful not to play the role of
Shikhandi,

I am afraid that most of the Mem-
bers on the other side would not agree
with me when I say that there is no
longer any need for continuing this
official declaration or proclamation of
emergency.

Shri Harish Chandra Mathur; Is my
hon, friend so sure that the Chinese
will not attack us again?
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Shri Ranga: My point ip this. It
China is going to come, we do mnot
know when she is going to come. We
do not know when there will be an-
other invasion or another invasive
move. All the machinery is already
there; the whole legislative apparatus
is already there. @ What Government
would need to do is simply to
take those things and apply
them all over the country and
especially in regard to those people
who have got to be restrained. we
have gone through all that once,
and we know what is needed in an
emergency, But, since today, there is
no emergency, I would like to suggest
that it would be best for the Govern-
ment, in their own interests ag Gove
ernment, and also for the ruling
party and other parties in this country,
it we were to be honest with ourselves,
%0 say that we are withdrawing these
emergency powers and al] this legis-
lation but we are ready to bring
them back again the moment we espy
a real emergency in this country in
the shape of war.

Shri Hanumanthaiya; What is
Aappening on the Sikkim border is a
signal pointing out the necessity for
the continuation of this emergency.

Shri Harish Chandra Mathar:
Since my hon. friend is just at the
beginning of his speech, will he
kindly explain how it is not neces-
sary? My hon, friend's complaint all
along against this Government has
been that they have not been pre-
pared. Now, does he think at this
4me when all energetic steps have to
be taken and all preparations have to
de 'made, that those emergency powers
are not necessary?

14 hrs

Shri Ranga: So far as arguments
are concerned, there cannot be much
difference of opinion, but actually, it
43 not being used in an emergent
manner,

Shri Harish Chandra
Then, say that.

Shri Ranga: The next thing is that
the Prime Minister himself is mnot

Mathur:
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quite clear whether it i3 going to last
for five years or fifty years. And his
alter ego, the Labour Minister, wants
to take advantage of it in order to
push through his plans, the develop-
mental plans, plans based upon their
own ideologies and all the rest of it.

Thirdly, I do not want this emer-
gency to be utilised as a cloak by the
administrative services and by the
Ministries here as well as at the State
level, in order to increase the tax
burdens on the people and utilise all
these additional resources that are
being placed at their disposal in order
to feather the nests of all these vari-
ous Ministries and departments, and
increase their expenditure at every
stage and at every level. That is ex-
actly what they are doing. I do not
wan to go into details about this
matter. We have got here a Cabinet.
Then we have a Department of Cabi-
net Affairs. Then on top of it, the
Prime Minister’s Secretariat. Then
there is also entertainment and hospi-
tality. The whole lot of them want to
spend Rs. 87 lakhs. Why? Because
of emergency. And how much more
since last year? So ‘many lakhs, be-
cause of emergency.

You examine this Explanatory
Memorandum and also the Demands
for Grants for the different Ministries.
You will find everywhere it is an
efflorescence of their demands for more
and more money. Where is all this
money going? My fear is that much
of it is going to waste.

Take the instance of the Union Pub-
lic Service Commission. It has itself
said that its authorised strength is
eight, and it was good enough to
carry on its work with only seven
Members. It has not asked even for
the eighth Member in spite of the
special responsibility cast upon it, and
it has followed a special procedure in
order to help the Government to re-
cruit more and more people. The
Government hag also given credit to
it, Al] credit to the Public Service
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@ommission. They have done wonder-
#ul work during the past four or six
months without asking for the ap-
pointmeng of the eighth Member. If
that hag been possible for it, why
should not gimilar things be possible
for thig Government in all the other
departmenta?

Secondly, if it hag become possible
for these people to do it, including the
additiona] work during the emergency,
surely all these years all these great
eapacities for so much more work
must have been there with them,
latent with them, and were not
wtilised. In the same manner, my
fear is we have Ministries and ad-
ministrative services whose latent
eapacity for rendering national ser-
vice is very great indeed, but it is
mot being utilised fully just because
the proper leadership, as my hon.
friend Shri Mathur put it, was not
forthcoming from the Prime Minister
and the Home Minister and the other
Ministers. They do not exert them-
selves well. Having failed in the past,
the moment this opportunity came,
they want to go on spending and
spending, asking for more and more.
When the ordinary people are foolish
enough, patriotic enough, to place
afresh more than Rs. 350 crores at the
disposal of this Government, why
should they not make use of it? Why
should they be foolish and found
wanting, while all other Ministries
are spending so much more? There-
fore, every Ministry has come forward
with an additional demand. Starting
from the Vice-President’s Secretariat
and coming to all these various Minis-
tries, there is not one department
which has not asked for more during
the past one year and six months, and
especially in these six months. That
is why I say this emergency declara-
tion ought to be suspended, if not
withdrawn.

It is being utilised for political
purposes also, when there is
no emergency now. There may be
emergency, yes; when the emergency
comes, if and when it comes, actually
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comes, materialises, certainly all this
machinery is there, we have had this
experience and we can take advantage
of it.

It has also given an opportunity
also for many a spurious patriot in
this country to come and pose as if
he alone is supporting this Govern-
ment; and this leader of all leaders
is so badly in need of support. Al}
these spurioug gentlemen come and
say: we are behind him; all these
other people who had been associated
with him, and all the other collea-
gues of his in the ruling party during
the past 30 or 35 years are not good
enough, they are not patriotic en-
ough. These new people alone,
these neo-patriots alone, are going to
support and strengthen him.

We have seen also that i any party
really deserved to be brought under
this emergency during those few
weeks when real emergency prevailed
in this country, it was the Communis$
Party, but the Government, of course,
in its own wisdom, thought it fit ta
allow it go about in a peacock fashion
with al] the beautiful colours, possi-
bly as the national bird, but I do
not know whether, when the real time
comes, it will come to be discovered
ag India’s nationa] bird or as an in-
ternational bird. Whatever it is, thal
is how the Government has misused
this emergency, and for all these rea-
sons, 1 say it ig time that we put an
end to this artificial atmosphere of
emergency which is created by their
declaration. When the real emergency
comes, Government knows the people
ot this country will be behind them,
all the political parties and other ore
ganisations also will be behind them,
all those who care for patriotic duties
and dharma.

Then there is the question of the
services. There also, I am in agree-
ment with my hon. fiend Shri Mathur,
The hon. Minister has distributed a
big report on the Adiministrative
Vigilance Division. In reading it, one
ig inclined to think that there could
possibly be no troublecome or trying
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evil of corruption in this country. But
it is there, my hon. friend knows it.
When he was the Railway Minister,
he appointed an Anti-Corruption
Committee for the railways, and he
knows the fate of it. And now recent-
ly he has appointed another com-
mittee, to be presided over by our dis-
tinguished friend, Shri Santhanam, to
give him suggestions and advice. Yet,
will this be put down? It may not be
eliminated completely, but it has got
to be put down, brought down.
My hon. friend happens to be
the Home Minister with all the
powers that he enjoys and all the
confidence that he enjoys also of the
Prime Minister, and if it is not put
down by him I would like to
warn him that it would be very diffi-
cult for his successors, and therefore
he would be leaving a very bad
legacy indeed to others if he does not
put his shoulder to this very import-
ant task

I cannot quote the exact words of
the late, lamented national leader,
Sardar Vallabbhai Patel, but I know
what he said. It is necessary for us
to recognise that the civil service have
their rights as citizens as well as
civil servants. We should not, there-
fore, develop a kind of atmosphere
of witchhunting wherein they come to
be so much demoralised that efficiency
suffers, and their sense of honesty also
suffers. We should not think, as Shri
Mathur was saying, that htese people
were anti-deluvian, troublesome, un-
democratic. After the experience of 15
years of our freedom, I have come to
revise my view, and I have come to
feel that there is more chance of get-
ting an impartial administration, an
impartial look at any particular ques-
tion, if it comes up before an officer
who happens to be IAS man or an
all-India service man, than from an
officer at a lower rung of the ladder.
That is why I want the services to be
strengthened.

We have had recently the experi-
ence of an ICS officer being persecut-
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ed for years and years, not in one
case, but in a number of them and the
man was heroic enough to put up a
stiff fight. From the lowest court to the
highest he was heroic enough to go on
fighting, keeping up his presence of
mind and nerve all these years.
In the end he vindicated himself; in
that way he has also vindicated quite
a large number of such honest, effi-
cient and dynamjc and courageous
civil servants. Therefore, that is a
warning against our giving a free
reign to the powermad ministers, whe-
ther here or elsewhere who would not
care for any administrative rules or
civil service rules or even the Funda-
mental Rights but wish to wreak their
vengeance on certain officers just be-
cause they refuse to carry out their
biddings however unreasonable or dis-
honestly conceived they may be.

Then, there is the question of the
Industrial Management Pool and the
pool of scientists. This is also en-
trusted to this friend. What have they
achieved. Has it come up to at
least 25 per cent of the expectations
of the country? Failure has been writ
large. :

I am glad that the zonal councils
have come into existence and that
they do not want anything more than
Rs. 2 lakhs for their expenses. I have
a suggestion to make here. The
Ministers, the M.Ps. here or at least
the leaders of the different political
parties and the ex-Ministers in the
States should come to be associated
with these zonal councils in their
plenary sessions at least, so that their
experience can be used and their
good offices could be pressed into
service in bringing about a sense
of unity and integration as between
the different States in the zone.

The Home Minister has got a dis=
cretionary grant. I know how my dis-
tinguished friend, the late Govind
Ballabh Pant had used it to such very
good purpose in helping quite a large
number of people, patriots “who
deserved to be encouraged and so on.
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I do not know how the present Home
Minister is using it. I am certainly in
favour of this. But why is it that
there should be a discretionary grant
at the disposal of the Cabinet, as if
there is not enough money for them!
It is Rs. 3 lakhs now; I shall not be
surprised if in a few years this sum
goes up to Rs. 30 lakhs or even more.
They have also got the entertainment
allowance and all the rest of it.

Shri Lal Bahadur Shastri: It has
gone down now; it has been reduced
from three lakhs to two lakhs.

Shri Ranga: But why have it? My
suggeston is it should be eliminated.

Shri Lal Bahadur Shastri: That is
a different matter. I only point out
that it has come down from three
lakhs to two lakhs, whereas you added
a zero to three and said thirty lakhs.
The trend is entirely different.

Shri Ranga: What I said was that
in a few years’ time you might go up
to that level. I shall no refer to the
Centrally Administered Areas. They
have taken too long a time to provide
one or two more shipping services
between Andaman and Nicobar. I
hope my hon. friend will make haste
about it. Himachal Pradesh and other
Centrally Administered areas get very
poor allotments. Compare that with
what is allotted for Delhi. Whoever
cries loud gets more. Whoever is
nearer to the ruler, gets more. Declhi
is nearer to the rulers. It has got a
powerful press. Many crores of rupees
more than last year have come to be
allotted to Delhi. I do not begrudge
anything that may be needed
for Delhi. But why is it that all the
other areas which deserve additional
consideration, especially because of
security reasons, Himachal Pradesh
and other border areas in U.P., Bihar
and Assam and all those areas are not
being looked after just as carefully?
I refer to Manipur and Tripura also.
An excellent suggestion has been
made by Shri Harish Chandra Mathur
in regard to these Union Territories
that some effort should be made to
bring them together through some
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administrative or
legislative, so that they begin to
develop a sense of integration with
our nation.

Then, there 1is the question of
language. How is it that while my
hon. friend the Prime Minister has

given an assurance to the whole
country regarding English. The
Home Minister has not been so

energetic and quick to go in for its
implementation? Why should he allow
all these ugly controversies to go on
even in these days when we are so
very keen on national integration? Is
this not the right time, when we are
giving the least possible attention and
time to these disruptive forces and
disruptive feelings and irritations,
that he should come forward with
this measure? Boldness is not neces-
sary because the Prime Minister has
already taken the courage and made
the announcement to the whole coun-
try. Is it not for him to come forward
with necessary legislative and ad-
ministrative measures to keep that
assurance which all those people who
are interested in it are keenly await-
ing implementation? (An hon. Mem-
ber: Yes. He will do it soon.) There
is the recommendation of the National
Integration Conference as well as its
Committee. He should see that this
is not going to be treated with scant
courtesy, as happens with so many
other assurances, because their failure
on this issue would be exploited by
various disruptive forces which are to
be found in our country.

Then, there are the tribal people,
depressed and backward classes - and
Harijans, We find information here as
to how many of them have been
recruited to IAS, IPS and so on and
there is an institute to train these peo-
ple and to enable them to get through
these competitive examinations.
These are good things but they do not
go far enough. These people who have
suffered for such a long time are not
being recruited in numbers large
enough. I suggest that they can even
try the process of nomination. They
can have competitive examinations
among the candidates from these
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categories after deciding first of all
bow many they want to recruit from
these sections. Let the best of
them, ablest among them, be recruit-
ed to these All India Services. But
what is necessary is to take these
people in sufficiently large numbers.

Politically they are forging ahead.
We are happy about it. Thanks to the
introduction of adult suffrage and the
need that has arisen for all political
parties to go to these people and give
them a helping hand as also to ask
for their help and assistance in politi-
cal campaigns, they are forging ahead
politically. But socially and economi-
cally, they can forge ahead even more
rapidly provided Government gives
much greater opportunitieg to them in
these gervices.

Lastly, I would like to make an
appeal to my hon. friend in regard to
the health efficiency and economy of
the administration. He is in charge
of it. The Finance Minister is also
in charge of it. Perched and coming
down on their heads, there is the
Planning Commission which says that
all these restrictiong should not be
there. They feel that the PAC or the
Estimates Committee are not useful.
Everything else is useless, More and
more people have to be provided with
employment there just because the
hon. friend in charge of Employment
is not able to provide any other em-
ployment for them in the Government
services. Therefore, the expenditure
ig going up like anything. It is time
we curbed this, especially now when
more than Rs. 300 crores are going
to be placed additionally at the
disposal of the defence forces alone
and another Rs. 100 crores for
other services, So, this is the time
when he should take emergent steps
to show the ways and means of curb-
ing thig expenditure, pruning it at
every place and removing not only
unnecessary expenditure but also the
unnecessary heads of expenditure and
even unnecessary departments and
then, in that way, give a new look and
a spring-cleaning to this governmen-
tal administration.
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In conclusion, I would like %0 ex-
press—

Shri Hanumanathaiya: Appreciation,

Shri Ranga: My satisfaction over
the success achieved by my hon.
friend. My hon. friend thera has
already mentioned what he has
achieved in regard to Nepal. He
achieved an equally good thing in
Assam and he has achieved many
other good things on a smaller plane.
He has got that ability. I hope that
he would be able to rise to the occa-
sion and help our country to have a
Home Ministry which would be a ~eal
watchdog of the finances as well ag
the conscience of our administration.

Mr. Deputy-Speaker: Shri Bakar
Ali Mirza. Congress Members, 1
believe, would not take more than 1@
minutey each.

Shri Bakar All Mirxa (Warrangal):
Mr. Deputy-Speaker, Sir, I stand to
support the Demands for Grants fos
the Home Ministry, It i a very big
ministry, and as the last speaker has
remarked, it deals with a number of
subjects, but it has produced the
shortest of reports. We have heard
speeches from both sides of the House
and I would like to refer briefly to
one or two points they have made.
My hon. friend from the communisd
party was complaining that some
people are arrested and are not given
A, B or C class, but soon after he said
that the reactionary forces are getting
hold of the country and taking ad-
vantage of the situation and asked
why the Home Ministry does not lock
them up. What is good for one party
is good for the other and he cannot
deny that the people who have been
arrested have actually proclaimed,
though not in words, their sympathy
for the Chinese aggressors.

In the last war, even the conscien-
tious objectors who supported the war
in theory but were against violence
were put behind the bars. This is not
the time to take risks, and I think the
Home Ministry has shown a great deal
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of restraint and understanding and is
irying to release the people when
they feel that they are not likely to
be dangerous. What more can any
Home Ministry do?

My hon, friend Shri Mathur talked
@ great deal about corruption and
pointed out the services. This subject
is such that if we speak too much we
worsen the situation and if we keep
silent we do not improve it! That is
why I do not wish today to wash dirty
tinen, but I would like to try and show
how to wash it. It has been said
that corruption ig more in the lower
ranks and not in the higher rungs.
Naturally their number is larger, and
therefore a larger number of cases
will be there. Apart from that, take
for instance the ordinary policeman.
He is more sinned against than sin-
ning, Look at his career. Look at
what he has to face. He joins service
as a young man for Rs. 80 or Rs. 90.
He has not got married perhaps, and
he has got his parents to support or a
sister to support. And then, if his
sister gets married, he has to tighten
his belt. If there is any funeral or
anything like that, again he hag to
tighten his belt. At the same time, if
the prices rise, when a person is
living from hand to mouth and is
spending only for necessities, what is
he to do? On the other side, you have
given him extraordinary powers. He
can get you into trouble and he can
take you out of trouble and he has got
opportunities. If he succumbs in that,
can you blame him? That is why you
find an ordinary clerk getting a couple
of rupees here and a couple of rupees
there to move your file. The teacher
gives more marks to a student—the
child who takes his tuition, because
he is pressed, and he has got no other
alternative.

Shri Sheo Narain (Bansi): It is a
blot on the teaching community,

Shri Bakar Ali Mirza: No, no. These
are facts. If you want really to root
out corruption from the lower classes,
only one thing you should do, and one
thing you must make sure of doing,
and that is, you should hold the price-
line.
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I have seen countries in Europe
while inflation was there. I have seem
Germany when the mark wag going
down by a thousand times every hour.
You go and take your lunch and come
back; and you find that the prices
have gone up! In those conditions,
there was not a thing in the whole of
Germany, not a house which was not
ready to sell anything just for bread.
In the same country, when the mark
was stabilised and the Renten mark
was introduced, the change was
noticed. The same people held their
heads high; the same people became
honest. So, there are certain condi-
tions when we are forced to take a
certain path, and that ig the positiom
for the lower middle classes. I think
they have got a case. If you try te
put them down, you gee that they are
not made to serve under conditiona
which are really not fair to them. But
this cannot be said ebout the higher
sections of society, It is wrong te
presume—

Shrimati Yashoda Reddy (Kurnool):
Corruption at higher level.

Shri Bakar Ali Mirza: It is not the
case with people at the higher level
because I believe that corruption does
not come from below, upwards, but
it percolates from up downwards. I
have lived in Indian States, and Indian
States were not very famous for their
honest or clean administration. In
Hyderabad, we had one Ali Nawaz
Jung, an engineer of great reputation,
and in Mysore we had Visveswarayya,
and you found that of all the depart-
ments these two, just because they
were efficient and also honest were
cleanest in the whole of India in spite
of the whole atmosphere in the Indian
States being choked with corruption.

Now, if you become stricter at the
higher level, you are sure to create a
situation that will help to build up a
very clean society. I am not for
punishment just for the sake of punish-
ment. Some people think that if you
punish more you will safely reach the
goal. The Government of India is
now trying to amend the Constitution.
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Why? Just to take more powers so
that the advantage of two show-cause
notices that a Government servant has
is taken away from him and they
could come to quick decisions. In the
case of gold smuggling, the Finance
Minister wants more powers because
he wants to go and enter any house,
search anybody, search any place, look
at the document and come to sure
decisions. This craze for power is
really a very dangerous thing. It is
all right when you have a Home
Minister who will not go out of his
way to hurt a fly, But take somebody
who is unscrupulous and who wants
to exercise that power to the utmost.
That is a very dangerous thing.

I have always been against preven-
tive detention being so long in the
statute-book. I am against increase
of power. What ig required is a more
efficient use of the power that already
exists. And that is the way which our
Government should follow. So much
for corruption.

When you are dealing with this you
have also to see that your recruitment
is such that people with merit come
up. Because, if you do not do that
from the very start they come with a
feeling that, after all, the dubious way
is the way to success, and that com-
pletely masters their outlook and their
life. On the moral road if you take one
wrong turn, that is enough and that
is fatal. You cannot say in mechani-
cal way, “I will do one wrong now,
doesn’t matter, I will start clean
again”. It is necessary that your
recruitment must be made on the basis
of merit, Of course, the Union Public
Service Commission is there, and they
are doing good work. But what about
the States? You say it is a State sub-
ject. You have to remember that
there is a flow in both directions, that
is from the Centre to the States and
from the States to the Centre. There-
fore you cannot have purity at the
Centre and impurity in the States co-
existing at the same time. What to
do in the States?
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The conditions there are such that
even the Commissions are being influ-
enced. Even the judiciary, in some
places, is being tried to be influenced.
One way out is to take away. the
power of appointing Service Commis-
sion members and High Court judges
by the Governor and the Chief Minis-
ter. What interest do they have—
when they say that these are inde-
pendent bodies—what interest could
they have in the appointment of these
persons? So, if you take away that

Mr. Deputy-Speaker: The - hon.
Member’s time is up. ’
Shri Bakar Ali Mirza: ....that is

one way.

I will mention one more point,
because there is hardly time, and it is

. such a big subject. There is talk

about corruption among the Ministers.
I ask you, and I ask my hon. friends
here: what about corruption among
the legislators and the Parliament
Members? Are we to deal with cor-
ruption only among the services? Are
we to deal with corruption only in
the case of Ministers? Ministers and
legislators are one, and we - have
become a body of vested interests.
No one ever says anythng about any-
thing being done by Members of
Parliament. Our election is such that
today we have not formed groups of
opinion, and that it is only the float-
ing votes you have really to influance.
Every vote that a person casts puts a
personal obligation on the elected
person and the man expects some-
thing in return. So, what is the
result? You find the corridors of the
secretariat full of legislators doing
some little odd jobs for this man and
some other little odd jobs for the
other, because they have to look to
their future, And, apart from that,
how many people in this country with
one-rupee-a-day average national
income can afford Rs. 25,000, Rs. 50,000,
Rs. 1 lakh expenditure on elections?
It somebody gives you that even as a
donation, he expects something in
return. Naturally, therefore, the very
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basis in our whole legislative system
is at the root of this corruption. And
unless there is some electoral reform
and there is a different approach we
cannot get away from this mess, It is
all right getting hold of an indi-
vidual here and a service man
there and putting him in the dock.
You have to create conditions where
inefficency and corruption ig thrown
out by the machine itself. Today, un-
fortunately, it is the good and honest
man who is thrown out. Unless you
change the conditions, unless you have
some electoral reforms, you will not
be able to create better conditions in
this country.

=it fra AreEw : Swerw wRew,
#F oo wada g 5 oo qF dw
fafregt #1 feme R 9 1 FIAY
w3 o

TIY T2 a7 & wow g fafaeT
HEE w1 AAE A0 g 5 SN AwE
U H AR FAAT g ww fray o
¥ Jure a3 a7 & frat g, # s
T F oS F e § | AR agl
F grm AR fogamm & afaw g 139
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CHAITRA 7, 1885 (SAKA)

for Grants 6708
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QT Y § A AT ZIATT FT CF AAT
2 | 7 9% TF WHEl ¥ Fay, KA
fafree avga ¥ wgy {5 3 I 97 FT
W YE fFagr X 99 wEHEr e
q ag FIrEY AN §, N Forer AT
g {9 T AT §, N G A |
g 9 gAY A9 §, FHT TIF W}
wefrat @@ qFEr H s §, 29
ISR ATERFTQ & | AT R,
wgi 7 fadar &, A A g, A gy g AR
7 99T & 1 7g g QY HeEfa #1
s agar &1 & g  faafast ¥,
FA & 377 fF 7@ W @@t T foo
gam foaand 2 @ & | R WA arey
JamT w q qar gt T fF 9T H
fefafma or g @ 99 AT F9 77,
gfwat gardr aTw wim 34% T @FAT
fergeam #1 BT K1 3g F197 ET & [
g2 ATAT & fo¥ 937 9 AEHT H AR
R aA Al F | WS g A
gAaT # fifcae # sawdd € 5 59
agsrzfT I A

AR F3qA%E €T F AT T g
fafreer v Tz @i fem &
Y Fgar dEar F v gak g fafa-
A I I TG0 | ST FT
fafqrec #1 gaae 0 Tigy ar t%
i fewem s 3fear & &t ang
FTF FRIAET ®1 A § a3 < fz4qv,
T3 ar fergeam #Y afeqs qFT AT
NI FTGTTE T | AU T IT% g9
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g fray | 8 qeaR gt fra,
IFR frar | FHY wada e fed
TEANT T J¥ Afaglr g Ea
aq ardr § 5 Fqfaee odt & Im
W T¥ qeW § I3 gy & AR I
Y fear fe gw et & et B
£ ¥ S =gy ferga dar #% 0
afF W 9o gardr fadraa 1 S
g

oft FATET FEA (ACER) : WY
TR IWIAL |

ot forw averaw - oY gt 9qF B0
o I A E /iET W oy O ¥
AN gEwa A &1 g W fafaee
qfadt & a W §, rafqy {9
WY fzar

oY QST AR : A N F XY
ez § AfF wereAT T # I A
& fay e adi

ot far AT - T F fo Jar
g w7 #T @ & @ A, s
W9 F A § | FAGT IIT HAT gATR
FT AT AR g FFIfAeet ay A F
qqTY ¥ 7§ § | TAY 7 AN A A9
1 FEATEANEE F A5 2 w8 &
IR FEIFTET RI A FIF 7207 faam |
T AW ¥ A1 g fehew o {fear &
F am fFar 3947 IR ga AgY
fear | W IEsT w3 ad A
ar @Y 9% 3T faer qiferw W 98 %
qsfrafq ot & fagi @ & @
g AR g ? R uF fox 7 a7 fw
AR wrgAve fafaeec & aWr EmAT
15T & 1 AT g | & faFTad Far §
Tade & fF ‘g &7 @, i AR g9
qAHA H | G AT grdT T q9 FY
SAE # a7 $T AT WK 99 AT F
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St | 3T g ST | NA 57 W F
T A g frg PR G e
ZF qrr fgud 43 & 1 #47 aETT gAY
AT Y & 7 g A & afe gy
g a7 fear &, o8 gWr faa &, %
TR 2N fFdT & DT KT AT & ITHT
FquTaeT & 1 fE @ med & A,
IR A TS FY AT IF g, g9 UF _qT
AT FA B Fnwd FT @ & 1 fradr
mferar faer < g 1

o RGBT GAA : greifE gur THY

guras.

oY fire ATTaw : wroEy T frarg
R A 7z g7 F1 QY 7 {1 wwwy A
faardt AT AY g7 #40 FT | A A
g Ay AT § 1 A e W
frme fr@ M@ g “shew fam
e’ SHARY w9 9F FT AWFQ 1 N
FTH FAT § I9 I Fegrd wdr @
A AT g fai T W@ E | g7 ITHT
mfaat gad &1 JarT &, I flefaen
R Fr Jax § 1 IfFT AN w1 ogwy
forar & SoF A O w9 3@ 1 F g
fafreez 7o Iga wardla g, I} 9gF
o=gr s frar & S gl
=1 ¥ forg TamgTans # zfa 3 F fag
& @ §, Sav fag & I 7q-
wdid g & 9w g fF e gard
WIZ FX | GH AZHT BRI AL & 0
TR AT 73% X @Y E

IR T F ¢R00 AR FAATAT X
T=7 FRar w1 37 qY ar AT T ToF
foar 1 & gfazm #v faadf g W@
famz § 5 I 97 = % giemi aT
£ A 33 | W T a4q7 9 qr =
FUZT I 394 Afgy @2 x| Afr=
7 AT ST FT A AT G ML
IR e fear ) gt amfiaa gy
< F1a9 § & fFar | IFA gEay

CHAITRA ¥, 1688 (SAKA)

for Grants 6713

g AR ISTAT WX @wer &% fLav
R I &7 afcom @ fw wver & arferar-
e F7 A E | AR FE T WY adfa-
A7 F & afww a7 & 1 gW foeram
afl &, gw a5 78 7 fw gark fo
A @R gy @
ol grar =rfgT | gw A 7@ @ F Ay
Lic kg

o WY ST T 9F 7 gGA qHA
g ag fa gl & fr fow oqar &
g I T § FT FT | NYAWT KA
EIAN TR T | ¥ ga T HT QW
foas g 1 & ot @ g § 5 wrcwe
TErgT ey e ¥ g Y g oo =1
THFIROREREIZIa g
NTFEigrerdaigawd
afq vy foedard sy awwy € 1 g9
oy g fafrer age o fa@E
feamd & fr @ F0 i a8 O
(A GSEAERE L d CR U ROl
WF§ aAF AR &

# Fgr T g i war gk W
# AY wfaar & ITAT g gT FTAT MY
g ars fasraa af &1 AQ fewa
fafrezx & ardar 2 fF & gfom a=al
FY FATET A SATRTAETRL F AT AT FX
1R IAY TIF TAAC AT ITH AT TH
ard | T § 9 I9 &0 fefafem @
o1 ST & wadid g o aserigd
ot 71 3= 7 s T € fF e
gfcerr varar deqr & w9 § WA
o o fEe agF FE Y ERAT @ 1 A
Frgar § f g sarar weHt fafaed
# fom omd 1 g a7 T Aed fF Ry
FAFIL LT FATRY | T FATEL Ag! aAT
awa ar fer gr TRy, agdreae
FATEY, FTANY &7 FATRC | A 57 2|
¥ ofr a7 AgrgR S g fafaeet § AT
off AgE TIA WA § | gHW AT & B
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[ faz Freraw]
IAHT gAY fawat § 1 g9 S fefaftem
¥ HTH HIA BT gL AG q@TC g | A
i fefaftam 7l am ag @ =g
gl aFdr 1 AfEEa T g
Those who obey can give orders,

those who do not obey cannot give
orders. '

g e agg ¥ @A ¥ fefafem
T AGAT @7 & | W e g e
qET & FTH F! AT AT A ITH]
fgrgeam # daATaT ST | ST QA AT
g & vy i et fefafeas o sraom

FRA & I F Fgl T | FIIA
AT e & fafreec o= &
QF @rF fA3gT F3A7 Iear § | 59 _W
¥ 3 A AGIX ¥ 99 G § foway
gz qrfg & fv o g fafaeex 1 et
2T & a1 gaa gigA fafaeex @ s
waT &, o o fena fafae< &
A% &4 ¢ a1 99 /@ A7 g
wA Fr g e 2 v e & 0F
T THAE KT & FOAT AT |

ot gy (fgame) @ Far “awam”
qrferamiz<r =g &7

Y fora Arraw - ag aifaaredr g |
# oy a7 ¥ maeael( 7T miqarie F1
gIex § & gg @9 9an §

ar & fagw T @ oar 5o
TII § A1 g7 avg H1 @A GTAr &
fermrfafre w1 33 #3  fam
Pt 71 53 77 foam gt a9 w0
afer 1 W §m fafeeex @@ &
grared £ 341 #37 % fag ag st
I FT FETATA F2 |

¥ g31 gada g 5 oamw wR

I #1 Fug {gur | & (B Fgar dregar
g f5 g1 FTwT &1 9% FT1 TR0
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HR AT 2 FT IAT TAF qLF 9T G
gIaT & I9FT AFAT AT arfw e
1 77 fawara g1 o, St godr & foar
AT § IAHT GFIEANT AT § WX 3iF
IMIyFM AT QL 1T 7 & g
fafaeex wge ¥ fRe fAda a1 =mear
g % &7 w9 | §, oas | qgan
FA R FIRE | & 1 fafree aew a1
HATG FT A FT GHAT F@TE |

Shri U. M, Trivedi: Mr. Deputy-
Speaker, Sir, the Home Ministry has.
published its report. Probably the
annual report of the Ministry of
Home Affairg is the smallest report of
all the Ministries and it is the only
Ministry which governs the greatest
and largest number of departments.
It has certainly, therefore, economised
on its report. What was the desire
behind it? Was it a desire only to
economise or was it a desire to hide
as much as possible? We cannot say.
But there it ig that the report is very
small and the first six pages of the
report contain nothing absolutely.
They are just matters relating to the
services.

When we read this report and the
subsidiary reports along with it—the
Administrative Vigilance Department’s
report and the Cabinet Secretariat
report—many things come to our
minds. In these days, as Prof. Ranga
said, we are in a state of emergency
no doubt and we feel that the state
of emergency must continue as long
as the bogey of the Chinese invasion
is hanging on us as Damocles’ sward.
But at the same time, I do feel that
this emergency is being made use for
colourable legislation in the shape of
the Defence of India Rules. Have we
really made use of the emergency for
the purpose of doing something which
we could not do under the ordinary
law of the land?

The thing uppermost in the minds
of several speakers and in my mind
too is how these Defence of India
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Rules have been utilised for the pur-
pose of detention, Irrespective of
whom we detain or whom we do not
detain, it is not a question of one
particular party or another. I have
seen some important people with a
great deal of patriotism behind them
being arrested. We had the examples
of those who were arrested in Delhi.
We have several other examples also.
1, as a lover of civil liberty, do not
for a moment accept the idea of
giving even protective detention for
the communists. It is quite true that
if they had been allowed to be loose,
the people would have molested them;
it is just possible, But at the same
time, let people do what they like.
Let the Government not do what
legally they cannot do.

I had a very sad example and I
brought it to the notice of the Home
Minister also. For the purpose of per-
sonal grudge, the Defence of India
Rules have been utilised for putting
behind bars young men who had the
guts of criticising the Government
officers—officers of the rank of collec-
tors, officers of the rank of Superin-
tendent of Police, who had the guts
of exposing the Inspector-General of
Police, who had the guts of bringing
to the notice of the public at large
regular accounts kept by the police
for having accepted bribes and also
the distribution of those bribes. One
of the examples was that even the
wife of a particular minister had
utilised the services of that bribe fund
for purchasing first-clasg tickets from
Ajmer. Because of the guts that this
young man had shown, several actiong
were taken against him, One of them
was under Section 107. It could not
succeed; the High Court stepped in
and the man had to be released. It is
at that time it struck him......

Shri Lal Bahadur Shastri: I shall be
thankful if the Hon. Member,—I do
not say formally—because he had
mentioned about a minister and his
wife, at least privately, will let me
know as to who is that Minister.

Shri U. M, Trivedi: I will not refer
io the case. I have given full details
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about it in my letter to the hon.
Prime Minister. He can send for that

“letter and look into it.

Shri Lal Bahadur Shastri: Has he
mentioned anything about the wife ol
the Minister in that letter? I do not
think he has done it, Therefore, I
would very much like that he should
give that information to me.

Shri U. M. Triedi: The hon Home
Minister can get that information from
the Home Ministry of the Government
of Rajasthan.

Shri Lal Bahadur Shastri: When
the hon, Member mentions it in the
House he should at least have the
courtesy to inform me privately. I
am saying that he should inform me
privately. I shall keep it as a confi-
dential matter. But I do want to
know the name, because it is not pro-
per that an hon. Member mentions
about a minister and does not give me
the name.

Shri U, M. Trivedi: Very good, Sir,
you will get it. You will get the
whole accounts book also. It is still
lymng with the Government of
Rajasthan.

Sir, I am glad that it has touched
the heart of the hon. Home Minister.
This is one of the things which we
cannot but call corruption, That is
wiay I was seying that this piece of
legislation—rule 30 which has been
vrovided under the Defence of India
Act—is really a piece of colourable
legislation. It has been utilised Zfor
the purpose of rending and wreaking
vengeance upon those who were not
in i%:e good books of the executive.

We are a free country and a demo-
cratic  country. We have to stand
against ministers and have occasions
ot getting defeated by ministers or
defeating ministers in the elections.
But that cannot ke a ground for just
ciushing us between two stones.
Because we had the audacity of stand-
ing against Ministers, we cannot be
crushed like this, Now, this thing has
happened in the case of this young
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man about whom I just mentioned. If
& has happened at one place, it mush
have happened in sundry other places.
Tberefore, it wili be fit and proper for
fue Guvernment to have a complete
rclrospection of thig situation.

Then, are we growing merely int>
® police power by the use of these
Defence of India Rules? Take the
G id Control Order, for instance.
>cme pcople might he happy, some
may not be happy. It is very imma-
k1ial  for my personal purpose
whethier the Gold Control Order
1emains or it goes, But it does touch
me that 27 lakhg of goldsmithg are
Just put out of employment in these
days when everyone is crying for em-
ployment. And, use is made of the
Defence of India Rules for the pur-
pose of promulgating this Gold Con-
trol Order. If the Government
thinkg that there is justification for
having a legislation of the type of the
Gold Control Order, why doesit ast
eome before the Parliament and have
it passed intoa law thesame thing
which they are now doing under the
Defence of India Rules? Are the
Defence of India to be utilised for
these purposes? I read in the papers
this morning that some people are
suggesting to Government to make
use of the Defence of India Rules for
evicting the tenants or for evicting
people from juggies and jhopries. Do
these things constitute the emergency
that is facing ug today, or is the
emergency facing us across Himalayan
border? What are the things that we
have done to face this emergency
which is hanging over our head?

Now, I would like to bring one point
to the notice of the hon. Home Minis-
cer—probably he might not have look-
ed into it. When the Defence of India
Ordinance wag first published, there
was absolutely no provision there for
arresting or detaining any  person
That authority was not taken in the
Defence of India Ordinance. Then,
probaly, it dawned upon some execu-
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tive officer that in the Ordinance they
had committed a mistake. Then aa
amendment of the Ordinance took
Place after 10 days or 15 days. In
that amendment the power to arress
and detain any person was taken, and
rules were made under that. Under
these rules people have been detained.
Various provisiong exist in the Defence
of India Act, There are so many
things which are provided for in sec-
tion 3(2) of the Defence of India Acs.
Have we made use of any of these
provisions except for promulgating
this Gold Control Order and this order
for detention of people?

Sir, many a time it has been stated,
and this morning also the Speaker had
occasion to mention, that the adminis-
tration of the Defence of India Rules
is in the hands of the States. If the
Home Ministerg and the Chief Minis-
ters of the various States come to
consult the Home Minister at the
Centre as to how these Defence of
India Rules are to be administered, is
it not fit and proper for this House to
tell our Home Minister that he should
take a hand in the proper administra-
tion of these Rules?

Notwithstanding the new amend-
ment that has been made in the
Defence of India Rules, has any use
been made of the provisions made in
them for release of people on parole?
Has the hon. Minister tried to find
out the fact that people who have
been incarcerated under the Defence
of India Rules have been put in
solitary confinement? One young
man about whom I spoke a little
earlier has lost about 14 pounds
in weight during the last three
months, Who is going to investigate
into it? What maintenance has been
provided for his family, while the sole
bread earner has been put behind
bars? Absolutely no provision has
been made for his aged parents. Why,
then, make the rules that maintenance
will be provided for them? Why is it
that the Government of India is not
looking into it?
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6ir, the next question is that of
corruption. To what extent corruption
has extended in the administration o?
eriminal justice in our country is juss
%0 be visualised, Take the case of
those unfortunate people whom the
police arrest on suspicion. Although
there is a provision in the Criminal
Procedure Code under Section 497
that a Station House Officer hag got
¢he authority to release on bail any
person whom he merely suspects of
having committed an offence, has that
ever been acted upon? Every time a
man is arrested, even at the stage of
remand what happens is that the man
is asked to furnish bail. On furnish-
ing the bail, who is going to verify
that bail? The verification paper is
sent to the Tehsildar. When my friend
the Tehsildar finds that this thing has
come to him, he slips away. He rte-
quireg Rs, 100 before he verifies it.
After he verifies, there is the clerk
who would like to get something for
himself before he pushes the paper
turther, Then the police will come
and say “your verification is incorrect”
and the trouble will start again. I
should congratulate the Home Minis-
der for making the suggestion—I do
not know whether it is being worked
or not—that this question of offering
bail should be left, at least in the Delhi
_territory, in the handg of the magis-
¢rate himself and no verification from
any other source ig necessary. But in
Palwal in Punjab, very near us, it
costg as much as Rs. 1,000 before
a bail is obtained. The same is the
position in Rajasthan and Madhya
Pradesh and it is abominable in Guja-
rat. Why? Why is this note being
pushed to the front in the same man-
ner in which the Delhi State has been
told to do, that is that the verification
and granting of bail must be the busi-
ness of the magistrate? The provisions
of section 497 are very wide, Yet,
after 1939, I have noted this practice,
and thig practice is growing,—I do
not know the reason for it, the magis-
trates have lost their guts, probably—
no bail is granted unless a notice has
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been given to the police. Irrespective
of the type of affidavit he is making,
@ notice to the police ig  necessary.
Under what provision of law ig this
notice to the police necessary? Why is
it it that no action is taken on this
even though it has been brought to
the notice of Home Ministry? Only
under rule 130A of the Defence of
India Rules this provision was there
that the magistrate could not reaease
a person on bail unless notice has been
given to the police. Those were the
days of the Defence of India Act.
There is no provision whatsoever to
that effect in the Code of Criminal
Procedure. Yet, within our knowlege,
in the day-to-day affairs we find that
this practice is growing, and the ne$
result is that corruption increases.

Then I come to the new provision
about the age of retirement. Govern-
ment have decided to raise the age
of retirement from 55 to 58. But, if
we read the rule relating to this, we
find that it opens the door of corrup-
tion. It is for the appointing autho-
rity to decide whether an extension
should be granted or not, and during
the period of extension from 55 to 58
an officer can be compulsorily retired
without giving him any reason what-
soever by just giving him one month’s
notice.  'What kind of rule is it? I%
means that the old man, when he has
reached the age of 55, should remain
in a state of nervous breakdown,
always wishing in hig heart of hearts
that he will be continued, always
assuming that he is the most obdient
vervant, He will become supine and
will have no guts to do anything
against the wishes of his  superior
officers and will not be able to dis-
charge his duties honestly. The incor-
poration of this provision is yet
another instance of giving with one
hand and taking it away by the other.

Then I come to the question of the
rising expenditure on our police forc-
es. I come from a place which is the
headquarters of the Central Reserve
Police. I have no mind to divulge
things like the strength of the police
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force because it will not be in the inter-
rest of our country to do so, but I find
that we have increased it, and increas-
ed it tremendously. Yet, what do
we find? Are the recruits happy? Is
the smaller man happy? Are the rank
ana file happy? The Central Reserve
Police Act, 1949, nowhere provides
for the administration of the Act. An
officer of the rank of Inspector-Gene-
ral of Police has been stationed at
Delhi to administrer this force. With
a fuw clerks attached to him, he
controls thousands of men at different
places, A single cadre is .not created
for the Central Reserve Police. Offi-
cers are borrowed from one Slate, a
sccond State, a third State and so on.
They come and go away, leaving a
legacy of corruption and favouritism
that they have shown, because some-
body has been able to woo them and
ong render them some service, How
long are we going to wait for
creating a cadre for  controlling
the whole army of the Central Re-
serve Police? It is this sort of admi-
nistration which is bringing a feeling
of frustration in the minds of several
-officers.

A jemadar of the Central Reserve
Police receives different treatment as
compared to a jemadar of the army.
A jemadar of the Central Reserve
Police is better educated, a graduate,
sometimes a law graduate, never less
than an intermediate. But when he tra-
vels, he is given a second class »ass.
At the same time, when a jemadar of
the army travels, he is given a first-
class pass, though both of them receive
the same kind of training and both of
them are imbued with the same spirit
and loyalty of defending the country.
Why should a jemadar of the Central
Reserve Police be relegated to "a
second place? Why should he not
enjoy the same privileges which are
enjoyed by his counterpart in the
military service?

Sometimes military officers are post-
ed to the Centra] Reserve Police. They
come there with a particular type of
feeling. The police officers are also

MARCH 28, 1963

for Grants 6722

posted there. They also go there as if
they are adopted into a new family
and after the period of adoption they
are going back, So, their step-mother-
ly tretement of this force is very
patent. I would, therefore, suggest
that it is high time the morale of this
force is raised and it should be organi-
sed properly.

Then I come to the Vigilance Depart-
ment, which ig growing. Is there any=-
body to be vigilant upon this Vigilance
Department?

An Hon. Member: Super vigilance.

Shri U. M. Trivedi: Yes, super
vigilance.

Shri C. K. Bhattacharyya: The hon.
Member might himself take it up.

Shri U. M. Trivedi: If I were like
you, I would have done it. But, unfor-
tunately, I am on this side of the
House.

Shri C. K. Bhattacharyya: In which-
ever side you are, you may take it up.

Shri U. M. Trivedi: I am thankful
to you for that offer.

Shri Harish Chandra Mathur: Is it
really unfortunate?

Shri U M. Trivedi: The question to
be considered is this.” I have often
noticed that the Special Police Esta-
blishment have some method of re-
cruitment by virtue of which = only
people from particular  areas are
drawn into it and trained, and- not
people from all over India. Some of
them are quite known for their cor-
ruption. Very recently, one of them
was caught drunk while on duty. One
of our Members of Parliament caught
him with the result that this great
preventer of corruption ran away by
the -backdoor from the off-side of the
railway station and hid himself. His
name could be found out only because
he had lefy behind his luggage.
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Shri Harish Chandra Mathur: Then
he behaved as if he is quite sane; not
drunk.

Shri U. M. Trivedi: What I am
suggesting is that amongst these
officers there are sufficient number of
officers who, simply to secure money
for themselves in the form of TA or
DA, run up false cases. I remember one
case of misappropriation, temporary
misappropriation of Rs. 64-10-0. For
investigating a case of Rs. 64-10-0, the
bil:'s of the investigator and the
various other persons who were in-
volved in that investigation came to
about Rs. 9000 and the net result was
that the District and Sessions Judge,
who tried the case ag a Special Judge,
said that there is not an iota of evi-
dence on which this man could be
convicted, Reports were made even
by higher officers. Yet, because one
of the officers concerned directly had
dem:nded payment of Rs. 500, to save
that man, that poor boy he had been
hardly two years in service, had never
done anything wrong, only committed
a mistake. He had paid Rs. 64|10 as
soon ag the mistake wags discovered—
yet, he was prosecuted for 4 years and
I do not know whether he has even
now been able to recoup himself for
all the trouble he has taken. From
these people, we do not expect that
corruption can be rooted out. It is
high time that some new blood of a
new type, a different type of organi-
sation is let in so that we may know
how the police administration should
procced, not these police officers who
have been known for years. It has
always been my suggestion and today
I maintain it that those policc officers
who did everything in their power to
crush our movement for getting free-
dom of our country, between 1939 and
1947 should all be sacked, one and all
and new blood must be brought in so
that thcy may realise what it is to
serve the country, in the interests of
the country.

Mr. Deputy-Speaker: The hon.
Member has taken 30 minutes.

Shri U, M. Trivedi: One or two
minutes, more. One refcrence was
made and it is only on account of that
3206 (ai) LSD—6.
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reference that I at all refer to the
Member sitting on my right. A big
bogey has been created on account of
a certain picture having been shown
at some exibition in the UP. and it
appears that one of the
hon. Ministers at the Centre was dis-
pleased with that particular show
and made a fetish of it, so much so
that he took upon himself the right
to be the shield to our worthy
Prime Minister. I do not know
whether he was justified in it or not.
What I feel is that, I will request the
Home Minister that this bogey must
be checked and checked in a proper
manner. I am not one of those who
like to run down the Prime Minister
at this juncture. But, at the same
time, I do not agree for a moment
that the Prime Minister needs the
protection of friends sitting to my
right. He can protect himself quite
well and the Home Minister is suffi-
cienly competent enough to protect
him if he needs that protection. I
will therefore say in all humility that
I do admire and give credit, not to
the Home Minister, but the person of
Lal Bahadur Shastri for what he has
done in his approach to Nepal. This
he has done in his personal capacity.
I will request him that the man in
him should rise in the same manner
to discharge his duties as Hon.e
Minister also.

Shri Basumatari (Goalpara): Mr.
Deputy-Speaker, while I cxtend my
wholehearted sunnort to the Demoands
for Grants of the Ministry of Home
Affairs, I must congratulate the
great and loving personality of our
Home Minister and our smiling lady
Deputy Minister who deals with
questions relating to the Scheduled
Castes and Scheduled Tribes and
also the new Minister of State in the
Home Ministry, Shri Hajarnavis.
Why 1 congratulate them even after
the Chinese invasion, we must look
to the work done to the Scheduled
Castes and Scheduled Tribes. 1 had
no intention to refer to it in this time
of national emergency. As my hon.
friend Shri Ranga—Acharya Ranga—
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has referred to, I want to refer to the
services.

About the services, though there
are calamitous disparities, still, there
is still considerable improvement in
the services in regard to Scheduled
Casts and Scheduled Tribes. That is
due to the institution established at
Allahabad for training to couch the
Scheduled Caste and Scheduled Tribe
candidates. Also I am glad that one
institution of that kind is gaing to
be set up in the south. I would be
very glad and thankful if such institu-
tions would be established in such
places where the Tribals are in a
majority such as Assam, Bihar,
Madhya Pradesh and Orissa. Why I
say this is, unless such institutions
are there, they cannot come up in com-
petition. Shri Ranga rightly said that
if the examination be held among the
Scheduled Caste and Tribal people,
then only it will be possible for them
to come up in the services. There-
fore, I whole heartedly support that.
At he same time, I would request our
beloved great leader, the Home Min-
ister to look into this matter.

I do not like to confine myself to
only Tribal matters in this situation.
I am inclined to say something about
the reference made by Shri Harish
Chandra Mathur. He rightly asked,
what is the situation in Assam, what
is the feeling of the people there. 1
think he knows very well. He had
no time to deal with this in detail. I
want to inform the House clearly and
frankly—I hope I will mot be mis-
understood—if, say, why these mis-
understanding and feelings of appre-
hensions were there in the mind of
the people of Assam. This is mostly
because of the infiltration of popula-
tion from Pakistan. -This infilteration
of population from Pakistan is not a
new thing. If you will allow me to
gn into the details of figures, in 1911,
the Muslim friends were only 3,35.320.
In 1921, their number rose to 5,85,955.
Why 1 say this is, because since 1921,
the late Mohammed Saadulla ruled
Assam. After he came into the ad-
ministration, he tried his level best
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and very effective measures were
taken to take away Muslim popula-
tion from Mymensingh which was in
Bengal not then Pakistan. So, in
1941, it rose to 16,97,509. Even though
there was opposition from the Con-
gress side, Mr. Saadulla was not the
man to be prevented. He brought
such a big population, in such a way,
and so efficiently that even after the
partition on the basis of population,
one district Sylhet went to Pakistan
in 1947. Still, in 1951, it rose up to
19,96,456. You can well imagine from
these figures how methodically Shri
Saadulla brought Muslim population
from Mpymensing of Bengal. After
the partition, on the basis of popula-
tion one district went to Pakistan.
Again in 1961 the rise of population
in Assam was 34 per cent.,, the highest
in the country. From 96 lakhs it has
risen to 118:7 lakhs, and you can
easily calculate the figures of the
infiltrators, because this increase of
percentage from 23 to 32 or 34 is not
natural. This shows that he wanted
to include Assam into Pakistan. And
he was successful to some extent,
because of which one full district was
tacked on to Pakistan. In fact, they
wanted to make the whole of Assam,
Punjab and Bengal as part of Pakis-
tan. You know it very well. They
had a conspiracy with the British to
make all these States part of Pakis-
tan. I do not like to go into that.

My hon. friend Shri Harish Chandra
Mathur was referring to the position
in Assam. Why is there a feeling of
insecurity in Assam today? Even
though there is a Ministry there, and
a ccmpetont Liinistry  according  to
some quarters of course but, why is
there this feeling of insecurity? There
is a reason behind it. The reason is
this. In the situation as it obtains
today, and with the attitude of Pakis-
tan also being what it is, if we find
that all the key posts are held by
the people of this community, who
have inflated the population; when
that is the case, then naturally this
feeling of insecurity will come. If I
might be allowed to go into the
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details, key posts like that of the
Chief Secretary, key posts like that
of the IG of Police, key posts like
that of the Registrar of the High
Court, key post like that of the
officer in charge of civil defence which
is a very important post especially in
this national emergency are held by
the members of that community.
And only the other day, a question
came up about another very contro-
versial appointment, namely the ap-
pointment of a principal. Generay,
the principal of a college is appointed
from amongst the officers of the
Education Department. But in our
Assam everything is quite different,
and everything is quite amazing.
From executive posts, one man has
been tipped for this post as principal
of the only Government college there,
namely the Cotton College. These
are the reasons why there is a feeling
of insecurity which has come in the
minds of the people of Assam. I do
not understand why when such re-
ports are there, why when such a
feeling of insecurity is there, the
Home Ministry is not competent
enough to consider this question and
transfer some of these officers to the
other States, just in order to create
harmony, and just to create some
healthy climate. I appeal to the
Home Minister to do something in
this matter. I have been telling him
for a long time, several times per-
sonally and also privately, and I have
also been telling the Prime Minister
about this kind of feeling . If prompt
action is not taken in proper time, I
do not know where the people of
Assam will stand.

I feel very seriously about this
m~tter. I feel very seriously about
this as a citizen of that State, I feel
very seriously about it also as a
tribal. Do you know, Sir, why I feel
much more seriously about it as a
tribal? I have stated the figures of
the populaion of Muslims that had
been pumped out from Pakistan to
Assam since 1941, only to point out how
Sir Saadullah conspired; he tried just
to get all my tribal leaders into his
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hand@ by oconstituting the Tribal
League. Then, he introduced an Act
known as Line System. By his line
svstem, my tribal people had to take
shelter in sub-mountainous aneas
leaving their hearths and homes. Do
you know, Sir, what is called a sub-
mountainous area? Sub-mountainous
areas are those where cultivable lands
are not available. The tribal people
who were there as the sons of the
soil had to take shelter there in the
forest of the sub-mountainous areas.
That makes my heart boil as a tribal
leader of my people.

Therefore, 1 would beseech the
leaders of the country that in the
name of secularism, I hope my tribal
people will not be reduced to ashes.
I again appeal to the Prime Minister
and the Home Minister just to think
about it. This is high time that
prompt and effective action is taken
to save the people of Assam, and the
poor and simple tribals in particular.
I have to speak with this kind of feel-
ing and with this kind of emotion
because I have been a victim myself
personally and not merely as a tribal
leader. I myself had to take shelter
in other districts when we were being
swallowed by all this population. I
would not have minded the increase
in the population of a certain com-
munity had there been cordial rela-
tions and had there been good rela-
tions with Pakistan and had there not
been a statement of the type that has
come from Pakistan’s leaders, and had
there not been a challenge after chal-
lenge from the side of Pakistan.

1 do not know when we can reach
such a position where we can follow
the path of this secularism safely.
Secularism is possible only when there
is some reciprocity. If there is no
reciprocity, are we not fools just to
think about secularism and to sacri-
fice our lives for the sake of this one
word ‘secularism’?

So, I would appeal once again to
the Home Minister to consider about
these matters v.i,; sariously.
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Shri Shiv Charan Gupta (Delhi
Sadar): I congrtulate the hon. Home
Minister for the splendid and magni-
ficent work done by the Home
Ministry during the last six months
The Ministry attended to various
difficult and intricate problems, which
arose in the country following decla-
ration of national emergency, with
promptitude and firmness.

I endorse the demand of my hon.
friend Shri Harish Chandra Mathur
for appointing a commission on public
expenditure. I also think that it is
rather overdue and this matter should
be attended to immediately.

This year, due to the national emer-
gency, for the strengthening of our
defence, we demand from the country
a very large amount in the shape of
taxation.  Therefore, the country
would expect us to go into this
problem and satisfy it that there is no
wastage in public expenditure.

The report of the Administrative
Vigilance Division has been circulated.
From this report, one fact is borne
cut and that is this, that the number
of complaints that have been pending
over one vear is about 483 and the
number pending bver two vears is
151. The number of vigilance cases
which are over one year old is 384
and the number of cases over two
vears old is 466. As regards appeals
etc. the number of cases pending
which are one year o'd is 165. and
the number over two vears old is 44.
1 would submit that the performance
as far as this particular point is con-
cerned is not very satisfactory,
because if these complaints and these
vigilance cases continue to keep on
pending for more than a year or two,
thev lose their importance, and
somaotimes. the delav in the enquiries
do not give the desired resuvlts.

One important fact which has come
to our notice, and perhaps that is very
important, is this that during the last
year, the number of fresh complaints
agnints the gazetted officers was 2361
and against the non-gazetted officers
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13,974. Out of these complaints, the
number of complaints dropped without
enquiry was 546 in the case of gazetted
officers and 2,768 in the case of non-
gazettedq  officers. The numbers
dropped after enquiry were 1,168 and
7,095 respectively.

From this, it will be observed that
more than 50 per cent of the com-
plaints have been dropped owing to
various reasons. Now, the question
that arises is this. If this tendency
continues to make complaints which
are not substantiated later on, in
my view, that creates a sense of un-
easiness and insecurity amongst the
members of the staff and that leads
also to certain problems which the
House does not want should be
created.

There is no doubt that as far as
the complaints against corruption and
all that are concerned, those com-
plaints should be enquired into.
But, at the same time, it is
necessarv  that at this stage
we should ensure th#t the comnlaints
are not frivolous ang the complaints
are not without basis and grounds,
and something has got to be done
about those persons who indulge in
those sorts of comnlaints. so that the
morale of the services is hirh and they
are in a pnition to discharge their
responsibilities well.

There is one more important point
in this connection, and that is, that in
these corruption cases, 1rgal proceed-
ings tak~ a very long time with the
result that many a time these corrup-
tion cases lose their importance and
the culprits go scot-free. Something
has got to bn done about this. I
think the Committee which has been
apphinted regarding prevention of
corruption might go into this matter.

One more tendency has come to
notice. Persons who launch com-
plaints and are instrumental in getting
persons arrested later on blackmail
the accused.
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the Chair]

They favour the accused and give
wrong statements before the investi-
gating authority, departmental inquiry
committee ‘or the court. This
tendency has also to be checked.
Something has to be done about it.

It is needless to point out that
theft anq damage to public property
is going on on a very large scale in
the country. I think the time has
come when strong action should be
taken to combat these two crimes. It
is a known fact that there is very scant
respect for government property and
every year a lot of theft of govern-
ment property takes place,

A lot of complaints have been made
here  in the House and utside
regnrding the police administratinn in
Delhi. While there is room for im-
provement, at the same time, I think
it is our duty to ensure that the police
personne! are given adequate ameni-
ties and facilities as are given to other
government servants. I need not
mention the strength of the police,
whatever it is, but it is a known fact
that not more than 20 per cent of
them in Delhi are provided with
residential accommodation. Besides,
the benefits they were getting upto
1959 regarding TB leave concessions
etc. have ben withdrawn. Their total
emoluments after implementation of
the Second Pay Commission’s recom-
mendations come to about Rs. 112.50
—the pay of a class IV employee in
Government. Under these circum-
stances, perhaps it is desirable to go
into this question of improvement of
their working conditions,

Coming to the future set-up of
Delhi, the Congress in Delhi has been
demanding a full-fledged democratic
set-up in Delhi to satisfy the urges
and aspirations of people of Delhi.
This was stated in the election mani-
festo of the Delhi Congress also. It
is unfortunate that we have not been
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able to convince the Government of
India about

this demand so far.
Nevertheless, the Government have
been thinking for sometime abous

making some changes in the set-up of
Delhi as the present set-up has not
been successful in achieving the
desired results. At present, there is
the Corporation, NDMC, Delhi
Development Authority, Delhi Ad-
ministration and various Ministries of
the Government of India responsible
for the affairs of Delhi. Although
there are elected representatives 1n
the Corporation and two eminent
public men are assoicated as advisers
with the Delhi Administration, the
present arrangement is far from satis-
factory. The administration is not
responsible to the elected representa-
tives. There is no doubt that the
Home Minister gives specia! attention
to the problems of Delhi, ang this
august House is always very consider-
rate to this ancient city which has the
privilege to be the capital of the
country. But it is too much to
encroach upon the valuable time of
this House, the Prime Minister, the
Home Minister and other Ministers
rcegarding the affairs of Delhi. There-
fore, the necessity has arisen to do
something abou! this matter and work
out a stheme which can be in the best
interests of Delhi and which does not
in any way embarrass the Govern-
ment.

We feel that the Tokyo pattern
may suit Delhi. At the administrative
level, there may be Chief Commis-
sioner or Lt. Governor or Minister
for Delhi Affairs at the Centre who
may be empowered to deal with all
matters on behalf of the Government
of India. He may deal with all
matters regarding police, jail and
administration of justice, and should
have general powers to go into any
questions regarding local administra-
tion and find remedies for any ills
and ensure its smooth and proper
functioning.

The local administration, with the
remaining functions of the Delhi
Administration, the functions of the
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Corporation, Delhi Development
Authority, NDMC etc. may be put
under one administration which may
be called the Metropolitan Administra-
tion, which should have jurisdiction
not only upto the present boundaries
of Delhi but extend up to the metro-
politan area as envisaged in the Mas-
ter Plan in the interest of planned
development of the capital.

The Metropolitan administration
may be headed by a Mayor as its
executive head. He should have a
committee of 11 to 15 members in
which powers should vest jointly and
severallv for discharging duties, func-
tions and responsibilities of the
Metropolitan administration.

The Metropolitan Council should
have elected representatives and may
have also some nominated members.
The-Mayor-in-Committee should be
responsible to the Council. The
Council may have a presiding
authority to preside over the meetings
of the Council. The Chief auditor
shou'd be responsible to the presiding
authority. The presiding authority
should have powers to appoint a
financial scrutiny committee Wwhich
may discharge more or less the func-
tions of the Public Accounts and
Estimates Committees in legislatures.
Their reports should be laid before
the Council for discussion

In conclsuion, I would only say
that this is a broad outline of the
scheme., Details can be worked out.
I have no doubt in my mind that
government experts can work out
details on these lines which may
satisfy the people of Delhi for the
present and remove the misgivings of
the Government of India also.

Shri Mahesh Dutta Misra (Khand-
wa): I am very grateful to you for
giving me this opportunity to speak
for a few minutes, to say something
about the very important Ministry of
Home Affairs. While 1 associate
myself with other friends in congratu-
lating the Ministry headed by our
inimitably polite Home Minister, I also
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wish to say something about the work-
ing of the Ministry and bffer a few
suggestions.

First of all, I wish to say that the
most homely of our Ministers, the
Home Minister, has been able to dis-
charge his duty so we!l that he has
receiveq congratulations from the
Opposition as well. We passed during
the last year through a very hard
and trying time because we faced an
external aggression. Before that, we
were  disrussing  the problem of
national integration because we were
challenged by certain  internal forces
of disintegration. Faced with
these two problems simu'taneously,
we had to deal with various ques-
tions. Therefore, it becomes all the
more necessary to mention that our
Home Minister has very ably hand-
led the situation, and if he conti-
nues to do so in the same way, I
think we will not only have solved
the problem of national integration
but would have created a very sirong
and united India which will face not
only the type of aggression we had
to face last year but all kinds of
aggression and all kinds of dangers,
internal as well as external,

According to me, this is the most
important of the Ministries in the
present context of challenges to
national integration and alsp in the
context of our requirements of build-
ing up a socialist democratic and
secular India which is a very urgent
need of the time. Speaking about
this Ministry, first I wish to say some-
thing about the Defence of India
Rules. It is true that we had to
pass this legislation because we were
faced with such a situation, but I
think I should associate myself with
my other friends in telling the House
and also the country that we have
very leniently applied these powers.
Maybe in individual cases there might
have been some kind of injustice
because of the information received
from the lower levels, because I am
not prepared to guarantee that at the
lower levels the people who are in
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charve of administration, the question
of .eporting and things like that,
have been very discreet. So, I would
request the Home Minister to give
more attention to such cases which
require sympathy and more of un-
derstanding.

. So far as national integration is
concerned, I would like to say a few
words about the problems that we are
faced with. There are so many chal-
lenges, the challenges of communa-
lism, regionalism, linguistic loyal-
ties, religious loyalties and various
other kinds of things. In a general
way I would like to say that they
are all questions in which the mino-
rity-majority question is involved. By
and large, the majority in this coun-
tiry happens to be Hindu in religion,
and Hindi-speaking in language in
rclation to any other language group.
Belonging as I do to the Hindi-speak-
ing areca, T would like to make a
sort of confession, that it is in this
arca that all sorts of sectionalisms
are pretty strong. The groups, the
elements that function in the name of
national political parties advance a
kind of thesis whereby they begin to
condemn all minorities not only as
anti-national but as fifth-columnist.
This is the tendency that the Home
Minister has got to check, because we
say that in a secular India all the
minorities have the same equality, the
same privileges and the same rights
as any other people. We have tried to
build that psychology in this country.
A very great price has been paid for
that.

We lost the Father of the . Nation
because of that. Of course, due to the
after-effects of partition, some kind
of bitterness was bound to arise, but it
subsided because of the heavy price
we paid. But a positive follow-up
programme was not carrieq out.
Therefore, such tendencies continue to
bother our minds. I would request the
Home Ministry that if they want to
provide this country with healthy
secularism, they must take positive
steps about this challenge, because it
is not a kind of vague and general
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thinking only. It is now organised by
a section of the people. They speak
in the name of the nation, in the
name of the majority community,
culture and so many other things. I
wish to ask these people, their leaders
and the protoganists bf this kind of
Indian culture and Indian nation,
whether they have ever thought of
the fact that the Hindus or the Hindi-
speaking people are in a minority in
the wider context of the world, that
they are only a very small, insignifi-
cant minority as compared to other
people in the world. Why have they
begun to isolate themselves from
others, to give names to others, whose
representatives are here in the name
of the minorities who are born and
brought up here, who are not out-
siders though they may belong to
some religions which have origins
outside, they may belong to certain
ideologies that have come from out-
side.

In this context, I woulg refer to the
communists also as a minority. That
is why I say it is a challenge of sec-
tionalism. It is not only a challenge
of communalism, or religious or lin-
guistic thinking, but a challenge from
sectional interests and feelings and
propaganda.

I would request the Home Minis-
ter to give more attention to this
problem which had subsided in the
context of the Chinese aggression, bl..lt
is again raising its head because it is
organised by a group. I do not know
how far they.are infiltrating into the
various political parties, they might
be in all the parties. It is a kind of
thinking which is most dangerous
for this country. Speaking about
Chinese aggression, I had said that all
extreme opinions in a democratic set-
up are bound to be anti-national in
effect. I repeat that thing again. 1
say that this kind of sectional think-
ing in the wider context of the world
is not only harmful and dangerous
to the country but is harmful to the
existence of India; it is anti-national.
I any action is needed, it is against



. 6737 Demands

[Shri Mahesh Dutta Misra]

these peopie who speak in the name
of the nation and culture and reli-
gion anqg bring down the name of the
country, the name of the religion, the
name of our ancient heritage and all
that we stand for in the eyes of the
world. Therefore, I wish that besides
taking punitive and preventive action
against such elements, positive steps
should also be taken.

Then there is the question of ad-
ministrative problems in the country
and various suggestions were made and
I think they would be forthcoming in
the speeches that are. to follow.
Madam, I am quite conscious of the
time limit. Being a teacher mryself I
would like to confine my remarks
within that time. When there was the
reorganisation of States, we made
provisions for zonal councils where
the concerned States take part in the
deliberations to solve their disputes
and settle certain outstanding prob-
lem or settle things of common in-
terest. Administratively it is work-
ing verv well. But it is not effective.
It should be made more effective.
I need not go back to the advantages
and disadvantages of the States reor-
ganisation. Suffice it to say that the
problems created have increased.
There are various kinds of territorial
demands. I think we would gradually
be more conscious of the fact that
this kind of States reorganisation
wou'd not work well. Firstly, we
have created States within the States.
As a student and teacher of political
science I cannot understand why we
succumbed to the idea of giving the
name ‘State’ to the provinces. It is
not like the Uniteq States of America
where they are apt to be unconven-
tional and unorthodox nor do we have
such a kind of affluent society so that
we can afford to have those things
and still maintain the unity and in-
tegration of the country. The prob-
lem here is different. People are
becoming conscious of their linguistic
identities and we have given the
names °‘States’, creating States with-
in a State and they are raising their

heads to threaten the very existence
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of the country because river water
and other disputes could not be solved
to their satisfactiom By making these
zonal councils more effective, widen-
ing their scope within the framework
of the present Constitution a climate
could be created in this country in
which we may be able to amend the
Constitution and have ga strong Cen-
tre, with five or six zones or even
scven zones and 45—60 provinces and
not States. That may be a very
happy solution of the present impasse,
.. (Interruptions). (An Hon. Mem-
ber: Have you read the Congress
election manifesto?) The Home
Ministry has to discharge a great res-
ponsibility and give leadership to the
country because it is dealing with
Central Services and these have to
set up an example to States civil
services. Naturally, by some kind of
traditional thinking or so, the Central
Services  occupy a very prominent
place in the social life of this coun-
trv. Of course in America, they do
not count for anything because there
business exccutives or the managerial
classes occupy a very important posi-
tion in the social life of the country.
Here the Central Services are ambi-
tions about a place in the political
life of the country also. Whatcever
might be the result of this, they must
set an example of integrity, honesty
and efficiency in a secular and socialist
India. In this coatext of building up
a secular and socia’ist India, I want
the Home Ministry to take stern steps
so that the pcople have no feeling of
disillusionment and  desperateness
about the Central services and it
might set an cxample for all the States
to follow.

Mr. Chairman: I want to remind the
Congress Members that they should
keep up to the time-limit of ten
minutes each. There are so many
names that I will have to cut out
not only 70 per cent of tHem but
more. So, I request the Congress
Members to keep to the ten-minutes
limit. For the Opposition, they have of
course the time allotted to them. It
will depend upon the time taken by
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one speaker or two
Kamath.

Shri Radhelal Vyas (Ujjain): If
you see to it that Members on this
side keep to time, it will be good,
because they are in your hands.

Mr. Chairman: It is not for me to
make them sit down. All that I
can do is to ring the bell, and re-
quest them to conclude their gpeech.
Finally, I wili have to leave it only
to the fate of other Members.

Shri Radhelal Vyas: That should not
be the case!

Shri- Hari Vishnu Kamath: Madam
Chairman, as we survey the national
scene, the wide and sprawling home
front, what do we find? During the
short period between Diwali and
Hboli, the Administration failed to
channelise and organise the physical,
mental and psychic energics of a re-
awakened, roused nation for fruitful
endcavour to fight and end Chinese
aggression. The Home Minister is ihe
youngest Home Minister we have had
since Independence. There have been
five Home Ministers, and he is the
voungest. We expected the Home
Alinister to be more vigorous in his
action and to be more vigorous
in his initiative, but what did
we sec during the last three
or four months? As the poet says:
“Thev preach to the pcople the steep
and thornv path of privation and sac-
rifice, while themselves the primrose
path of dalliance tread.” In the ad-
ministration over which the Home
Minister presides, and exercises an-
gelic supervision, we find today des-
tending the same somnolence, the
same complacency, the same apathy
and the same sloth as existed before,
and business goes 'on as usual. We
expected that the emergency powers,
these powers assumed by the Govern-
ment, would be used for strengthening
the nation and for mobilising the
nation’s resources. But what do we
actually find? The Government has
bloated itself, has aggrandized itself
with these powers, but the powers
have not been utilised for shaking off,
for dispelling the stagnation that has
overtaken the national economy and
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the administration as well. The
administration today, unfortunately,
displays the same sloth, the same in-
dolence and, I am sorry to say, the
same degree of corruption that had
taited and stained its escutation in the
days before the emergency.

May I invite your attention and the
attention of the House to what one of
the Ministers—I do not need any
other authority—in his correspon-
dence with another colleague of his.
has said? He has pointed out this
malady, this malaise, this miasma that
has overtaken this administration,
this canker of corruption that is eating
into the vitals of the administration.

Shri Khanna, in his letter to Shri
A. K. Sen—both are cabinet colleagues
and both are Cabinet Minister,. . . .

An Hon. Member: Noth both. One
is Cabinet Minister and the other is
Minister of State.

Shri Hari Vishnu Kamath: I am
sorry. Shri Sen is a Cabinet Minis-
ter; Shri Khanna is a Minister of
State. He has advised the Cabinet
Minister. Here is what Shri Khanna
has said:

“that we should set an example
ta ‘he country in this matter, in
exercising economy. . .” He goes
on to say that corruption to which
I have just referred, “in his own
department is not more than the
corruption in other departments.”

1 suppose even the Opposition Mem-
bers could not have put it better than
Mr. Khanna has done. I do not want
to say anything more about this parti-
cular matter, except to set forth cer-
tain remedies. which I would like the
House to consider.

Corruption has been endemic in
the administration, because the gene-
sis, the etiology, of this cancer, this
malady, is that there are no norms,
no values, no standards in the adminis-
tration. Time was during the British
regime—it was a foreign, imperialist
regime; we fought against imperia-
lism; we fought against their policy—
but may I suggest that during those
days, there were Dbetter standards,
better values and better norms, in the
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[Shri Hari Vishnu Kamath].

administration. Taken per se, that
was a better tvpe of administration
than the administration today. What
has the Government done to eradicate,
to uproot, this corruption in the ad-
ministration? I warn the Treasury
Benches that if this malady is not
eradicated and uprooted, destroyed
root and branch, I am afraid the
Congress Party also, the ruling
party, will go the Chiang-kai Shek
way. I hope and pray to God that
fate may not overtake this country and
this party which the hon. Home
Minister represents.

I have suggested time and again in
this House that not merely the offi-
cers, not merely the Government em-
ployees should be asked to disciose
their assets—visible  asset, maybe
perhaps invisible also—when they
assume office, when they lay down
office and also at periodical intervals.
Only last month I again raised this
question and said, why exempt the
Ministers? Because, the fountain-head,
the fountain source, of this malady is
at the highest level and thence it per-
colates to the lower ranks. We tried in
the Constituent Assembly and we fail-
ed. Again we have failed in this
Parliament. May I say that the only
way is that the Ministers should be
compelled by law, if not by convention
to disclose their assets. May I say that
the only way is the disclosure of
assets by the Ministers at the Centre
and in the States; and non-disclosure
of assets should be penalised. I would
like, to go fruther and request the
House to consider the desirability bf
providing for of revising the penalty
that was abolished. namely, flogging
in public for proved corruption and
adulteration of foodstuffs and draes.
When 1 suggested it last time, the
Finance Minister, Mr. Morarji Desai,
said, “I do not like flogging: hang the
man”, All right, yes; hang him. But
flogging in pub'ic is the least that
should be provided, after the offence
has been proved in the highest court
of law, of course not before that.
Bring him to trial; let him be convict-
ed and then the penalty should be
flogging in public plus imprisonment,
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if you like, and subsequently depriva-
tion of civil rights. That is the deter-
rent sentence which should be pro-
vided. If the Government has got
the determination, a sence of dedi-
cation and firmness of will, to eradi-
cate this evil, that is the least that
the Government can do. Otherwise,
worse times are ahead and they
should take heed betime, lest worse
befall. I would like to say more
about corruption, but I am racing
against time.

16 hrs.

I would now refer to the apathy and
sloth in the administration. Here is
a moneyorder form, which I obtained
from Parliament Street post office.
One crore of copies of this form
were printed on 9th May, 1862
The money order form refers, among
other matters, to Ceylon and Portu-
guese India. Nearly six months "after
liberation, the money order forms
printed by the Government—one crore
of copies—carry these words: “Portu-
guese India” after “Ceylon”. Some-
thing about the charges to Ceylon and
Portuguese India is said there. 1Is
this what the Administration is ex-
pected to do? Six months after libe-
ration they still think there is some-
thing like Portuguese India within
India. Goqd save us. I do not know
whether it is wishful thinking on their
part that Portuguese should come
back to India.

May I with some trepidation refer
to the mentality, the outlook, rather,
of certain officers—I have spoken of
Ministers and I do not want to say
anything more about them at the
tighest level who are expected to set
an example to other officers be-
cause, as the Gita says:

TRREAT SEETIEa AT

q AN FFT AFETEAAT N
That has been said in other words by
Shri Khanna in a letter to Shri Sen.
Here is the Cabinet Secretary-who is,
1 suppose, one of the topmost rank;
perhaps beyond whose postion there
are few higher in the Administra-
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tion—who attended a meeting at the
Institute of Public Administration on
the 13th February, about a week be-
fore this Parliament session opened.
In the course of his speech at the
Institute of Public Administration, the
Cabinet Secretary referred to various
matters of the constitution like direc-
tives and other matters. Then he took
the draft Address of the President
to Parliament and said it was a secret
document till the 18th when it will be
delivered to Parliament, But then he
quoted from that document, from the
draft Address of the President to illus-
trate what he was saying, That means,
in my humble judgment, he committed
a breach of the Official Secrets Act.

An Hon. Member: Privilege.

Shri Hari Vishnu Kamath: I wrote
to the Prime Minister about this
matter, I do not want to quote his
reply in full, but the Prime Minister
seems to agrece with me that what I
said was correct, he mentioned this
and he read from the Address also.
He also said that he was aware that
it was an official secret til] the 18th
of February. But the Prime Minister
said ultimately, in the last para of his
letter to me.

“I do not think there was any
impropriety....”

That is in spite of all this. He says:

“I do not think there was any
impropriety about his doing so, and
there was certainly no bravado.”

1 said that a certain bravado was
shown by the Secretary. He said thete
was no bravado, no impropriety also.
After such an act on the part of the
Cabinet Secretary who is supposed to
be a responsible officer, is an exempler
of manners and duty to other officers
and subordinates, the Prime Minister
backs him. The Prime Minister has
been in the habit of doing this since
independence, shielding his favourites,
his friends, those who bask in his
favour, right from the days of the
jeep scandal.
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In this connection, I may tell
the House that when I went to London
in 1952 I had learnt from an authentic
source, in our High Commissioner’s
Office, that certain files relating to the
jeep scandal were missing and they
could not be transmitted to Delhi be-
cause they were missing. Who had
spirited them away, nobody knew.
Still, from that time, the first thing
that our Defence Minister Krishna
Menon—he was the High Commis-
sicner in England and he became
the Defence Minister later on—
did was not to reward those who had
done well but to see who had written
against him on the jeep scadal file,
shut them somewhere else. This is
the spoils system. In other words,
from that time onwards till recently
when my colleague raised a question
of certain Ministers being mentioned
by name in the records of rather shady
dealer in Calcutta, an industrialist of
Calcutta, from that day till now, there
is not a single instance of a Minister
being prosecuted, or being charged
with corruption. As I was just say-
ing, this is al] because there are no
to remove them from his Ministry and
norms, no standards, no principles.
Here I do not say that there is cor-
ruption in the case of the Cabinet
Secretary; there is gross impropriety,
and yet the Prime Minister says that
there 'is no impropriety at all. Unless
you remedy this evil and set stand-
ards, norms and values in administra-
tion, this diseases would never be
cured. ’

Then I would like to refer to the
powers under the Defence of India
Rules that Government had assumed.
We wish the Defence of India Act and
the Rules had been utilized to streng-
then the nation, strengthen the eco-
nomy, strengthen and streamline the
administration and really to strengthen
the forces of national integration. But
what have they done? National in-
tegration, spontaneously displayed by
the people in the wake of the Chinese
aggression now stands dissipated, now
stands disorganised and disintegrated.
Government, however have certainly
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done something which is not very
much to their credit. They have
bludgeoned the press. In the mat-
ter of bludgeoning the Press also, the
way they have gone about it is not,
very creditable to them. Look at the
manner in which they served notice,
on one or two papers in India—I do
not want to mention names—and the
way extracts are selected for castigat-
Ing them.

One extract of an article in one of
the weeklies here in India reads as
follows, and thig has been taken ex-
ception to by the Home Ministry. They
are singularly lacking in humour, 1
think. Somebody puts a question in
the editor’s mail column:

“On what basis is Shrimati
Indira Gandhi made President of
a number of committees?”

Because, so many
recently formed.

commitiees were

16.08 hrs.
[MR, DEPUTY-SPEAKER in the Chair]

It was there in all the papers. Sir,
you would have read it in so many
papers in Mpysore also.

Mr, Deputy-Speaker: Order, order.
The hon. Member should not mention
names.

°
Shri Hari Vishnu Kamath: This is
from an article,

Mr. Deputy-Speaker: They are not
here to defend themselves.

Shri Hari Vishnu Kamath: Sir, you
are not following.

Mr. Deputy-Speaker: Ox;der, order.

Shri Hari Vishnu Kamath: I am
sorry. 1 was referring to the blud-
geoning of the press, The answer to
that question in the paper was:

“because she was clever enough
to choose the right father.”
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This hag been taken exception to.
Another paper wrote about the Nation-
a] Defence Council and gave a picture
of the National Defence Council in
session and went on to describe “this
is the picture of the National Defence
Council in session”. Then it went on
to say:

“many of the members in the
conference- table will be recognis-
able by the readers of the paper.
There are, however, two persons
in this august assembly who are of
special interest, Omne is the new
Detence Minister, Mr, Chavan, and
the other is the former Com-
mander-in-Chief, General Caria-
ppa. It is ironical.”

the paper went on to say:

“{hat Mr. Nehru js finding it
necessary to consult the  same
General who, according  to Mr.
Nenru in 1959 was off track, men-
ta!ly and otherwise. Significantly,
tae same General K, M. Cariappa.”

the paper went on {o say:

“is now a member of he
WNational Defence Council.”

o

At this rate, I do not know whether
Government wants to have a regimen-
ted press, or free press in this couniry.
If they want a regimented press under
the Defence of India Lules, let them
have it and let us see what will
happen.

This emergency is being exploited
by certain elements to convert the
ruling party into a totalitarian party.
I appeal to my Congress friends,
opposite, to take notice of
this, beware of this and see to
it that they are not duped and
trapped by the technique of the Com-
munist friends. One nation, one party,
one leader; this is a Fascist slogan.
Hitler’s Germany had it, Mussolini’s
Italy had it. Ein Volk, Ein Reich, Ein
Fuehrer, this was Titler’s slogan, and
the Communistg want it in our country
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just to protect themselves. As
my friend has rightly  stated,
they have to protect  them-

seives and, I am sorry to say my
Congress  friends are being hired
and trapped by this slogan, Be-
ware of this technique and see to it
that the Congress party remains de-
mocratic and democracy is not merely
strengthened, during this emergency,
but democracy lives and grows and
prospers in our country, and for not
degenerate into a vile filthy totali-
tarianism in our country. That is
what we stand for, that is what we
all, except the Communist party, stand
for.

I have referred to some matters of
administration. 1 will now refer to
another. I have heard about a General
who did not do too well in the war
against China recertly—there was
some rumour, there was a report,
there was some suggestion—that he
should be appointed as the Lieut.
Governor of some State. I am sorry if
that is true. I hope it is not true,

Further, during this emergency, at
least in three Statcs, the Chief Minis-
ters of those States have been func-
tioning as fcudal chieftains than
democratic Chiet Ministers. I do not
want to ‘mention the names of the
States because from the names, the,
men will be known. I do not wish
to do that. That- has been my
reading of the situation in those three
States.

Shri Ranga: Not three; six.

Shri Hari Vishnu Kamath: T will
now come to the Delhi Administration
and say a few words. I am sorry to
sce this report that we have goi this
year. Lock at these two reports, last
years and this year’s. Is this the effect
of the emergency? Perhaps the
EmergehCy has brought about this
There are at least 70 pages in the last

yer's report en Union territories with ™

whi~h the Home Ministry is directly
concerned. This time, it is only 3}
pages on Union territories. What can
we do after seeing this? T have got the
Crime statistics for Delhi. Crime
shows an upward tendency, Recent-
ly, we had one or two murders in the
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last week. I am glad that the investi-
gation has succeeded of the murder
of the journalist Atkinson, May I
suggest, in all investigation of murders
and other major crimes the credit or
appreciation of the Government should
not go merely to the Superintendent
of Police, who directs it, but also to
the policemen in the lower ranks, the
Sub-inspector of police and others,
they also deserve appreciation from
the Ministry and the Government and
from all of us here. I hope that would
be done in all cases where crime is
successfully investigated.

1 want to ask the Government whe-
ther it is a fact that in many cases
in regarq to the first information re-
ports, when they are lodged, here is
no registration at the police thana and
that is why in some places they show
that crime is decreasing? Actually,
many cases g0 un-registered. They
must tighten up the administration in
this respect,

One word more and-I have done.
I hoped and we al] hoped—friends
opposite and my colleagues on this
side—we all hoped that this feeling
of integration which had come over
the nation in the wake of the Chinese
invasion would be strengthened and
that the nation would be truly inte-
grated during this have you got to
say about NEFA? What is the position
in Goa? What is the position with re-
gard to the boundary disputes in the
country still raging? Kashmir: why is
it not fully integrated? One-third of
Kashmir is in enemy occupation. One-
fourth of the population of Jammmn and
Kashmir live in occupied territory.
Central grants-in-aid run into croves
to Kashmir. There is no regular audit.
The Parliament does not scrutinise,
the Estimates Committee dnes not sc-
rutinise, the.Public Accounts Com-
mittee does not scrutinise these in any
manner. Why should it be s0? Is this
the way of integratine that Sta*e with
India? what about NEFA? Is the phi-
losophy of Verrior Elwin....

Shri Abdul Ghani Goni: (Jammu
and Kashmir): The Auditor General
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[Shri Abdul Ghani Goni].
has jurisdiction there and he audits
the accounts.

Shri Hari Vishnu Kamath; I am glad
if he dors. Why not the Estimates
Committee and the Public Accounts
Committee also scrutinise?

Shri Abdul Ghani Goni: Does the
Estimates Committee look into the ac-
counts of the other States?

Shri Hari Vishnu Kamath: The Cen-
tral Grants-in-aid ‘must be scrutinised
by Parliament and the Committees.

About NEFA, is Mr. Verrier Elwir's
philosophy still ruling the roost, and is
that the reason why Government are
not trying to integrate NEFA more
closely with Assam and the rest of
India? It hag been hermetically sealed
during the last few years from the rest
of India. That must go.

Why should Goa still be divided bet-
ween the Home Ministry and the
External Affairs Ministry? Why
should the administrative set-up
there be still divided Dbetween
the Home Ministry and the External
Affairg Ministry? Goa should be fully
integrated with the rest of India, and

the Home Ministry should exercise
full control over Goa also.
About boundary disputes between

Mysore and Kerala and between Ma-
harashtra and Mysore; why does the
Centra] Government not step in and
take advantage of the powers that it
has taken to itself, and see that these
disputes are finally settled in the inte-
rests of national integration? They
are festering sores in the boady-politic.
Why should the Central Government
not steo in and see that the disputes
are settled?

I shall take one minute more and 1
shall close. I have already reoferred
to the crime statistics in Delhi.

From the handlbook of the Ministry
I find that the recruitment figures in
respect of the IAS, IPS and the IFS
are given but I would be glad if the
hon. Minister could give a break-up
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of the figures in the course of his reply
to the debate, with regard to the num-
ber of Scheduled Castes and Scheduied
Tribes officers in these various cadres.

Tripura and Assam also face a grave
danger from Pakistani influx into those
territories, and the action taken against
the Pakistani illegal infiltrants into
Assam and Tripura has neither been
vigorous nor rigorous at all. I hope
that the Home Minister wiil wake up
betimes and see to it that these ille-
gal infiltrants no longer clutter our
soil and our country.

Before I conclude, I would make an
appeal to the Home Minister and his
colleagues as well as to my hon.
friends on the Congress Benches.
What we want today at this hour of
destiny and in this hour of crisis is
that the Home Minister and his col-
leagues should give us a clean and an
honest administration. Let him keep
a rigorous watch on the spies, sabo-
teurs and the pro-China elements in
this country. The Communist Party,
I am sorry to pro-China elements. Let
him keep a strict watch over them.
Let him not spare the corrupt and
inefficient in the administration. If he
does these things, then it would be
good. Above all, let him and his col-
leagues be the exoemplars of a straight,
simple and industrious life ilumined.
by moral courage and spiritual dignity.
If that is assured, I can promise, and
I am sure my hon friends will agree
with me that this ancient but ever
young nation Sanatano api nitya
nutanah, this Bharat, will again be-
come resurgent, and will develop
strength to build a verile nation which
will be able to drive out the invader
from our sacred soil; not merely that,
but also within the foreseeable future,
we shall build a vigorous democracy
that our countrv can grow and proso-r,
so that every man, woman and child
in our country may have life and have
it more abundantly.

(fro=wisr)
garemd wiEw, & g fafeew sre
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qaEFaE a1 §, 79 fad ad) fr s
[ w=g AR AES a9 9 fwaw g,
afes 3o fau 5 ooft foge et §W
fafedr #1 ot w1<aTs g% & 99 & &
oW grar & fr e § s g
frgd fedt wr&r s Qdaa gom 4,
T A a1 & g fafaeex & swm &
AR AT q, FT I { A9 AJ 9
TR FAN TGS § AT § 1 59§ oaqr
=qar § f R Wi off gAR [ew W
=T Arieft @Y 99 ¥ W a9 99 § |

T F AT § U I AT AwA
FAT ARAT § | gg 9 gm0 fafash
F g & za9 qar ww g & fF
A=Y ¥ F9 # s A f@m g
TG HF g1 AET R & SIATHE
FIR A FET g | W wwm A g ar fw
I I ofEgrsr F SAA9AS T qaTA
gar g @ Fi g fafaeet @iga AN
TrT # fadh FTa, FmE AT Fo o
& @Y § | 9% WATaT IART FE AT
arEx gfar =t Ao g wmar 1 &
fag=t e #gy a1 fF fagix #i dae
w1 g37 fgeqr age ufn 2, sasr
ST AT Nfgy Ffer Tar AT g |
A= gAw @ fr fagf aw gurdr Y
azfaa Awr & fao oY saFt o=
qRrT 52 A [ G o 1 & TR
fafaedy #1 oY o g1 s agi sw F w
§fre arzT o% fedg & AT 9T 0F
ga{r 9T 1RA HY T4 9 | agi 9%
TF AEA gE T § A Iy a2
IFRE I F IR IR T & 7 wg
§fFe @37 owTw fedg ¥ aT< 9T 3@
e ofgr &Y ITew F1 AfFa sw
ofer & 37 T AT | 3 a6 MY
F41 78 #3 qwm § 7gY wmar | fafq-
g A fagre &1 3eed  feren @,
qffar Efests A% & | Tl 9T AT
q3q FT ITaqiz AT =T | WA
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g fafaex age @ Fmarad) &%
§Fd d1 9g FEEHI FWEL TRy
fafaeds #1 a1 gRa & {afwdt 1 /&
faq a9t #1 f5 3@ ol a7 Sa9q
fear sy arfE s g 1 a1 s§
afaar & grm w18 & s § fzaga gy
SHFT g SaRT =T A A HA @ T
&% IR A gy afxa wft a5 $g T
farar mam)

W gear & gEdr @@ S 5
FTAT FTgAT § ag T fera 5w &
¥ | 9 AT ZE G F I H, AfFA
feie & qar =& =eran fF Fqaw LA
F fag St oie.q s a1 4, S
w1 fEar | ag wwT & fF gk g
fafeex wreT & 7@ Ame ¥ @ga 19
fara & s &=t € ara @ 5 g o
¥ e EAnT RS A1 9T g
2 e s ag § fF a® dEEw
EZ. e qry T AT AT A | 3RE A
¥ & Fgar g ¥ wel OF gaua &1 are®
& S A waew w3 fEan &, wfET
wfead 71 @r qar § f6 st g %
ZFT & o feugd qaT A Y S |
fagrer & AT & <1 i AT AW KT
STt § |

Y GRTY e TG TF o Eio
Ro IEF I G I & (T AT | I
fea s &7 fa7 ar AT AT F1 wErA
qr | oA aEdr F AW w1 g,
afesre & TH & 3 T AT 9
¥ 77 f Y2 2.9 | AT 3 T f gwy
31 a3 3190 | Y s|iA FaT {*F e
ZrEn 4E) ¥ 9%y | AW 3 F1 fw oum
F7 3T q97 3.9 (& & AR AR Y
TATH U0 3, AFT IAHY a9 A@q (<;T
T AT A ag g S fad I
F¢ quTT ALY g% ) a1 & FgA7 v §
5 o miwex g9 ave fesgalsa
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[#r qem anfie]

& fae W $39 & | g1 Ao 48
g & fF Jm & feeli ¥ e o
gt F FRT T &Y Y R gHE A=
% g 37 faar 9mar o mowr Q@
TR F FaeTT A0MY 6 F Qv FH
q F i 99 TaAdT A QAT
At & AT Fwg qEt wr W G
grrg

#F ur g3l e T@ ST |@mear
g | IRTNAA I § AT TF T30
qEIAE WA AL | SAHT e
FAIeATAREC & 1 W A F IqN
qeRt o Ty | AERE Fi qARN Y
N0 | g G T3 F AT AFH ATEAL
FI qgFAg qd@ Afgd § A% 7
qE &1 qATHC A A | AT 78 FAar
f qF 4 F gaewrAl F 7 T A
AT W FEr 9T w5 @ad fr a
IR TEHFT F AN TG0 AR IqF
I FaErEr & S | § T8 qwaAar (F
T FIATE ABIL AFT FT F7T 2
ag 7z 1370 £ foma wtanar fwad
qifga, 79 FEAT WA q1ed d AATAT
AEATA TAA AWfed w1 LT AW AT
AT 73T &, (dia A ot @ far g
PECR: G IC I T o LI I U RS |
g ¥ A5 gudi i A #iarg
FTET FEAT AMET o7, AfFA Aevsti A7
& F=d g ATAR 1 FT A7 ANAZ0 47 (6
FE AT E T ASE | TA TTE o THAF
AT AFT TAFT IGATH GAT g1 qF
qattaa 91

# Fadi TF T 15T F
A H AT FIAT AT | qA a3 GA
¢ 5 gt 97 ¥ w19 &% R @
g T | @z wer 3AT fF g e g
Tgt ¥ =70 A0 | AfET G qAANTAT H
TEL FT AT IHFIA AE T fr
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AT | I 95 ARG A A | AR q
g9Te A qeR & &9 & (e
o, WX qE & FA A oF RESIga
Y feam &, ey & g fafaex anlga

& ga LI fF agt AR Ay

TF &1 THEEE N T 7T faar
I | TEF A 78 § fF oAw s
FHezg & faers g & afsq o
TR FRwEE F fraw & & faws
& | Ta% fag 9= "9 AT Ao wHo
THo aATE} F1 agATH fEar bmar &)
afra ag =% T ad), ag a1 gar
THEI A @AH( E | BT AGH TEET
AN 7 GET RS 9T AT Fi Fofmaw wgf
FJF 1 FIEA IFATE HF 1 oI
el WHAT 3 T T 0 T F3
ar @1 #ead & {@ars gTma #1
Friars Fxft e 1w qar A
forar mar &1 qlEwe gl

Za% gamEr & fF a9 W) Fg
FI GH TEAT |

I aguaTd /red § e §
gAlGEEaT S T H G121 Wl STAT &
o ariesam ¥ afa 79 @77 WEHr
HEH A %1 AT § | W a7 Ay
TIIHE FT FF 2 {5 757 amvm @17 &
fan 737 fFar ST ) s’ SA e wig
geiRT AT g Fz E AR E (F
TR qT4 AT qRAT & {F T 3T qew
& YE9 9 ¢ W SAFT 97 gl g v
Id TIT T & 0 FUF 3-7 F77 F
F @ g0 giaaast T4 g, afew
gaT 1 MAT ZAT | I F4TA g1 H &Y
IEAT AT F, T FiT TAT T gHIT
TR AGY TTAT AT | SAHT gEH & Ige
geaT &7 =rfen fa o' o= g k=
¥ fr g w7 2 1F awE AN
qifsEa & AaS A 9T o T §
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41 SHFD YU H) JAhi JHA gied &
agl 7T & | WX gaT AEi & ar IE
FF fawme gar =ifed

-2 e g Pl S 2
el e ow gyt e
Prade pgp &5 Lo 5 pn - 5 Iy

B yae pl] S ale
st a1 e ames @S
SV IS L S RT3
sl S W S 4 Wy an

uF Wi ara A & wFA A g
98 1g § % g9 fgora wga § 4
g & fF q37 naddT wEAAET & O-
qAE A7 § JAL AT FIA 0IAEE ) IR
@ F FEA T AR AAF T AH
TIRE F 1A F i FTA AT G )

< ‘_0-.'

ool S ] RECSPC PR ¢

Wis S - S g

Shri Hajarnavis: [ dc not wunt to
interrupt the hon. Member, but this
is the third time he is referring to a
matter which 15 not the concern of the
Centra] Government at all.

oY qzeaT Aifgy wm oEr T
& & A gl w et A g
§ A 9y ¥ A@r q1 75(HT ag we fHar
HfFT AT g Wi AGI 2 AV 30 & 1 A
T HTY Q&7 FIAT AT ¢ J1 (IAWET
F IFAT ®! qATRT W IAR e
Fitaq f5 7@ 70 A # 2K A9 B
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Shri Hajarnavis: 1 do not want to
mnterrupt the hon, Member, but this is
the third time he is referring to a
matter which is not the concern of the
Central Government at all

gl 81 ,L.Ja N o

Y er s gy aally
O il 2 b A ayd el
-8 gy ar Dl g Lo
Y & ot et s il oK
GyS g of B8 <y

55 Llo S yeilalua 43 orb ala

& 1 Saf

L SFCCVL RN It S RV Y
S phen S e oli ] LS
JUs et Ne - 2 eitalS
RV L TN ARt
ot oilels
P e wran] cual oS ) Gio
D Jheys 5 yeten o S - A

PR B A



6763 Demands

st dela U ghaw G e
Gy -dee S Gis dp
P RCI VO SUU I I S R e
o lagi S8l Gislumel
[~ Sp ole S (yedl a3 a2 g

Mr. Deputy-Speaker. Shn V. K
Ramaswainy - absent  Shri Siddiah

Shri Siddiah (Chamarajanagar): Mi.
Deputy-Speaker, Sir, | support the de
mands of the Home Ministry and 1
want to make a few observations [
entirely agree with the views expres-
sed by Shri Kamath so far as preven
tion of corruption is concerned. There
is a feeling in the country that in the
British Raj it was far better than the
present ru for the simple reason that
the standarq of morality and integrity
was better and higher than tvhe pre-
sent. As he has already explained,
that is thie general feeling. The point
is thal corruption is not prevalent in
a particular section of society It is
not onlv among the services  bul
among nun-nfficials also, among mem-
bers in the legislutures. Corruption
has overtaken the country. This great
malady can be reraoved only by tak
ing some drastic acticrn. For ‘nstance,
soon aftes a Membey of Parliament or
a member of an gssembly is elected, he
must declare his assets. Similarly,
Minister concerned should alse dec-
lare ‘as assets wher he takes office
anc¢ again when he leaves office. 1f
that condition 15 made, perhaps it may
minimisc corruption to a1 great ex-
tent. An hon Member said that eco-
nomic pusition was so bad that the
people who were in the lower strata
of socicty were compelled by circums-
tances to take to corruption. 1 do not
agree with that view because if that
is conceded, everybody will have some
explanction to defend these corrupt
practices. I appeal to the Home Minis.
ter to take this as a serious matter and
bring in legislation as soon as possible

Special measures have been brought
forward in the Five Year Plang for
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ameliorating the conditions of  the
backward classes and particularly *he
scheduled castes and tribes. These
measurcs are to supplement the gene-
ral development programmes that
have been incorporated in these Five
Year Plans. I undersiang that the
benefits that are to accrue to these
people from the general grants are
not being made available to them oi
the simple ground that there
are special schemes meant for them
and that they must take advantage of
them only. In Mysore, whenever the
question arises say, for instance, of
the acqguisition of land for scheduied
castes and tribes, immediately the de..
partment or the Minister concerned
will send the papers to the Minister
in charge of Social Welfare, who is
in charge of Scheduled Castes and
Tribes. It is admitted that even in
the Third Plan these Scheduled Cas-
tes and Tribes have not been able to
get their fair share of the benefits
from the genera! programmes. Therc-
fore, I suggest to the Home Minister
to assess how far the general deve-
lopment plans had an impact on the
conditions of these people, in the
States and in the Union Territories

The second point 1s with regard to
the services I am glad that the per-
centage in the services,—the percent-
age of Scheduleq Castes and Schedul-
ed Tribes—particularly in the IAS
and IF3 is on th2 increase. On Ist
Jaruaary, 1961, the number of JAS
and IPS in respect of the Scheduled
Castes were 61. It has increased. to
75 on the 1st January, 1962. Similarly.
the number of Scheduled Tribes
the TAS and iPS  wus only 20 i
January, 1961 It ha: nereased to 96
in 1962. This inerease is raainly doe
to the special encouragement iy
by the Home Minister by siarting the
pre-examination . coaching centre-
one at Allahabad and the other at
Bangalore. If this coaching was not
given, I am sure so many Scheduled
Caste and Scheduled Tribe candidates
would not have passed this examina-
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tion. Therefore, it is in the right
direction, and I woulq appeal to the
Minister to start a few more such
centres in various parts of the coun-
try.

While speaking about reservation, I
want to point out to the Minister that
reservation was made not only in
regard to recruitment but also in re-
gard to promotion. It was first done
in the Railway Board, which was
challenged by some official, and the
case went to the High Court. The
High Court held that the order of
reservation of certain seats in promo-
t'on is illegal and unconstitutional.
The matter went up to the Supreme
Court in appeal, and the Supreme
Court helq that this reservation or-
der making provision for certain
seats to be reserved in the case of
promotions also was perfecily legal.
Afterwards, I am told that the Rail-
way Ministry is thinking of relaxing
these orders, and already promotion
from Class III to Class II has been
abolished. I read in the papers that
the Home Minister has taken initia-
tive to reserve certain percentage of
posts in Class IV and Class III only
in promotion. ‘“Adequate” represen-
tation does not mean only in posts in
Classes III and IV. It should be
~qually given in Classes I and II also.
{f the Minister is not willing to ac-
copt the reservation in Classes I and
[T on the ground that it will demo-
ralise the administration and so on, I
appea] to him to increase the percent-
age of recruitment for Classes I and
II by double of what it is now. It
is only 12} per cent for Scheduled
Castes and five per cent for Schedul-
ed Tribes. It should be increased to
25 per cent in the case of Scheduled
Castes anq 10 per cent for Scheduled
Tribes. Then the question of demo-
ralising the administration will not
arise and the so-called heart-burning
in the case o? the othar siaff will not
be there.

Coming to the question of removal
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of untouchability, the temp with
which things were qone in the previ-
ous years has not been seen now=-
adays. Not only the State Govern-
ments but also the Central Govern-
ment seem to be somewhat glack on
this point. I have becn bring'ng to
the notice of the Minister concerned
that somctimes even the State Gov-
ernments are actually encouraging in
a way the evils of untouchab’lity. For
example, I will give only one instance.
In the old Mysore area, there are
separate primary schools opencd for
Harijans only. There was reason,
about 25 to 30 years back, for start-
ing these schools when untouchability
was so vigorous and people were not
prepared to admit them in the com-
mon schools. But now the things
have changed so rapidly, but the Gov-
ernment sticks to these scparaie
schools even today. There are also
separate hostels. Government is en-
couraging separate hostels by giving
them grants. I wil] request the Home
Minister to look into the matter and
see that the separate schools and hos-
tels for Harijans are abolished.

Mr. Deputy-Speaker: You must
take it up with the Mysore Govern-
ment.

Shri Siddiah: In that connection, 1
wrote to the Government of Mysore
also and I brought it to the notice of
the Prime Minister also, but no ac-
tion has been taken so far,

Shri Bhakt Darshan (Garhwal):
The Deputy-Speaker can help you.

Shri Siddiah: Yes, the Deputy-
Speaker also helps me, because he
comes from Mysore State.

So far as the list of scheduled cas-
tes and scheduled tribes is concerned,
this question has been pending for a
long time. Our friends are asking
for a revision of the list and it has
been urged in this House also so
many times. The late Home Minister,
Pantji, haq agreed to revise the list,
particularly in Mysore, - because the
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Mysore Government has recommend-
ed to the Central Government that
there are nine different communities
which are included in the list of
scheduled castes, but which actually
do not suffer from the stigma of un-
touchability. This requires the con-
sideration of the Home Minister and
I hope that suitable legislation would
be brought to amend this list of sche-
duled castes and scheduled tribes as
early as possible.

The inter-State seniority list of
officers has been finalised and that is
shown in the annual report. But
there is no montion of Mysore State.
I am told that the list has been final-
ised for Mysore also. But in the case
of officers of t\. “orest department
of Mysore, some injustice has becn
done and the matter has been rcfer-
red back by the Mysore Government
to the Central Governmen!. I roquest
the Home Minister to look into the
matter,

Certain number of posts are re-
served for State services—officers of
each State. In the answer given by
the Home Minister to Unstarred
Question 720, I find the allocation
made for each State does not seem to
be based on any principle. For ex-
ample, Assam gets 17 posts reserved
for State officers, all of which have
been filled up. Mysore has been
allotted only 17, out of which only 9
have been filled up. I do not know
the reason why only 9 were filled and
the others are kept vacant.

In conclusion, I would ‘submit that
the backward classes have been given
so far post-matric scholarships since
the last 5 or 6 years. But this time
I am told it has been removed and
they have been asked to take scho-
larships only on merit. Even previ-
ously, merit was the only considera-
tion for the awarq of scholarships,
but this time, all the other progres-
sive communities also have becn
allowed to participate in these scho-
larships. Thus, the needy and poor
backward classes have been denied
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the scholarships. Therefore, I request
the Home Minister to look into the
matier and see that something is done
for these people.

16.44 hrs.
[MR. SPEAKER in the Chair]

Shri Jena (Bhadrak): Mr, Speaker,
Sir, I am thankful to you for giving
me this opportunity to speak on the
demands of the Home Ministry. The
Ministry of Home Affairs is not only
in charge of maintaining peace and
tranquillity in the country, but it has
also to see to the smooth running of
all sorts of internal matters of the
country. The Home Ministry is to
look after the health and strength
of this entire nation.

In ful] appreciation of this tremen-
dous responsibility, I would like to
make certain observations with re-
gard to the conditions of the Schedul-
ed Castes, Scheduleq Tribes and other
Backward Classes in thig country.

Of course, some progress has been
made in the welfare of the Schedul=
ed Castes, Scheduled Tribes anq other
Backward Classes of people of the
society during the First and the Se-
cond Plan period, but as there is no
proper and exact assessment of the
progress, it ig difficult to say off-hand
how far the progress has been made
in this direction.

But 1 may please be excused to
mention here that the progress made
in this gdirection is far from satisfac-
tory in comparison with the amount
spent on it. Although the allocations
of funds for this welfare work in the
First and in the Second Plans were
far less than were necessary for the
projects, still the same could not ba
utilised. The reasons for the slow
and poor progress were; firstly, due
to lack of required amount of enthu-
siasm shown by our workers and offi=
cers for this missionary wurk; and,
secondly, I may submit tnat the re-
quired amount of co-ordination and
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co-operation in various departments
of the Government were not available
for implementing the welfare
schemes. Sir, for implementing the
welfare schemes and bringing about
social reforms cooperation and co-
ordination are mostly needed. For
instance, if unfortunately, one inci-
dent of practice of untouchability was
detected and was brought to the no-
tice of the local oplice for further
action anq if the police did not be-
have properly and did not take as
much interest as he should have
taken, then the progress of welfare
work suffers for want of proper co-
operation.

In this manner we were not able
to achieve as much results as we ex-
pected during the last two Plan
periods in this direction. As far as I
know, all the States in our country
do not have a uniform policy for im-
plementing these welfare schemes.
When the methods angq policies vary,
the progress is bound to differ from
State to State. During the First Plan
period Rs, 39 crores were provided
for the welfare of the Scheduled Cas-
tes and Scheduled Tribes in the coun-
try. But I am sorry to say that out
of that only Rs. 29 crores were spent
and the balance of Rs. 10 crores were
left unutilised. Similarly, in the Se-
cond Plan Rs. 91 crores were provided
for this welfare work, and for this 1
must thank our planners. But I am
sorry to say that only Rs. 65 crores
were spent and the balance of Rs. 26
crores were left unutilised. Sir,
every individual or nation grows up
by experience. But here we fing that
our past experience does not help us
much in making future progress

Moreover, if we turn to the Report
of the Commissioner for Scheduled
Castes and Scheduled Tribes we find
that the money provideq for imyle-
menting the various schemes of so-
dal welfare was not fully utilised. So
T would request the Home Miaister
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to sce that the entire funds provided
for this purvose in the Third Plan
are fully utilised. I come from a
poor Statc, namely, Or.ssa. The con-
didon of the Harijans and Girijans in
that State is mnot good. They are
backward not only ecoromically but
educat onally, culturally ang socially
also. Their housing condition is very,
very bad. I am glad to say, and I am
thankful 19 our Government for that,
the Government has granted money
to some of them for building houses.
But the amount granted to a family
for building a fire-proof-roofed house
is Rs. 600. Just imagine how one
fire-proof-roof house could be con-
structed with that small amount
when the same is far short of meeting
the cost of an ordinary-roof rouse in
these harq times

1 would, therefore, earpestly re-
quest our generous Home Minister to
allocate more funds for this purpose
and advise the State Governments to
increase the grant from Rs. 600 to
Rs. 900

As far as the practice of untouch
ability is concerned, 1 should say it
is dying away day by day, and T am
optimistic about it. 1 hopes within
a few decades the question of un-
touchability would be totally ahsent
from our sacred soil, if keen inte-est
is taken in the matter In this con-
nection, I would : ke to thank our
State (fovernment and their  social
workers who directly deal with this
question in a very catisfactory man-
ner

For cumplete eradication  of un-
touchability every effort has got to
be made to impart education by pro-
vid.ng more scholarships and  stip
ends to the scheduled castes stu-
dents. Education is mostly nceded
for shaking off the shackles of social
backwardness. Sir, T am thankful
t5 the Chief Minister of Uttar Pra-
desh, who is reported to have issued
strict orders for safeguarding the
interest of the Scheduleg Castes and
Tribe candidates in the matter of
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employment tn various departments.
I woulq request the Home Minister,
who has got a kind and sympathetic
heart, to see that the reservations
made in service for the down-trod-
den gre filled only by them and by
nobody else

When [ say this, I also th.nk that
the enemy is at our doors and we
shall have to be prepared. We sare
prepared and we are doing every-
thing necessary in that direction
But, we have also been waging a
war against poverty, unemploy
mont, backwardness and soncial
evils of the society since indepen-
dence, and that has got to to be
carried on side by side

Befor: 1 conclude, I would like to
say one thing about my poor State
of Orissa. If we compare the cen-
sus figures of 1951 and those of 1961,
we find an increase 1n population
everywhere. But, 1 am sorry teo
learn, that according to the last cen
sus figures the reserved seats for
the Harijang of Orissa in this House
are going to b2 reducea by one. )
feel that this ig on the basis of wrong
census figures. Some mistake in the
census figures 1s bound to be there,
which would be rectified before tak-
ing a final decision 1in the mattel
This is a very serious matter which
requires re-thinking. 1 would ecar
estly request the Home Minister to
see that the status quo is maintain-
ed.

Then, in a democratic soclety hike
ours, the legislature plays vitally
important role. Kor detailed considcr-
ation anq wise deliberation bi-came-
ral legislatures are needed in a Statc
like Orissa, which has got only one
House at present. So, I would re-
quest the Home Minister to look in
to this question sympathetically nd
help us in getting bi-camera]l legis-
lature there.

Then, I would heuartily congratu-
late the Home Ministry, particularly
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e Home Mimister, for being able to
bring about oneness throughout the
length and breadth of the country
wihin a short period after the dec-
laration of emergency. In this ccn-
nection, I would like to say that the
cu-operation of people from all
walks of life ang religion is note-
worthy. They are found to form in-
to baiches and teams of receiving
iraining of home guards and village
guards with much interest

In a stale of emergency, the res
ponsibility of internal security is
no less important than that of the
army at the border Therefore, 1
would appeal to the Home Minister
to see that interna) peace and tran-
quillity are properly maintained and

harmful propagandu and anti-
national activities are properly

checked.

As a 1measure of economy and aus
terity, 1 would like to suggest one
thing. In the development blocks
we find that they can work without
much difficulty even without having
the Assistant BDO, Progress Assist
ants and Social Education Organis-.
ers. So, I would request the Gov-
ernment to see to this and advise
the State Government to abolish
those posts immediately. If possible,
they can be employed in <ome other
more important posts.

With these words, 1 support the
Demands relating to this Ministry.

Dr. M. 5. Aney (Nagpur). Sir, we
have before us the Demands for
Grants of the Ministry of Home
Affaivs. and we have been dcbatirg
thesr proposals in this House. This
whole Budgct is 8 war budget, When
the Budget proposals were  placed
before the House, the mais; con-
sideration in the Finance Minister's
mind was to give as much as possi-
ble by raising funds for preparing
the nation for war, to keep the
whole army on a war footing in as
short a time as possible and also
make the people of the ecountry war-
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minded during this period. There-
fore, if there are any proposals plac-
ed before the House on behalf of
the Home Department, I shall try
to judge them from this point of
view.

Defence and Home departments, in
my opinion, are the two principal
departments which are concerned
w:th war. While Defence is con-
cerned with making preparat'ons for
fighting on the front when it is neces-
sary to go to the front, it is for the
Home Department to keep the whole
country ready to give all the he'p that
is needed by the Army in that period.
It is a very great responsib’lity that
it has to shoulder in this period. Peo-
ple have to be kept war-minded. Not
only that. We have to see that the
enthusiasm which was created in the
people after the massive attack was
launched by China on India, is sus-
tained and that it does not in any
way decline so that the war effort
is pot hampered. All these are mat-
ters to be managed more or less by
the Home Department with the help
of other departments, Because, the
main duty of the Home Ministry, as
has been rightly laid down, is:

“The Ministry of Home Affairs
chiefly deals with maintenance of
public order, manning of the pub-
lic services, administration of the
Union Territories, study of man-
power problems and welfare of
the Scheduled Castes, Scheduled
Tr'bes and other backward clas-
ses.”

All these matters are so intimately
connected with preparations for war
that the Home Department’s activities
in the period are more or less in the
nature of preparing the country for
the sake of war.

When 1 look at this, I <cometimes
find that the enthusiasm which was
createq in the mind of the people, a
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readiness to make any sacrifice to give
the Army all facilities for the sake
of fighting against the enemy, is not
being sustained among the people.
Particularly in the course of the de-
batey in this House, I have found
that certain questions were debated,
and that indicateq that though every
one of us was keen that we must win
the war yet, that feeling is not kept
sufficiently alive by us. We are not
aware of it a]] the time that that thing
has to be done. For example, there
was the ynfortunate debate on what
I may call the Krishna-Godavari
affair, and another debate took place
on the Gold Control Order. From
these things, I feel and these discus-
sions do not indicate that even the
Government is taking sufficient pre-
caution for keeping up that spirit
without which it would be difficuit
for the nation to carry on effective
preparation and give a good account
of itself. Let us take, for instance,
the discussion on the Krishna-Goda-
vari waters. I found a good deal of
provincial feeling evoked and excite-
ment in the course of the discussion,
as if one State was looking upon an-
other State as something that was bent
on doing injustice to that State or
was devising something to benefit it-
self at the cost of the other. The
feeling of national solidarity and the
feeling of national unity, which is the
essentia]l thing, and without which a
proper fight cannot be given was
more or less disturbed and was not
taken note of when we discussed those
matters here. In fact, my impression
ig this. If some foreigners were there
in the galleries and they had been
watching our debates in this 'House,
they might have formed the impras-
sion that the energies that were gene-
rated when the first attack was made
or when the first invasion was made
on the easternmost part of the coun-
try are probably not there at all now,
and people are taking to these mat-
ters more or less in a routine man-
ner, and they think that they are only
in a routine period and not in a period
of exigency or in a period of emer-
gency. That is the kind of feeling
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likely to be produced, I belicve, on
the minds of those who watch our
proceedings and listen to our debates
2nd then form their impressions,

1% hrs.

My submission is that when we dJe-
bate upon these things, we shou'd not
forget that we are in a period of war
or we are in a state of hosiility with
Ching, and we ought also to bear in
mind all along that that impressicn
must be not oniy present with us, but
thai must be the impression of those
who Jook at our activities and try to
find out what the moog of the coun-
try is; the impression must be there
that the country is full of that feel-
ing of indignation without which we
shall not be able to fight the war ard
vast the enemy from the territories
wiaich he hag brutally and illegally
occupied. That is our aim and the
impression should be there that this
country is in that spirit.

The discussion that we are having
now on the budget proposals this
year, if read by anybody, ought to
convey that impression that the coun-
try is in that mood of indignation and
not in an ordinary mood of doing
things in a routine manner; the lat-
ter sort of impression should not be
there. That is my first point.

My second point is that Govern-
ment also should try to avoid doing
anything which may hamper the unity
that has been formed in this country.
In the wake of the Chinese aggres-
sion, a certain amount of national
unity has been formed in this coun-
try. The attempt of Government
should be to strengthen that unity. In
fact, that duty is more upon the Home
Ministry than upon any other Minis-
try

Our Home Minister has done a very
splendid work by visiting Nepal and
bringing about a good understanding
between the two countries; he has re-
moved the misunderstandings, if there
were any at all, and he has streng-
thened that cordial feeling that has
existed between Nepal and India. He
should see also that the attitude of
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the whole country towards war is sus-
tained.

My submission, therefore, is that
Government should be chary of bring-
ing forward any measures that are
likely to create controversy, that may
excite feeling between one State
and another and disturb the relations
of cordiality between one State and
another Such measures ought not to
be taken up at a time like this.

For example, 1 may mention this.
I speakx on my own responsibility, and
I do not know what Government mean
to do. For example, they want to
bring in a measure now, or at least
they have given the impression to the
peple that they are bringing for-
ward a measure to provide that the
place of Hindi which is the Rashtra-
bhasha as enshrined in our Constitu-
tion is going to be disturbed, and Erg-
lish is going to be the associate official
language for an indefinite period. This
is a matter which is bound to create
a good deal of controversy contro-
versy which at a time like this would
be very undesirable; and Government
may not like that the people shou'd
take the matter very seriously. But
I think that it is a greater responsibi-
lity upon the Government in a mat-
ter of this kind than upon the people
to see that such things are not done
now, because the people’s feeling on
this particular subject has been al-
ready known; we also know that there
ig a strong feeling in some parts of
India as regards the necessity of the
continuance of English for some more
time. A proper time should be chosen
by Government to come up with a
Bil] like that making English as an
associate language for a definite
period. Otherwise, I d not know
what wil] happen. I do not know
whether the solidarity that Govern-
ment has created in this country,
which is essential for success in cur
war with China, will be sustained. This
is a serious matter.

There are also certain other senti-
ments among people which have been
formed for years and years. Habits
have been formed over a course of
centuries. If these habits have to be
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disturbed, a proper time should be
chosen by Government for coming
up With measures fo: that purpose. In
r opinion, whatever may be the
mo?dVe of the Finance Minister In
bringing int, force the Gold Controel
Rules, it disturbs a long-cherished
fecling among the people abouy cer-
tain matters If he wants to disturb
those feelings, let him do so not at
a time of emergency like the present
one; but ay some other time when he
can i{ntroduce that higher principle of
dislike for that precious metal disre-
gard for their feelings which accord-
ing to him and alsp according to the
Communists, are going to spoil the
economic future of India. I am not
talking about merits of the question 1
am only looking at it from the puint
of view of the immediate effect it is
likely to produce in the country Is
it going to help the solidarity and
unity brought about by the atmosp-
here of emergency? Or is it going to
generate other forces which will gra-
dually create distances and differences
between gne party and another? That
is the danger

Thirdly, there are certain  otier
matters on which feelings have been
existing for a long time Take, for
example, the dispute between Mysore
and Maharashtra. After all it does
not speak very highly of the Centra:
Governmeni that a dispute like that
should remain hanging for years to-
gether. It may be decided one way
or the other. Government must make
up ils mind on the question. But
even now ihe disp.te is hanging fire
In 1956, we passed tie law creating
the two States, among others.  Cer-
tain minor adjustments remained to
be discussed and decided upon. As [
said, it does not speak very highly of
the Central Government that this
matter could not be finally decided for
all these years The result is that
the two States, which were created,
instead of continuing in friendship
between thems:lves, are quarrelling
and hating each other. One looks at
the other as its rival and go on. This
fo not the way in which » nation can
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oe built up At least, this is not the
Way a nation should bring all its
constituent units together to face &
common foe

My point 1s that 1n 4 peniod of emer
gency like this, the attitude of the
Government g5 well as of the peopie
should be such that the sense of soli-
darity and unity that has been creat
ed, without which 2 war cannot be
successfully fought by us, shouid be
proraoted. We know what China is
what  preparations she 1+ making
After ail. the people, stand like one
man behind the Government in the
hope that this Governmen; will take
measures to consolidate and streng
wien that unity so that a united Ind:a
can fight against China, and one day
succeed in getting the territory which
she hag illegally occupied vacated. This
should bhe the approach. In his
Address. the President cleariy stated
that everything else is secondary; the
main point on which Government
should concentrate all its efforts
should be the winning of the war
That should be the key for the
Government to proceed. It should go
about the job with that determined
attitude at a time of emergency like
this. Al! the parties having joined
together, 1  expected that the first
step that the Government would take
would be to keep this union, streng
taen it further and consolidate 1t. But
the parties had some  differences of
opinion. and they carried on some pro-
paganda, and in the course of that, un
der the law some persons have been
prosecuted, When all the parties show
loyalty and want to stand by the Gov.
ernmer:t in the cause of the war, Gov-
ernment’s attempt should be to make
that unity perfect complete and im-
pregnable. For the sake of doing
that, little points of difference and
gricvances under which the  people
are smarting and which make the
porties a little bit less enthusiastic
should be removed. Tn any country
when there is externa) aggression, the
parties come together, and the first
thing that is done is declaration of
general amnesty to all political pri
sioners, all pending cases are with-
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drawn, and thereby unity iy conso.
lidated.

(7.10 nry
[MR. DEPUTY SPEARER in the Chair)

I made that suggestion at the be-
ginning when this war was declared,
when 1 bad an opportunity of speak-
tng in this House. I have no separate
party. 1 was then a Member of the
Congress. Today 1 am a Member of
no party, and am sitting here. There
was a question of the demand of Vi-
11ohy Slate in which I had to carry
on a fight with the Congress for some
time. People of Vidarbha carried on
4 fight with th¢ Congress Govern-
ment {or the last three years. A
number of persons have been sent to
jail. I do not want to go into the
whole of it. Today, about 36 persons
are undergoing punishment Zor hav-
ing committed offences, for having
contravened certain laws, for having
done something that was considered
rude conduct. There are cases pend-
ing against persons who are out of
jail also. 1 expressed the wish that
they should be released

Shri Hajarnavis: May 1 point out
to the hon. Member that the matter
remains exclusively within' the aut-
hority of the Chief Minister of Maha-
rashtra

Di1. M, S, Apney: I know.

Shri Hajarnavis:. . .who is very
sympathetic, at least was at one time
very sympathetic to the point of view
aow advocated by the hon Member?

¥ir. M. S. Aney: 1 anticipated the
objection of my friend. Nothing new

My duty is this. In fact, my
point is this. Tt is the Central
Home Minister who, imn a time
of war, in a time of emergency, has
to see that all the Home Departments
of the State carry on their work in
such a way as to give effect to the
po'icy which the Central Govern-
ment haz-got on this matter. In a
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period like this, they cannot assert
their rights of autonomy. If you think
like that, we do not agrec with
vou. This thing can be tolerated in
times of peace, not 4t a time
when we are at war with a
foreign power, which We intend to
win. That States, no doubt, have got
their problems to be solved, but if
there is u suggestion from the Centre,
they will certainly bow down to it.
and discharge their duties properly

In a time like this, 4!l barriers musy
disappear. Not only should the people
come together and rally under the
Government. but the States also must
come together and rally under the flag
of the Central Government, because
national considerations are more im-
portant than conceptions of autono
mous government of the States. Only
when things become llke that the
nation is said to have prepared itseH
fully and perfectty to give a fight to
the enemy, and the enemy will also
feel that things have changed and he
cannot trifle with the feelings of the
Indian people. He will not have the
courage to come forward; if bhe does
it, he does it at his peril.

Sir, 1 thank yoa for the time you
have given me

Shri J. B. 8. Bist (Almora): Mr.
Deputy-Speaker, 1 fully support the
demands for grants of the Home
Ministry and congratulate the Home
Minister Shri Lal Bahadur Shastri for
his excellent stewardship. If we sur
vey the working of his Ministry, the
first impression that we form is that
he has dealt with various aspects that
were confronting the Government
‘with firmness tempered with genero-
sitye Take any facet of his work. The
most yutstanding development in my
opinion has been his decision to grant
popular set-up to the Union Terri-
tories. After the SRC report it has
been taken for granted that these
Unign Territories will either be merg-
ed with the neighbouring States or
would be administered directly by the
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Centre. Thede was a genera] demand
from the people for revival of the
popular set-up but there was little
hope of their getting it. It was Shas-
triji's decision that has led to the re-
vival of popular set-up in these terri-
tories and he certainly deserves the
sincerest thanks of the people of these
areas.

Take another instance. After the
Chinese attack on India, Government
had to promulgate the Defence of
India Rules to deal with anti-social
and anti-national elements. What-
ever my friends, the communists,
might say, in my view the Home
Minister has handled the situation
with firmness and tact. 1 am certain
that in a case of hardship where there
is any miscarriage of justice, he will
always be available to consider it and
take action according to the ends of
justice. The Budget demands of the
Home Ministry cover a wide field from
personnel matters to miscellaneous
issues like prohibition and census. I
would like to confine myself to the
problems of border arcas and border
civil defence. What I say must natu-
rally apply to the hill areag adjoining
the declared border areas. These in
fact are the mother districts of the de-
clared border areas which had been
slashed away from them. In the mat-
ter of defence one cannot separate gne
from the other. As I have been tell-
ing the House for sometime we should
always be vigilant so far as our bor-
der is concerned. The present uneasy
lull may not last long. As I have
said in the past, I would like to reite-
rate again the need for a border mili-
tia. I regret to say that nothing much
has so far been done and there is a
good deal of frustration among the
people because of this. The militia
ought to be trained in guerilla whr-
fare.

My other suggestion is that more
PAC units should be raised to assist
the Army in its work. The British
Government had raised a special
Assam Rifles, @ police-cum-military
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organisation for the NEFA and other
border areas thereabout. I would )ike
to know why a similar organisation
cannot be created for the central sec-
tor. It is not still too late to raise
a special border constabulary as far
as possible locally. In the new budget
a provision of Rs, 31365 lakhs has
been made for the Uttarkhand division
of Uttar Pradesh as against the revis-
ed estimates of Rs. 184 lakhs for 1962-
63. This is a substantial increase and
is welcome. But the point that has
to be kept in view is whether the
money has been properly utilised.
Recently, there was an acrimonious
discussion on the question in the Ut-
tar Pradesh Legis'ative Assembly.
While I do not like to go into the
merits of the allegations, I do certain-
ly fee] that there should be a check-
up to see whether the allocations
made to different departments have
been fully utilised, and whether the
work carried out is commensurate
with the expenditure incurred on it.
When you are too far away from the
centre of power, there is always a
danger of neglect. One of the basic
faults of the administrative set-up in
these border arcas is that though the
district magistrate is supposed to be
th~ co-ordinating authority and an
overa!ll boss of the set-up, in actual
practice, the departmental heads, I
have a suspicion, tend to function in-
dependently. The most guilty in this
respect are the PW.D authorities. With
crores of rupees earmarked for road
construction work_ their failures have
been most marked There is a gene-
ral feeling that the army could be
entrusted with the road construction
work. I have been feeling that one
of the ways in which a watch could be
kept on the working of the adminis-
tration in these border areas is by
having small committees of MPs,
MLAs and experts from the Centre
and the States concerned which
could make an on-the-spot inspection
of the progress achieved.

Another point to which I would
draw the attention of the Home
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Minister relates to the special privi-
leges cnjoyed by Nepalese citizens in
the inner line of the border areas.
These rights are not available to
Indian citizens. While I am not in
favour of the withdrawal of these
privileges, I certainly expect the Gov-
ernment to see that these rights are
not abused. There may be people
with anti-Indian and anti-Nepalese
ideals and sentiments. The Home
Minister’s visit to Nepal has been a
mater of satisfaction. We know of
the continual, long harmonious re-
lations between India and Nepal. In
my humble opinion it is vital that this
relation continues and each country
helps the other as far as possible with
no tinge of an elder-brother treat-
ment. I hope that in the future these
two countries will be going together
and not be going away from each
other because that would be detri-
mental to both cf them.

= 971a fag (fGvmz) @ s
SUIFE GIgq, N i LT F awg &
e fafael &Y sigfuga M W samar
g3 7 } 1 UF G qF & wIEA)
HIHATT F} @A T TAT FTEH TGAT
it gEd a¥e wiegr &Y e
i Tl W feagfd) &1 gy F4T,
q Q1 FIH S6% MT6d i@ & | DA
Y ¥ AR W (Wi § G aw-
Jeadt ¥ 7 Al g fwg § S F
fagag o qIg K1 AA L S9 A T
wu fFaT @, ag sUghE &)

T & ar gfama St
g EaT @Ay winfadr g g &
w1 g e (wfee T g (wime s,
S 99 qEIgT WEAY @, FT AR
< g fr (o gfa zicha
% SAAT F KOT WIS ¥ 99T H
GeT &y ge gfwd Eleds ¥

CHAITRA 7, 1885 (SAKA)

for Grants 6784

ENTFEF ST-HY w1 77 (5 waT §
g frer g1 & www axw g fF O
3T Su faa &Y aga 9= @@ Fwm
®.T Iuhl wUAT @il am, aifs sq
TAF 1 G gEF F1 erlwd
FE WA TE 3 (g am Feqgw

& mAa § fF ool & a9
e #Y feww gwfgy & fau afs
g Alus w7 A I&%T &, WA 5%
&14 &t gt 3ege ¥ fqu o Sav
g agi, alew Wy W TR wWE
T TR wenH A g T fag
€9 @t @ {F gw s« ®q @9 #Y
AF & Fg 11 qoF F; qgd30 4 THY
Fuiad | swsdas ad F
gl7wa et 7 & (G0 9gq & 93 719
5 o 73T H § agd QA W
g dfww IfF gfma eleia a0
o wvaey g (wfaegt @ &, s fag
g faerias @ (SqaT SEI6T & SaRr :17
gim =fen ar, & swad g fF ag wit
T G A &1 W4T § 1

o gfaed &edar a1 #.§ )

TaT &Y Hgi g, (9 FT TGS /T
g ifrdi g adh | §ow a @wd
gET FT =TId FF TEAT STEAT F,
s fr fantsa ST & #1590 T
fewaaw 537 ¥ g WeFA F O gar
frgf®ad | a7 § ow gsfesw
TEIT FRH AV T, Wel 9 9aE @y
gedty wnd W 1 AfFAT WF s
UEET &1 @A & qoT war g fF sq &
g TR E — AT W e
G CT—— FHR FAF | eI w95
I7 3y 9X g9 fagq my, dfwa awor
G § *R {8 W W AG FG
g
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TF %3 fRFdvacre 5 4w
§ amma &1 soy f@Ar w0 uw
FIE, & FAT A QT AT S
FIT 91§ 415 91 71T 51 0ENAe g5
TST 83 AT9R 7 fF "G 38 7T
sarl Ay o g1 a8, Al agi 97 @7
VAT WIS OF AL0 AT 9157 &

¥ gram ¢ fx (37 9in 9
40 T A eI i T f9a
F1 I8 &9a g, ST F fgarad w37
i EE I #Y gfg 2 A
%199 7 ® &7 mwz H INT 3
fgams 57 A 9@ & A5 o 7
WY R, @ F WA IR ) aw W
N wFFWwgg s qETIE
TR X, W @ aX ¥ fgwraw
TR A, ) T ¥ AT G W) oAy
¢ fr 2t 97 w17 A2 W) e
amAY sifeg Wit fe $e=T ¥ S
& ST § ) AW W LEIEC IR Ll
g% * ¥ faw 2 femr wmar @ 1 o
£eRY 2, Jgwrsa 2w # am o,
w7 97 F A W) Fmaw  aH

aia

T 9T FE FaAry g -
A F O geT W7 S ¥ -
Ui IT Y weq5g @A AT IR
AL T AT SFRA 1 T I
43 951 9§, GOE w1 &R §
9 W W FEA I F) 9
§ FAT 3, A% 35 A WY FTRATAN
fa aedr @ 1 wfwa 29 atw s
et Ag fem st g sTarA §
a g e an zf & fqq &
TE AT ARG W q‘m Ficl &A1
731 3, a5 #1 3 A 98¢ FR gH
¥ AT X G FHA § 1 OF @S
AT Ay @At & QEmMT ]
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ER g ah Tar s 81 ¥fFa
ag @1 fewsa R F i § @
L4

wd B uw o G376y Ay
% AT W FgT STRATE | F4 A wig
aF T fe 33 fau s g faan
TR ST 39 femr ar @ @
afwa & 2gar g fr fgmaa s &
WY qF AT FeTe AL R grea
Aga [T g€ ] 1 9% wad &Y aga
Yed aarg a wk E Afga s a1 ag!
AW A WM & 1 T = wN-
giEgi afiq 9T qag o & 4T san
#31 3213 Fy Fifoed 0 g W Sw
$4 g2 A% FHaE; ) faa @, afwa
fenras SMf® s qgrId; gt 8, SeH
a7 g1 FfiT wneaig § |1 37 wReaTRy
Fi LA ¥ @ T w R A a §

e wE A ¥ wHTE
a0 aag IaFrag W} fF ag
@ % I & &fsAgat ¥
IAE) @A QBAT § 1 AW ®
YATH I TR ¥ § 9T AT I T qG-
a1 4, FAETA i I IR FHY
g2 fi 4, T & qAni SR
A I R €A wF qArtEg
% fAa% % I AT IAR( AN AW
3, AT 92 4+ §7 A f&qy ¢ I+
fgg wse & sm f2f o asa §
g% 7 2q fam g, ®\ F7 &
€+9 JA+ 97 smdwez aifaa @
qF7: &, 3I%7 ga1 9w fegr @
da  a® IA AN B, qLaH; AGI g1 A%l
Fifrnagada @I FIAT Y
fase 3 §, ZAF 9T qF 9T T qW
faqr wrg ga as AN TEI7 §, TAN
faa gz aF wwaE At Tifgd, 9
7T a% w15 §) €330 § 1 W}
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€T Ig § &4 I G A 999 97
& A1 07 7F 77 (T, G G /A7
# gz FA g 5 wE ITH &
faY @@ T 9C 7T |7 fFa7 JM
o 37 5 & fad oF a8 faard
AIIF SANH AT F AT qIAT R
K 717 5 f5g qeg ¥ 93 S0 W/
&i% TEY 9T |19 9 a5an g, f5e ag
¥ IF AT F FT I3 A AFAT

g

s & 431 @ fgmmaw q3w ¥
gF F qL H wF FAT qIear § |
gAY WIgE! 9ar w9 arrm fE &9
FgT T AT I ST @R |

For instance, the expenditure on the
Territorial Counci] set-up in 1959-60
amounted to Rs. 9,10,342—more than
twice that on the Pradesh Legisiature,
The expenditure on the ‘executive at
the headquarters alone, inclusive of
emoluments of the Chairman and
members of the Territorial Council,
comes to Rs. 589,698—Rs. 1.5 lakhs
above the average of the former legis-
lature.

Again, the expenditure on the
Licutenant-Governor’s Secretariat, in
1956-57, the last year of the minis-
terial regime was Rs. 45,000, while in
1959-60 it rose by 25 per cent to
Rs. 56,000. It will thus be seen that,
as far as the expenditure is concern-
ed, much more money is teing spent
on the Territorial Council than on the
Ministry, and similarly more expense
is incurred on the Lieutenant-Gover-
nor's Secretariat now than in the
previous regime,

IMeRd "3Eq, dg W ;W
TIFN L Q@I FIwWAF | W
wa & 37 feniga #12@ar § M gFw@r
war & f e d.fevew e WA
I R g7 937 ¥ a37 wiws e
W7 I 2 1 LeE{-%R A 3y =,
$0,888 ®T | QRER-%Y ¥ TZ 93

9208 (Ai) LSD—8.
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F 9,500 guT 1 N fazwe gt
g1 8§3-%3 ¥ TG R¥,000 9T |
H7 2851 F fAy 3,ee
1T Nar3g {67 10 § 1 96T AaAd
g g 5 28%-%R ¥ gFEd &
T 9T FLI TIZ AR a3 T 2 1
g1 T ¥ WIE U8 qOagne AS
RFITE I FT A G0 2, 98 TFA
i ST @r &) 8%’ ¥ gg wql
3W,000 47 WX AT fTaTIS® 91 A
¥o.000 GT | UF LLE3I-KY ¥ g T
FT ¥Y,000 T far mr &1 W7 FA
%7 999 73 ¢ fo I8 I F g9 §,
T 3 fFg s Afea gl a% ®ieg @9
& S 997 I I ¥T EINWE F
i ¥ s g4 |

g & fgara & g F IR
FFFFTTARATE | AR WIS
AT @] &< foar wr g 1 AR
FRT & I F a9 ga=aw 2 1 &
aeat § 733 #R @ ada wft
ft #T eqrq AT AEq | SR aF |
IT T T §Fa-T g, SA%T O
sqe 3T fAgaad ged & 1 & 3awy
‘arar g fF famem # 99w & @
a7 &1 T W 9Iw EER
F @fr THIT IR 99 Q § AT AT
T I TXFICH ¥q4 R A & FEq
iy foer # § 1 38 waran
agl 33 FIfafeqw #0& & v ganfaw
g1 dIREid Agfiag ¥ gw
gae g g w3 e g i garfeda
A A iR fawew
¥ fgaea FTa3iige & | T9Q a3
F A9 3 A OEE 1 @R
gaTar §3 FIfafane #%E0 & grAdfia
g 1 § fgaa =) feuags s
argy € Sifafesed aifs 3 @ fawer
BN i3 FT I TG AT WG| {46¥
&l ANy Tg ¥/ Qe fem
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wro9r, W (@ s oW
G 1 1=8R I Tt fawrer & avy far
YT 97 | (&R0 F T & Eio Hio fom
1A f7o fer a1, F W@ @R
Farg IR o faaer # wragar @t
g g7, g3f 70 <t 1 3@ g, TRl Fi
#3mé ¥} @Y gT T gER AT FY
G §T 9 1 HJT FIGIGT AT | F@f 9
TGt wEA g ¥ e fi @, aiwEl
TEA T F1T g1 9aT g, 7 FHF
g g3 fi g,‘rﬁ'mﬁ ag aTfi
) TR ag & fF e OF
9 # g9 qq T ¥ gl
AT § | AR W R T A9
¥ Fgar f ofas @I Qv 2 1 A
i farmren # fgam=e 3 @) g AT
& 1 393 e 79 orAE T #1E g
EIR & #;a § 1| =X & Or9F A
IAHT ATEATET 7T HFEAT F& q WG
Y qar s« I fF fgaraa & @i
%1 foaed ¥ g e § 1 Y
auErEr  (ga &1 fawer ¥
®W F@ Q, SEH R ¥ HIEA
faea & o S G177 maAle w1 oreETr
IIEET @, I§HT qET GC Qo3 TR
foy &) fewmear & #7% @1 agi X
125 7 fad § AR &9 Al 3
& AT AgT 9T Luy TId fawa
o9 HAT AN AFS § (& FFa w5 AL
€Y geardY ¥ & W UF U a9 fF
SR &0 WIgAR AT &, 98 3T ¥ H4
AIRT F GFAT & | & § <37 a1 Ay
73 ¢ & agi v Fgen wfas @F
a1 ¢, ™ I AfAT g 93X &,
Hqams afus §, a1 fwwan ufus
A o ¥ g & wgan g H QA
fafred %7 @ ardt # wm § @y
T & 77 9 N U A FRGEQ
QA S Afr 0
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ot MA siwe wewy (FRR) :
qAA g SUNeEy wgied, ¥ mod; a1

qE W § @Y "W T g 7oA AT
® qurg [ § AT 5T # & and
7Y 2ar g alew 7@ g WAST H A
ayTs 2 g fF 9= § 3@ 2 § Ay
& I 7g HAWT FT KA ATH gA
a9 ¥ Ig WAWT FgT & grg grdl
¥ @ ORI g T @A & gl
# ur, (S #F1 &g 9T FT STl 9T,
THEE A W@ o A, A OF FEA
Tk T 9, 39 & g9 A g ANAY
@ ag gg & @i g (& zaaw
@ AT #F ard ofi F gl
¥ &)1 g @ ¥ aw g (% @ qHA@g
F 0¥ &R d gL (FAr AT wr
g

56 AT &7 I AF 37 ZQIGFH
2 afew s a7 Fgr oI (F 39 w7
wfadi op A F AR e g, Ka ¥
@fi 7 &, 3§ 77y ¥ 537 F (A
fow atg & g ¥, qidi, {g, 5919 @R
& Mazawar i ¢, 58/ 6@ § NaARE
F ofi g9, 97, S, "7 wals @
AfFT 39 w9 § wEd A T "R
& (U i &, ag A gxfi &, SH W@
¥ maqdza WA & A oW §, ag
g HAMT 2| TW ARY T WAAT
F *1 ghaal & &9 5947 ¥ (@0
arag ¥ ag w&d ¢ (7 g AAET
v lagdl & gdi § )

S 4% iy fAas e &, T
T G4 9gd AT § | TES 5q
fame &1 7% @Ay ¥ & g9 A9
WI9F AT TEAT ARATE | 9 § O
# g F aR T TG FeA1 TF)
@ G5 A gl AT EFE@ A gEET
fa% (war &1 & @) ®F T A O
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€t Fg wgm (% @A it & ar,
e (Aaw & arMecE¥aga &
feuddiza gu g v gw w & <diag
YoreER & oNg Wi AT R
oq JY ag €& =1 7§ § {5 v e
& qiIAed T@ wEE ¥ glaa &
™ &1 Ig AT AT WG AN
gH a9 # FF q WAS G T8 AN
S A o zgE @A fFar @ F st
TF TN FT GHEY g, S8 9T SAFT
I g% b (A 707 @Y &1 er ¢ SuEw
TF g1 =Ml | gam & AgY Wi
ga # & (eazor ¥ g /A S0 F1 q@acy
{qaar &, se 7.1 & mcFEr @A
femmm sgar g1 <9 @ WA fFaw
T A7 AETE 42T A IFSIRMR F §3GT
¥, {org & sa@ & gEEg arsy St
A5 AT q @ H, agd Q)
T Fgl (% F &7 @y < & | g9 @)
¥ 7g qar Swar & (& sa¥ geg € oy
T TR FT 3T qEI 9% G E |

Ggf % RN FT @EH P,
9 & ) TF 7 T § 79 R qiEd
W@ 9 g S| F we S
e fa s Wi &, (S & meee ot
T I9 @ §, ¥ "IY IF 1 G
Y gg gar Iaar § f& 9 w1 9 off
HAFTE €qaA §9 § T g1 FT &Fav
{1 T R Y wiAT 9l @ SH A QA
@ g &1 Sy & *% (S ar
gafwede G # waw s g,
ug ¥ a1 § (% sfan ol & (F9
g & HGC & a8 AT | AT 48
grar & fx 9w ox T, fa® a1 1 31
WERT HEC gaT g % T aaq §
A 7% T[FER AN g A SH
& fad wavng ) arar & (% g wed
T F EF IR § FT ¥

&3 & agl, g9 ¥ @iz qH ag
w7 & 6 %9 g5 T d aug §,
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wq & €7 F1 g3 wrow g, &
g 4, fegeam ag @ g, O
gg @=ar 91 {F IaE gard T9Hde
qfadr & FIT I@ w1 F0% (WFEAT
f WX A ag T TG e
9Tg qF 48 FeA A agT @ gar & ¥
gFemidfq foalfa w1 @i o (Waga,
fFdr wwiT @ & glalzar gwl
WA F FIT AGH &1 WY & | aRea ¥
ed & @ar a1 (& 59 w1 94 (a6
fo&r & war @ 1 sgi 9% @ AOF &
37 9zar a1 {& 7 sseq gfaw adl
FT T 7 ISA & &I a1 |1 {eaAr
i @ ¥ (@9 & W @ gf
1 w1 7 TF ST 9T KD &
AR # 3@ F qaifaw (o gar g (&
FE 2 a9 &Y M Fgl el AT g )
&Y 7o G & 3@ 1 53w {7an
A (O § uF Trag W gwIk SUT T
& gy Wl 9 W 77 aF 9T &}y
fFar & IO ¥ T9 FFeFAA
feafq & aga agr w1 37 #iowl A
TR A A gl aTg QAT e e (F
Y e aedfeF 9w § 7 &I
¥ giyzial 71 ag (taww § F 7
fa w3t St § gwR gl <99 @f @,
o} 39 o ¥ G & glyzifal &
9, (97 & 8 F 39T 7IAT IV
@y g1 # sga wed ¥ @g fRacA
*E WAA Ag JAC S F O F Fidg
& gade Aiusiiai & ¥ & & =gar
g & #7 § 3w gfesa fala &
fafaeedt & (63 5§ 53z &q g9
9@ SR 37 ] ARy (g s (F
SEAE R Ee (RO R CO I RES ¢
gdr 8, s ww fwmafer &id @,

G F T EFT A T A TG H;T

g wAd w4 g f& wow w41 faar

fasr ¥ s ¥ 97 F WF @ F camryr
TE TE T &6 ACT TH F1 qawqr

g FEd 8, TG Tar FW & ag €on
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fF 37 %1 o @iF AT 9T I § 99
O WL H 3T AT AT BTN F74T
& & wsoaT F @63y § 347 AT

4

a7 ¥ gF g P77 R wEar g
SE AR FTT &7 eI § 24 AT Y
qg W g, 3T Fi FZ wiw 4, fF
AT T Y F 2 gH #1q AveX
fadmr, srm =weY TAl #F fadxTr
I WA T IR A IT I B
wRFD 8, CF 93 7 & " gd
BRI EF & FA T AT AT
qz gy ol & f5 wil o fody emim @
AT FTAFITG ) ATT AR *TAA I
¥ {97 S04 937 AN FIS7 41, IT Y
W1 ®§ ST AT ATI0 g AFIN
Tiad # 93 g1 &) WA wAnA
&7 5977 7 T :r.r-r Fi 7179 i, G
ST4T ®i I Wi AT AT AL Z0 @I
&1 a3z o ag@ e fA17 g ST
ARG T Eicte SNIGER R D 1T
gey At o 75 fad g &, @AW
¥ a5 a3 3 T3 & A qezT feaz
€T FEzd {333 A O gy Sl
1 & agr wig & qaif v€7 6
T §4°9 ¥ TA a6 gl GIET A
15 FmgiEAr 750 faq g1

FZT qAF AN(T F J.9F €T H;
WYY, 93 UAT QARTRAT T @I
qCF WA F1 A A TF I FIT
8 ZT A AT ATEET A FT FIAq
az ¢ fF wra 37 & K5 oA «17F
witiTs a5 @ waAr § 1 oA 39 2@
& Fif W AT 99 AW K IS
& AT A A5 ¥ qer & qr 48

I fFam S= 9377 & £ 78 wex
ir 1T & g2 faan aar §, 3@ A 48
T A =T FTQE WY FIA qE §
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fF s &1 7795 w33 @ @
T AT FATA A AT T W09 ﬂ LIE
& fe oo 8T OF w8y 93 fgewa
¥wgr FfaT dre d i & a7) fegaw
AA? A QT TSN WA
g atagy acs ¥ az wim
fs 27 ar §ig a7 739, T FIY @
fe aff & fogas =i qm, & a5 aff
Figm, 33 f97 fe AT A I T5Y
g # aw IsFi g ARAr 0 feg
o @EET IFT ARG A w0
a5 F AW W & AW TZ
93 I3V 21 TT Fi5 HG AVEQ
FEFfAT AT T AT T 957 39
F 9T i F AL AT A ¥ 237
Haga Isiigfe3a AARGH
1T F WA AT Fi§ FT H AHA
Wigaragidufs g vg @ ar
ag iF WA FiyFIA F N4 i T
§ A ww FgAIE 93 PG
g

RATFT R AE & ﬁﬁ (= i
qeT n.{%q.{ a7t & ¥z @ AT
wFr @iy Fear s <@ %;n ara |y
qT R, TwAANTT T A fww
379 g1 9 # Ww ¥ q@A
fs AR Tz &0 AT FIA F1 TR
g i & e @ wEy F i AR
& a7 957 TAaw AN F " I
g A agF F 313, fEeaT &
ATTT, TIRT &7 4377 A & f47
FZY & 9 98 TIAGF AT AZIG
ferid & AT I Ay &1 37§ Q@
¥ T F A]T AT AT g

o AR AT WA AT FA F
SIFT S, AW E, A 7 X7 ALY

g7 f5 &8 waay @y wic Y
gasnaesfrezg ¥ Y &) i 3z
2 fr urazs #3072 frezar 330 wrael
¥ 0, U AT ¥o To F A YT, 9
FFAIATNRT A GF AN
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EQ & §FIT AW ®T AR
AW adwrsg g & 5
EE q{F qAFT &, €T G=FT ¢, I8
A AW & TREA AT 1 F IF AW
¥ T qE.aq § g 57 & oF f&mr
azaE ¥ F.ie fted € @ (@7
% (A3 & fF Fay A< AT H @,
WX TGl # &, werdaT witw F &
agl ¥ @i gEIl TET WY h; @gAq
& oA wifgd | <T@ L@ &y e oy
B A § F RESTTH A T R
wadi g1

3 1w wuA (o of wRaaa (e
&7 ATHT GAT | T A G793 7 AR
(7 § 1 S@I3 o T @ T o AN
eua § 7 7 | F afead EEE R
NHE § | SR FgT 5 g A Ay awr
AT AW R E qarf A § 7 &
q% YT H $1 T ¢ W T qa-
T ew g (ax)g &7 TSdqq ¥ @
&1 IR FTAET wEAT HASAT Wi fEdy
% Reg ¥ qr wgias v & o
T I FT TIY ¢, 98 A1 TR
g @I g T g A
Wi @qwm & &figa g 937 § W
{sg #Y wanigal ® ¥ oF aga 30
W@HI wrIAaT g, 99 & (A¥ W oF
36T (@ a1 ax gafew 1 qavEQE
AR 1 FY A @Y °r @Y

SunTH WEEW : ag (& @ d
W

| ST RRET © S &, 98 WGV
g oo Fagagrg ) Fug o) g
¥g 2T Sigal g (% «a aF sws (=
oY &7 § WM el 9%, T Tqk-
{gge &3 & &7 & o9 @A, ar (g
F Y FT Negrga @ w3 0
W (G Wi g@ Friaa g% a9 Gar
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f& g oifeaa daw & a0F T I;9-
Qo & A7 91 &4 ) TgT I HAA w4
LUEICE R ARG PRIt IE R L
&9 A HIAGT Fgi F A A AT A
g N fwwrdl 3T 8, o7 ¥ O
§ 97T 98 3§ FI &19F g1 % & fF
(Gga fsxmr agi & | & 7 g Jaar
g (7 9% ®& amiE § w9 &9 a%
w497 (347 gled 9 T@iKe & §3, Qq
3&F 7R UF g 923 & 7 § av A
q wivs § HAAr H g grasra w307 |
wk F1E (g7 § I F3ar g av
©g &A1 STaT } (% WE T &vaar
Aqig e zgaza=

IqEH  WERT : A 65
®T THG g qY T g |

=t A 5w w9y : F a9 0@
(e & oY arT &R FLJAT N

it #3 77 g f gk frxr oY
faq TRET § OF a9 TG | SR
qred T FY AT FF 5g F@7 Fr ag
T @ G At & sv & @rw @i
fY SR | SAFT T T G F qR
UF I E1F |7 T 1 FHT {TedT weR
®Y AT § ) AERAT Y & e & 59
e a1k 39 (aoiadl ¥ oF oEiay
T @1 | IR a8 fe@rt 5 iy ot
% {797 1 a5T & 1 & & (a9 Sy
ggiA e & @ Aarg | A ¥ Ag
FET 7571 fF M 350 &I T &t
F I | W9 A A IE Flomy § =g
ag =i (awi § (w8 {% s # oA
agf (v mar € 1 3% aX iy St S
s (gt (& & ot waar Jg) s o
e @ & ot s3I wa Y faad
A ey @ § F &F W @ W | g
&) AF CF FET 909913 37| )~
w7, 7g N 2@ w3 fF 198 A .y
TR 3 Mz ¢, | T AT G,
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SAFT AT 97T | I=giT oY U7 37
AMFT MO NI AN R T 1 qw
H3® Sy iy Y ) wg T
et T & 75T ag fagame faamar
g A M wF §STIA F AT 9% 57
99 31 F fe & " owiw F1 A1 WA
fa3ar ag aw = @ o7 & s50aq
140 3T TNF | {35 fad
W LE A ET Fioad wig A1 IF W
W 9z S qEF T 6 T )

g ) F1q Eddz (qfFey
8RR HHTT § FO9 34eo Wiaq
qa g fasi fs Qu—ts @ %1 afqq
BRI ST FIITTaT 73 fHw wr
3@ AR A7 HAT A AT wE AF-
faq ¥8m fo «9 § 9 w9 ¥ fad
FIE F1eT TAT & Z1AT A0fed fow §
T AR I F A0 F A gAT
foe &% #Y < QY sTaEqT FT A0AY
% & gg g g

& w9y ®WW 9 53 §T WA
# fas afy sgm f& gt a% dfeew
qfTTdz F1 GITA #T T ¢ IqF
IR ¥ OF 7T T 76719 92T
oA 97 AfFT 98 YEE gE@Ed g
w1 & g g W4T wgEE w1 oA
¥ W ATHYT F&€T fF 38 F IR
¥ 3 qafaac 3 5 7m0 ¥ ag
§dree afraiz F7i aF JTad  qTa-
€17 &7 T TEF! g F 912 § ian-
@ @9 |
Shri Subodh Hansda (Jhargram):
While supporting the Demands for
Grants, 1 would like to make a few

observation: which I hope the Minister
of Home Aflairs will take notice of.

First of all, I would like to say
something about the Administrative
Vigilance Division. From the report,
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I find there are two types of officers
employed in this organisation. 1 find
that the number of part-time officers
is much more than the number of
full-time or permancont  officers. I
do not know how part-time officers
have come to be appointed in this or-
ganisation. I understand there are
vigilance departments in all Minis-
tries and departments and these are
mann->q by persons deputed from their
department. As far as I know about
the railways, vigilance and investi-
gation officers are all deputed for a
certain period to work from the rail-
ways to this department, and after
completing that period, they are again
sent back to their parent department.
I do not think if this policy of rec-
ruitment is followed, they can work
efficiently, because the officers who
are deputed to this organisation have
to work under the same officers when
they are sent back to their parent
posts.

Secondly, there is no impetus, no
reward for their good work. 1 know
in the railways, particularly in the
South Eastern Railway, there are a
number of officers and some engineers
who have detected some frauds and
irregularities, but as the persons con-
cerned were their superior officers,
they were victimised. I am not going
to mention names, but if this vigi-
lance organisation is to work efficient-
ly, the officers should not be deputed
from the same department. They
should be from other departments, so
that, after completing their deputa-
tion period, there is little chance of
their being victimised by their sup-
perior officers. At the same time,
there should be some sort of en-
couragement for their good work.

Coming to backwarg classes, I would
like to point out that the welfare of
these people is the constitutional res-
pounsibility of the Central Govern-
ment. In the last two Plans, as far
as I remember, various schemes were
taken up to improve their economic
and social conditions. In the Second
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Plan particularly, 43 emultipurpose
blocks were taken up for intensified
development of the tribal areas.
Rs. 27 lakhs were ear-marked for each
of the blocks, but I do not know how
much monecy was spent. I had the
opportunity of sceing some of the
blocks, and I found that in many
blocks not even 50 per cent of the
monzy was not spent. Even out of
this 50 per cent spent, the benefits
have gone to non-tribal peopie.

All these multi-purpose projects
are administered by the Community
Development  Ministry.  When  the
Home Ministry spends Rs, 15 lakhs on
cach block, I do not see the justifica-
tion of putting these projects under
the Community Development Ministry.
The Home Ministry does not even
have a hand to sc¢ wsat the money is
spent.

In the Third Plan, there are 300
blocks to be opened througaout the
country, and I think the contribution
of the Home Ministry is also very
substantial. Since past experience
shows that the actual benefits have
gone to the non-tribal people, I suggest
it is the duty of the Home Ministry to
take over these projects. Or, they
should withdraw the amount set apart
for the benefit of these people, and
spend it on specific schemes for their
welfare. Only then will they be
benefited.

A consolidated list of the scheduled
tribes for the whole country has not
yet been prepared. Answering a
question in this House, the hon.
Deputy Minister said that as the con-
ditions of the tribal people differed
from place to place, it was very diffi-
cult to prepare such a list. I do not
know how conditions differ, or the
criteria by which the scheduled tribes
are recognised. For instance I am here
in Delhi. I do not know whether my
character, my customs, my language
has changed, whether I will not be
recognisrd. There are lakhs of sche-
duled tribes people who are not re-
cognised. In Assam there are a few
lakhs.
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Shri Basumatari: 12} lakhs.

Shri Subodh Hansda: My friend
states there are 124 lakhs. Some-
time back, the Ministry said that these
were floating population. I do not
find any justification for saying so.
These people have Pbne there fifty
years back and had settled down.
They have a representative, an M.L.A.
in the Assam Assembly also. How
can they be called floating population?
Therefore, I request that a consoli-
dateq list of all the Scheduled Tribes
should be prepared and they should
be given the Dbenefits guarantced
under the Constitution. One part of
the same Tribe is given full facili-
ties under the Constitution and the
cther part is not given. I can men-
tion some examples. In Andhra Pra-
desh, one gection is a Scheduled Caste
in one Taluk but if you go to the
other taluk, it is not. Such instances
are there in Madhya Pradesh also.
Government should prepare a con-
solidated list so that equal justice can
be given to all of them in this
country.

18 hrs.

Many of my hon. friends referred to
the services, IAS, IPS, etc. Take
class III and class IV services. If
you look at the report and the pro-
gress made, you will see how things
proceed. The Ministry claims that
progress has been made. Now, with
regard to class IV staff, chaprasis,
khalasies, etc. where only scmi
literacy is necessary—I shall
give the figures for two years—
the figure in 1961 was 29588 and
in 1962 it has come down to 29246.
With regard to class III also in 1961
it was 8289 and in 1962, it was 8197.
That is so in class I and II services
also—in all the category of ser-
vices. The number is going down.
Why is it happening? The Railways
are the biggest employers in the coun-
try. I have seen how recruitment is
done in the South-Eastern Railway. I
am glad that this Ministry has put
some cells. If the cells cannot give any
life, I do not think they will be able
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to fill the shortfall that is there still
today. In respect of promotion also
the same procedure is followed. 1
do not think there is any organisation
from this community to represent to
the Home Ministry. It is very diffi-
cult to represent individual cases.
But in the Eastern Railway, the
Bengal Provincial Depressed Classes
League represenled the cases of the
Eastern Railway employees belonging
to the Scheduled Castes and Tribes
people. I think recently they have
represented to the Home Ministry
about the injustices and irregulari-
ties that are done to them. If Gov-
ernment at all wants to fill up vacan-
cies, there must be someone to see
that the interests of these people are
safeguarded. Otherwise, it will re-
main only at the policy level. The
implementing authorities who are res-
ponsible for the implementation of
schemes do not want the Scheduled
Castes and Tribes to come into the
gervice. In my sub-division there
was one SDO. Once he told the
President of the Adivasis Mahasabha:
you people come from jungles, why
do you want services here? You
better go to jungles. This is the
attitude of the implementing autho-
rities.

Lastly, I would like to emphasise
one point regarding budget cuts. A
few days back, the Minister replied
that there is no budget cut as such,
but there is a re-orientation of the
programmes of the budget. But I
would like to submit that in my State
all the construction work, particular-
1y the construction of hostels for girls
and boys, has been completely stop-
ped this year. You want cducation
to be spread and you want to deve-
lop all these people, and you want the
girls to be educated, who are still be-
hind ome were hundred years in cdu-
cation, but then, when the construc-
tion of hostels is stopped, it means
they should not get education! I can-
not unds=stang this. In my State I am
told that there is a cut in the provi-
slon tn the State budget, to the extent
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of about Rs. 43 lakhs. So much has
been cut down. Then how do you
want to develop these people? There-
fore, 1 request that the grants for the
construction of hostels should be re-
tained and I hope the Home Minister
will kindly look into these matters, I
request the Home Minister to take all
my points into consideration.

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chan-
drasekhar): Mr. Deputy-Speaker, Sir,
at the outset let me congratulate and
thank the hon. Members for expres-
sing very kind szntiments about the
Home Ministry. This gives enourage-
ment not only to us but to the people
who are onnected with the work of the
Ministry because they are the people
who help in the day-to-day work with
us,

There were quite a few points
which were mentioned during the
debate today. I would like to say
that the work relating to the back-
ward classes progressed steadily dur-
ing the last year. The Central and
the State Governments took special
interest and made a note of all these
requirements. The conference of the
State Ministers, which was mentioned
by one of the hon. Members, took
special note of the Dhebar Commis-
sion’s report along with other points
which were to be considered for the
welfare of the backward classes.
Most of the recommendations which
were made at the State Ministers'
conference were placed on the Table
of both the Houses in September last.
We have very nearly completed the
examination of the recommendations
and we will be taking the final deci-
sion very soon.

Coming to the progress of the
schemes for the welfare of backward
classes, last year, 1962-63, the pro-
gress seems to have been better than
in the previous vears. Out of the
total outlay of about Rs. 1,295 lakhs
which was approved for expenditure

during 1962-63, the State Governments
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are expected to spend till the end of
the financial year an amount nearing
Rs. 1,261 lakhs which comes nearly
to 97 per cent of utilisation, which is
much better than the previous years
performance. We hear a lot of criti-
eism that much has not been done for
the Scheduled Castes and Scheduled
Tribes. No one can deny that there
has been some improvement, but the
improvement has not come faster as
we expected. When we achieved In-
dependence, the percentage of Sche-
duled Castes and Scheduled Tribes in
different services was very, very low.
There has been some increase in the
volume of employment since then, but
the bulk of the total employment at
present existing should also be greater.
Therefore, to reach the maximum per-
centage reservation with which many
Members are concerned—we are also
equally concerneq about it and it is
not that we are not concerned—we
tave to make recruitment at corres-
ponding levels and in addition make up
for the backlog which was left over
before Independence. We all know
that in the services, except for Class
IV, fairly high educational qualifica-
tions have been prescribed. The edu-
cational programme that has been en-
visaged by the Centre and the States
is going to bring about a certain
amount of good results. The educa-
tional facilities that have been taken
up by the Centre and States will bring
cerainly a good result. It would be
seen that in the period 1944-45, the
number of people who benefited by
this scheme was on'y 144. But in
1961-62 the number has risen to
47,965. In the period 1948-49 to 1961-
62 the numbeor of scheduled tribes
students in the colleges went up from
84 to 7824; prior to 1948-49 there were
no scheduled tribes at all

In 1954-55, Government spent a
nominal amount of Rs. 47,987 on the
grant of post-matric scholarships for
the backward classes, whereas this
expenditure has gone up to Rs. 319
lakhs in 1961-62 and is expected to be
about Rs. 363 lakhs during 1962-33,
without taking into consideration the
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amount spent on fhe other backward
classes, which is nearly about Rs. 78
lakhs and odd. With this increase in
educational programme, we hope to
step up the representation in the ser-
vices of these communities. We
have not lost sight of the fact that
the bulk of the employment is in the
technical side and we are also serious-
ly thinking if ensuring the maximum
benefit to these people from pro-
grammes life craftsmen-train:ng. We
are also examining how best to im-
plemen} the reservation in respect cf
the public sector undertakings and
also in regard to the employment in
local bodies. The representation of
scheduled castes and scheduled
tribes is gradually growing and it is
also steady.

An hon. Member said that even in
Class IV the representation of sche-
duled castes and scheduled tribes is
very low. I would differ from him,
In Class IV services, the scheduled
castes constitute about 17.36 per cent
of the total number on 1-1-1962. This
is exclusive of the sweepers belonging
to Class IV, who are about 4000, ac-
cording to the second Pay Commis-
sion’s report. But in class III, the
proportion is not so great; it is only
7.76 per cent, though the number has
increased considerably. We are not
very happy with the situation and we
will try to find out ways and means
as to how best this can be increased.
Even in this, the number was 45,181
on 1-1-1957,* whereas in 1962 it has
gone up to 70,854. There has been a
considerable increase, but we are not
satisfied with it. We are still examin-
ing how to help them. In Class II
and Class I, the number has increased
from 290 to 832 and from 44 to 135
respectively during the same period.

The scheduled tribes have not fared
so well. Their representation in
different classes of services has also
progressively improved. Mr. Siddiah
was pleasad to mention about this
increase in the number of scheduled
caste officers in IAS and IPS. I
would give the numbers. In 1961, 22
scheduled castes and ¢ scheduled



6805 Demands

[Shrimati Chandrasekhar]

tribes candidates entered IAS, i0
scheduled castes and 5 scheduled
‘tribes entered IPS and 29 scheduled
castes and 5 scheduled triebs entered
the Central Services, Class I. In 1962,
the result which has been re-
cently published, the House will be
happy to know that out of 105 candi-
dates recommended for appointment
to IAS, IFS and IPS on the basis of
the competitive examination, there
are 15 scheduled castes and 4 schedul-
cd tribes, which fills up the full quota
given to the scheduled castes and
scheduled tribes, namecly, 12} and
5} per cent. This year we do not
have any backlog to be carried for-
ward. So we are doing well. 1t
may be due, as Shri Siddiah said, to
the pre-examination ‘centres which
arc functioning both at Allahabad and
at Bangalore. We have recently
started one at Bangalore and it will
give jts results in the next year.
These two centres are fully financed
by the Central Government. There
was also a mention by some hon.
Members that we should have many
more centres like this. In this con-
nection, I would like to say tihat the
sanctioned strengths of the two ins-
titutes are not fully utilised. @ When
these are fully utilised and when we
feel that there is need for more, we
may think of it later.

With regard to the educational pro-
gramme that has been taken up for
the gackward classes, I would like to
say a few words. With the increase
of education among the backward
classes, the disabilities which are
being experienced by these communi-
ties, particularly the Scheduled
Castes, we hope, would die out. Dur-
ing the Thirq Five Year Plan, every
Scheduleq Tribe boy or girl studying
in a college will be given scholar-
ship—the postimatric  scholarship.
‘They will not be denied this scholar-
ship due to paucity of funds. ‘The
‘Scheduled Caste students also will be
eligible to the same facility subject
to a simple means test. This exemp-
tion limit which is fixed in the means
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test is too high that it keeps out only
the positively affluent students. Ac-
cording to the test, candidates whose
family incomes are below Rs. 300 per
month get full scholarship, those with
family incomes between Rs. 300 .nd
Rs. 500 per month get partial bene-
fits and only those whose family in-
comes are above Rs. 500 per month
are excluded. To minimise hardships
for Scheduled Castes and Scheduled
Tribe candidates, the procedure
hitherto followed has been ncdified.
The awards are now made on the
basis of a simple declaration by the
parents or guardians slating their
monthly income without insisting on
a certiiicate from the Revenue De-
parment for the income. We have
now suggested to the State Gowvern-
ments that the renewal should be
given to the heads of the institutions
themselves so that once a student
gets the scholarship it is renewed in
subsequent years without any lengthy
formality. We are following this to
reduce the difficulties and the delays
that are experienced by the Scheduled
Caste and Scheduled Tribes students.
This sort of complaints have been
coming to us, and we thought this
would be one of the methods by which
the difficulties anq hardships expe-
rienced by these students would be
removed.

In order to facilitate the admissions
of students belonging to Scheduled
Castes and Scheduled Tribes into
medical colleges and engineering col-
leges, reservations are made for them
to the extent of 20 per cent in the
institutions controlled by the Minis-
try of Scientific Research and Cul-
tural Aflairs.

There was a mention about the re-
vised list of Scheduled Castes and
Scheduled Tribes being delayed. The
hon. Member, Shri Subodh Hansda
has misunderstood my answer on a
previous cceasion when I answered
questions in this House. I did not say
this was because they are vary'ng
from place to place. We are in the
same State guided by the same crite-
rion in the States. We have the re-
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commendationg from the State Gov-
ernments. .

Shri Subodh Hansda: The Home
Minister himself has replied like that,
and I have got the debate with me,

Shrimati Chandrasekhar: If it is a
matter of argument, Sir, I would re-
quest the hon. Member to come to me
afterwards, and we will try to strai-
ghicn out any irregularities that might
be there, Where certain Tribes or
Castes are to be de-scheduled we have
to get the proper reasons for it. Either
for scheduling or for de-scheduling,
if the proper reasons are not given,
we have to write to the State Govern-
ments to find out the postion. So,
this has been going on between the
State Governments and the Central
Government, and now we have given
the last date as 31st March by which
time we are expecting the replies to
come from all the State Governments.
Since most of the replies have already
come  we would be taking the final
decision shortly.

Shri  Basumatari: May I know
whether jt is a fact . ..

Mr. Deputy-Speaker: The hon.
Member is not in his seat, So, he can-
not put a question,

Shrimati Chandrasekhar: There is
another important aspect which 1
should like to mention at this stage.
During the general discussion on the
budget, Dr. Deshmukh made a strong
plea against Government adopting the
economic criterion for other backward
classes. So, I would like to clarify the
impression in the mind of the hon.
Member, who is not here now. We
have already decided to use the eco-
nom’e criterion instead of the caste
criterion. It was decided at the State
Chief Ministers’ Conference in early
1961. Again, in the State Ministers’
Conference in 1962 which I mentioned
earlier, this was discussed and the con-
ference was of the unanimous view
that the economic cr'terion should be
edopted. The only scheme for the
“other backward classes” which {is

.
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wholly financed from the Central
funds is the post-matric scholarship
For that, it is proposed to adopt the
economic criterian with effect from
the next academic year, 1963-64.

I would like to mention the salient
features of this just now., While we
are following the economic cr terion,
we want to include the de-notified
tribes and nomadic and semi-nomadic
tribes as “other backward classes”.
For the purpose of this economic test
there will be two groups—one, people
whose family income 1is less than
Rs. 1,500 per annum and the other
whose family income is above Rs. 1,500
but less than Rs. 2,000 per annum.
Except in the case of postmatric scho-
larship, for technical courses like
medicine engineering, agriculture and
veterinary, the upper limit may be
raised up to Rs. 2,400 per annum.
Persons from the first group would
be taken up fitst and whatever is
left over from the amount allot-
ted for “other backward classes” for
post-matric scholarship, the rest
would be given to the second group,
to those whose family income is bet-
ween Rs. 1,500 to 2,000. In order to
avoid hardship during the transitional
stage, students belonging to the
‘“other backward classes”, as at pre-
sent defined on the basis of caste, will
not be allowed to suffer; they will
continue to receive their schalarships,
as renewal scholarships for the period
within which they will complete their
studies and take their degree or dip-
loma. After this is taken care of, the
rest will be given to the seminomadic,
nomadic and de-notified tribes; that is
to say, about 33 1/3 per cent, and the
rest will be given on the basis of eco-
nomic criterion.

18.25 hrs.
[MRr. SPEAKER in the Chair.]

This is being followed even by the
States in the matter of financial assis-
tance given to students of “other back-
ward classes”. Maharashtra and Guj-
rat are following this pattern, Re-
cently, Mysore has also adopted it. We
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have already written to the State
Governments to adopt the same eco-
momic criterion for schemes benefiting
“other backward classes” wholly as-
sisted by the State Governments, or
partly assisted by the State Govern-
ment and partly by the Centre.

I have not much to add. If I have
not replied to any of the points refer-
red to here, it does not mean that they
will not be looked into or replied to.
There will be d scussion on the Dhebar
Commission Report and on Report of
the Commissioner for Scheduled Castes
and Scheduled Tribes. Then there will
be ample opportunity to discuss this
subject and give a very elaborate
veply.
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